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LOK SABHA

Friday, April 23, 1965/Vaisakha 3,
1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Production and Export of Cashewnuts

+
(Shri Yashpal Singh:
| Shri Subodh Hansda:
| Shri S. C. Samanta:
*988. < Maharajkumar Vijaya
1 Ananda:
| Shrimati Renuka Barkataki:
| Shri Rameshwar Tantia:
(_ Shrimati Savitri Nigam:

Will the Minister of Commerce be
pleased to state:

(a) whether the Committee ap-
pointed under the Chairmanship of
Dr. P. S. Lokanathan for suggesting
measures for stepping up the produc-
tion and export of cashewnuts has
submitted its report;

(b) if so, its recommendations; and

(c) the
thereto?

eveaction of Government

The Depuly Minister in the Minis-
try of Conunerce (Shri S, V. Rama-
swamy): (a; Yes, Sir,

(b) and (¢). Copies of the Report
of the Study Group are available in
the Library of the House. Copies of
the two Resolutions issued by the
Government on the Report are placed
on the Table of the House. [Placed
in Library. See No. LT-4262/65].
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=t amaw fag - Far § S &FAT
g fF gn 3@ aga gaw feaar faata
¥ § WX ga¥ g« fEaeT HIi gEes s
gifest grar & 1

Shri S. V. Ramaswamy: We are
earning foreign exchange to the tune
of Rs. 22 crores.

it amare fag o S g AW AY
421917 & g F9 a® qEr g s
ag 709 SWaT aF GET qH HIT TAD
ara 1 T oY gATH §9S F a3 T3
¥ 1 fF s war SEY g% IAF faF
F4 qF G T TAEH Fl AT |

weqe WEed . Az ¥ A
O oI o

Shri S. V. Ramaswamy: The first
part I can answer. The production is
estimated at 135,000 tons of which
only about 45,000 tons are available
for processing for export. The rest
are either consumed in the country
or wasted. We are proposing to step
up the production to 3.8 lakh tons by
the end of the Fourth Plan.

Shri Subodh Hansda: A number of
resolutions have been adopted and one
of the resolutions is that 82,000 tons
of raw cashewnuts will be imported
from outside to meet the export de-
mand. What is the margin of profit
when we re-export the cashewnuts
after processing them?

Shri S. V. Ramaswamy: We are im-
porting to the tune of Rs. 10 crores.
We are importing 1.55 lakh tons now.
As a result of our programme to step
up nroduction indigenously, we pro-
pose to reduce the imports from 1.55
lakh tons to 80,000 tons.

Mr. Speaker: He was asking about
the profit that we get.
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The Minister of Commerce (Shri
Manubhai Shah): As my colleague
has stated, we are now importing
cashewnuts worth Rs. 10 crores. 1t
will be reduced to Rs. 5} crores in
the Fourth Plan. Our exports will be
stepped up from Rs. 22 crores to
about Rs, 32 crores.

Shri Shinkre: The question was
about the margin of profit,

Mr, Speaker: When we import and
then export, do we get any protii?

Shri Manubhai Shah: Yes, though
we import cashew worth only Rs. 10
crores, we are earning Rs. 22 crores
by exports after pocessing it. In
the Fourth Plan. as mentioned in this
Report, we shall produce more locally
so that we shall further save Rs, 4}
crores in imperts while our exports
will go up further by about Rs. 10
crores.

Shri S. C. Samanta: What are the
reactions of the States which produce
cashewnuts to the recommendations
of the study team that there should
be no ceiling applied to the land
which these cultivators plant?

Shri S. V. Ramaswamy: The report
has generally been welcomed and
Maharashtra, Mysore and Kerala are
enthusiastic about it. With regard to
the ceiling on land, the matter is still
under consideration.

Shri Rameshwar Tantia: Which are
the main countries to which we ex-
port and are they under the export
incentive scheme?

Shri S. V. Ramaswamy: There is no
special incentive, We export mainly
to USA. USSR, and UR.

Shri Vasudevan Nair: In view of
the fact that we are now heavily de-
pending upou import of raw nuts and
also in view of the fact that we must
become self-sufficient in raw nut in
the near future, may I know whether
the Government have tried to enter
into some long-term agreement with
some of the African countries so that
there is a regular flow of raw nuts?
Because, recently reports have come

APRIL 23, 1965

Oral Answers 10612

that they are also starting processing
industries in Africa.

Shri Manubhaj Shah: We are im-
porting every tonne of the raw nut
that the world has got surpius for
export, There is no possibility of
further import. That is why the only
way in which India can develop fur-
ther exports of cashewnuts is by pro-
ducing more of raw nuts within the
country.

Shri Vasudevan Nair:
long-term process.

That 15 a

Shri Manubhai Shah: It is, but we
have to think of it. There 1s no raw
nut left in, the world for exvort as
we have imported the maximum that
the world produces for processing in
India. Therefore now we must turn
inwards.

Shri Kapur Singh: As ihe writien
statement supplied to us shows, our
exports are less than 60,000 tonnes
while our imports are over 80,000
tonnes. May 1 take it that none of
our home produce forms part o our
exports; or, is it too iaferior ilor
foreign markets?

Shri S, V. Ramaswamy: The hon.
Member will kindly see the difterence
between raw nuts and processcd nuts.
The import is of raw nuts and the
export is of processed nuts and in
processing some weight is lost.

» TgaTa Tag o S WTOEr E2THE

E gudr wr 9 @ wifgr grar & fF

TR ar@ uFe ufafag 83 F

F T FAEA AT AMRE 1 W

iy T o FgT H AT FIxT F g
SaTq & W & | § qAT Agdl §
f @ar IC W & A F A7 G

F fad #1$ warg Fom | ¥@ AR O

g UFT § A F6 g9 W ¥ feed

¥ 1w

Shri S. V. Ramaswamy: Cashewnut
requires a particular climate and soil;

unfortunately, that type of soi! and
climate is not available there.
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Shri Shree Narayan Das: May 1
know whether experiments have been
made or will be made now to grow
cashewnut in such areas where they
have not been grown so iar?

Mr. Speaker: Where they wouid nat
grow?

Shri Shree Narayan Das: Where
they have not been grown so far.

Shri Manubhai Shah: Goa is a new
place where already we are irying to
grow cashewnuts because the climate
there is somewhat like that of Keraia
and there is heavy rainfall also; so
also in Orissa. So, it is a question of
rainfall, climate and soil, whether it
is suitable for the purpose.

Steel Rerolling Industry

Shri D. N. Tiwary:
Shri Yashpal Singh:
P, C. Borooah:
Shri D, J. Naik:

Shri R. S. Pandey:
[Shri Rameshwar Tantia:

‘Will the Minister of Steel and Mines
be pleased to state:

(a) whether a Committee has been
appointed to study the problems of
stee]l rerolling industry in the .coun-
try;

(b) if so, its constitution and terms
of reference; and

(c) whether any definite period 1s
stipulated for submission of the Com-
mittee’s report?

The Deputy Minister in the Minis-
try of Steel and Mines (8hri P. C.
Bethi): (a) Yes, Sir.

(b) The composition of the Com-
mittee is as follows:

Shri  S.C. Mukherjee,
Dy. Iron & Steel Controller . Chairman
Shri Viren

J. Shah,
The Steel Rc-rdlmg Mills

Association of India Member

VAISAKHA 3, 1887 (SAKA)
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Shri M. Panje,
Chief Supdt Rolling Mills,
Bhilai . . . ember

The Committee will—
(a) assess the capacity of re-rolling mills
whether working on billet or scrap;
(b) recommend what types of merchant
products the re-rolling mills can role
economically; and

(c) indicate what un-tsarc out dated
and/or un-econ”mic

(c) By the end of August, 1965.

Shri Subodh Hansda: As I under-
stand from the reply of the Minister,
due to the shortage of billets this
committee has been formed. 1 would
like to know as to what is the basis
of distribution of billeis at the
moment to meet the existing capacity
of the rerolling mills.

Shri P. C, Sethi: The basis of dis-
tribution is based on the year 1960-61
when billets supply was quite in
abundance and the re-rollers were
asked to indent as much as they
could. On that basis the present
supply has been distributed.

Shri Subodh Hansda: May [ know
whether it is a fat that the licensing
for further establishment of re-rolling
mills has recently been banned; if
that is so, is it a fact that some
licences have already been issued in
1963 and, if so, what was the basis on
which all these licences were issued?

Shri P. C. Sethi: The Government
have withdrawn the relaxation from
June 1963 but they had agreed to the
establishment of certain re-rolling
mills in backward areas; to that ex-
tent they are being allowed.

Shri S. C. Samanta: Is it not a fact
that a portion of scrap iron is also
exported? May I know whether this
export will be stopped and will be
used in these mills for re-rolling pur-
poses?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): There is not
much difficulty with regard to scrap,
but some rolling mills which are
based only on scrap, are now demand~
ing billets,
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=t azare fag : #ar @EFR q@_qT

aFdr § f5 & a% g9 3@ wAw &
g% gfwfrgee g1 s

=t o Ho ALY : WY JTT W
gfefrgs g &1 gewEar T8 &
afes ga Fifaw w7 w® § 5 w99
f3affa  FFAT ¥ o FH QO
ST

Shri P. C. Borooah: May I know
whether it is a fact that the acute
shortage of scrap, inordinate delay in
delivery of the quotas and discrimi-
nating railhead prices have put the
re-rolling units in the remotest parts
of the country like Assam to the point
of extinction and whether any
arrangement has been made to en-
sure regular and adequate supply of
scrap as also for making uniformity
in the railhead prices of scrap?

Shri P. C. Sethi: Now the Govern-
ment has decontrolled scrap in order
to increase its availability,

Y Ty Tifea - Far a7 WG
2 fF 1964 & aga & fafaw &=
fast Fr @ F@T 931 WifFE 7
TATMEH FIHR! A@T § IqASY AGE @Y
S

st Wo Wo SV : Y 3, FZ AT
@R
Shri Harish Chandra Mathur: From
a statement recently submitted by the
Ministry, it is obvious that quite a
few States have been completely
starved and they are very low in the
matter of re-rolling mills and so also
the small-scale industry and this
possibly is due to the stagnant atti-

tude of the Government by tying
everything to the base of 1960-61.
May I know whether the Govern-

ment has a fresh approach 1in the
matter and would do justice to the
States and the small-scale industry.

Shri Sanjiva Reddy: If the position
of raw materials improves, certainly
we shall consider giving a little
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weightage to the States where the re-
rolling industry is not well developed.
To add to the existing number of re-
rolling mills now would mean that
the shortage of raw materials will be
further aggravated.

Shri Harish Chandra Mathur: That
is not my question. The small-scale
industry and the re-rolling mills are
already there. But the raw material
is not there.

Shri Sanjiva Reddy: Even in the
small-scale section re-rolling mills
are there and some of them are based
on scrap which is decontrolled, avail-
able billets are being distributed to
units entitled to work on billets. The
Committee’s purpose is to go into the
whole matter and find out the capa-
city of the re-rolling mills so that the
distribution could be done on an
equitable basis. That is the exact
purpose of the Committee. Every-
body is claiming capacity and the
capacity of re-rolling mills, both
small and big has been put up very
high. Therefore, the purpose of the
Committee is to give a correct picture
so that distribution could be done on
an equitable basis.

Shri D. C. Sharma: The hon. Minis-
ter said that some of the re-rolling
machinery had become obsolete. I
think that is so in most of the cases.
May I know if the Government in-
tends to give some loan, some aid or
some grant to re-rolling mills so that
they can become up-to-date and work
for the good of the country.

Shri Sanjiva Reddy: It is not as if
we are short of re-rolling mills, Just
at present, I do not think we are con-
templating giving loans for re-rolling
mills,. We are not able to supply raw
materials even to the existing mills.

=t srRa fag fagrlt @ o8 =17
T gF A § 5 A w9
F AT IATT ST T=HT ATA 37 ZAT
& | & s =ean g 5 @ g afufa
# qorra TroT ¥ W F 1 qeem w7
s &, Y gIF AW Far § 7
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st So Wo AN : GIW T F
F1¢ waex afafy & wfaes a8 &
FfFa o1 gz & § FTH TWIOE
oK "geEqw & |
Shri M. R. Krishna: The hon.
Deputy Minister said that in back-
ward areas, licences have been given
to start re-rolling mills. May I know
whetiher the Government are assisting

them so that these mills go into pro-
duction unhampered?

Shri Sanjiva Reddy: The licences
were given when the billet position
was a little easy. Now, no new
licence is being given. It is only
after the assessment of the Commit-
tee and after the full picture is before
us that we can take further action.

Shri P. R. Ramakrishnan: Re-roll-
able scrap is being exported and the
mills want billets. What is the differ-
ence between the price of the re-roll-
able scrap and the billets?

Shri Sanjiva Reddy: I want notice
for that.

Industrial Collaboration with
Afghanistan

+

f Shri K. N. Tiwary:

-
991. 7 Shri Bibhuti Mishra:

Will the Minister of Commerce ce
pleased to state:

(a) whether it is a fact that Afgha-
nistan and India have agreed upon a
programme of industrial collaboration
and provision of facilities for the
training of Afghan nationals; and

(b) if so, the broad outlines of the
agreement?

The Minister of ‘Commerce (Shri
Manubhai Shah): (a) and (b). The
question of sending a delegation of
leading industrialists to Afghanistan
for exploring the possibility of indus-
trial collaboration and Economic Co-
operation with Afghanistan for joint
venture~ and sther industries being

1887 (SAKA) Oral Answers 10618
established there has been referred to
the Federation of Indian Chambers of
Commerce and Industry. We -hope
to send a delegation to Afghanistan
very soon,

We have also offered to .the.-Royal
Afghan Government all facilities for
training Afghan nationals in -differ-
ent technologies and other subjects in
Indian institutions, Universities and
Organisations,

st ®o ATo faamy : FT.ARIH
TaAdz F w5 T g o9 awoa
FrAaed gem 7

sft waTd g C EH O E
T a1 WIS T gNFE g, /|1
IR AT E, FT T gAST giAuTITD
Y & a8 a1 arg ® fa=re fawar smgar
o 7 faEAT sage AR F
FH AEAITEAE & aF 99 e T
TH! FIR 9T I W & |

=t Fo ATo faTY : F1F AT IS
F fau FRERTT #1 aa=ET g1 @
g, AR N gETAed F Aweed qgi
fqr & fog maa s=F1 F=7 gfaag
D s, 7R A fegeae & W F8
A gwmfaeam 2f & fog 49
STET ?

st AqwTE g TR e
Fgr AT EFAI E T A E ¢
Textiles, cigarette-making, furniture-
making, cycles and light engineering
products. Recently, soap and perfu-
meries have also been added. The
Royal Afghan Government, when the
Prime Minister of Afghanistan was
here, had also expressed their dkecn
desire to extend the area of co-
operation. So, in response to all the
developments that have taken place
between the two countries during the
last two years, we are proposing to
send a high-powered delegation to
Kabul to discuss further.
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=t g ey - § gg ST AgAr
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qIHTT FITET FoAT 7

sft Fawtd g wEET W ofn
T F ATH F! W FAA I FA
g 2 € 1 gaH w1 grmadET
&9 a7 §, A 9 "W AW
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WD RN WEFIX AT T AT @siEAT
gT I 7 g |
Shri D, C. Sharma: Mr. Callaghan,
the UK Chancellor of the Exchequer
has introduced certain measures to
curb investments abroad in view of
the balance of payments difficulty ex-

verienced by UK. . May I know whe-
ther our batance of payments iz vary
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comfortable and if not why we are
ailowing investment of our capital
abroad?

Shri Manubhai Shah: The two things
are hardly comparable. UK has in-
vested for the last two hundred years
more than one-third cf its available
total capital. We have begun invest-
ment only for the last three years,
and we are not having even one per
cent of our capital invested abrecad.
So, the two things are not comparable:
at all,

Distribution of Cars

*993, Shri Harish Chandra Mathur:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have re-
ceived serious complaints regarding
the distribution of cars, particularly
regarding special allotments;

(b) if so, the action proposed to be
taken in the matter and the improve-
ments which Government propose to:
introduce; and

(c) whether a Statement regarding
the allotment of Fiat cars by Govern-
ment during 1963 and 1964 will be laid
on the Table?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Occasional complaints have been re-
ceived relating to the bocking of
orders for cars with the dealers. They
have been referred to the Officers ap-
pointed by the State Governments for
the purpose, who are empowered to
take necessary action in terms oi the
provisions of the Control Order. As
regards allotments from the Central
Government quota, whenever com-
plaints are received, they are looked
into and action taken. However,
instructions are being issued to take
prompt action whenever such com-
plaints are received,

(c) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-4263/65]).
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Shri Harish Chandra Mathur: May
I know whether Government have
suo motu or on some representation
ccnsidered the question of deccntrol,
and if so, the considerations which
weighed with them, and the conclu-
sions that they have arrived at?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
There was nothing like a regular rep-
resentation by any organisation for
the purpose of decontrol. But off
and on some suggestions have been
received by us for decontrol. In the
existing conditions of shoriage it does
not appear possible to decontrol,

Shri Harish Chandra Mathur: What
were the considerations which promp-
ted Government to consider this
matter at all, when they know that
there is an acute shortage? From the
Government side I understand that
this matter has been under considera-
tion.

Shri T. N. Singh: I do not think
that it has been stated anywhere 1n
the main answer that there has been
any consideration as such, but any
suggestion that may be received from
the public is always given considera-
tion by us.

Shri Harish Chandra Mathur: Will
Government state the factual position
and say what steps they propose to
take regarding the general complaint
from the people that those people
who are buyers in their professional
lives, such as self-employed engi-
neers, have no chance of getting a
Fiat car for another ten years, and
the present system of distribution is
such that only those favoured by Gov-
ernment or by the industry can get
the allotment?

Shri T. N, Singh: There is a system
of registration by others, other than
the categories already under control
for whom there is distribution control
by Government. They are registered
with the dealers. They are given
the cars in their order of priority of
registration, We look into the en-
forcement of that order of priority.

VAISAKHA 3, 1887 (SAKA)
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As regards creating further cate-
gories to which distribution shoulq be
made directly by Government, I think
even then the position may noi im-
prove, as suggested, very appreciably..
In any case, if the hon. Member can
make any suggestions which will im-
prove the position so far as this
section of people is concerned, short
of taking further responsibility on
Government, we shall look into that.

Shri Harish Chandra Mathur: I
want to know whether it is factually
correct that a self-employed busy
engineer will not get his car for an-
other ten years?

Shri T. N. Singh: That is so.

Mr. Speaker: There is a list of’
priority of those who have registered.
Whether he is an engineer or not 1s
not relevant.

Shri Harish Chandra Mathur: What
is the position? Is it a fact that he
is not likely to get it for another ten
years?

Mr. Speaker: It is usually believed
that a man who wants to give a Fizt
car to his daughter on her marriage
should get it registered as soon as she
is born.

s 7o o @A : frwe +v F
IQOEA FT dg{ & A7 gTHT ¥ FY
FeW I3TT & IAH! 3fee H A guw
FaT TR F2es feferegem A gav
fefzagra & o wwa & afg 31 18
2, afe gi, a1 fdeer 7

st fgo A0 fog :  waFHE Forwe
fefigeqma 7 § 3fz w7 & w2
|fs feue #1 3T #fas g aw
g W% 3T gear W ag W g gafay
Taade  azrs  fefesmmw #iE
oY a@gr fzar 1 Ay ®FE g
wfeww § afea & qwerar g fF fwaed
FT 1T Tae w7 fear mar
Mr. Speaker: Hon. Members must

have received intimation that the
Minister of Industry is arranging a:
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display of the new cars he is thinking
.of.

Shri Harish Chandra Mathur: We
are interested to know what is the
purpose? Is he only tantalising us?

Mr. Speaker: They may have better
knowledge when they criticise.

Shri Bhagwat Jha Azad: We want
the Minister to produce, not only to
show,

Shri Alvares: May I know whether
Members will each get a copy of 1it.

Shri R. Ramanathan Chettiar: In
view of a large number of complainis
being received from a large number
of people in regard to the distribution
system and in view of this having
been introduced about four or five
years ago, may I know whether Gov-
ernment have assessed the whole
system and whether it leads to a iot
of malpractices? If so, what steps
will Government take to have the
whole distribution system reorganis-
ed to minimise such complaints.

Shri Bibudhendra Misra: There 1s
a control order under which the sale
and distribution of cars are governed.
There is a transport controller in every
state who looks into the working «f
the Act so far as the state dealers ar=
concerned. There have occasionally
been complaints but they have not
been so numerous as reported to us as
to justify any change in the procedure.
Allotment is made according to prio-
rity everywhere,

Shri Shinkre: Are Government
aware that there is a huge raciket
going on specially in Fiat car as a
result of the fact that the difference
between the open market price and
the control price is almost 2 to 1?7 1f
so, what are Government trying to do
or thinking of doing to close this gap
so as to discourage this racket and
bring also some extra money to the
public exchequer by way of additional
excise duty?

Shri Bibudhendra Misra: Govern-
ment have already decided that a
car cannot be sold until two years

APRIL 23, 1965

Oral Answers 10624
after allotment without the permission
of the Controller. No new allotment
will be made before four years. I
think this is a sufficient step for the
time being. So far as Ambassador
and Standard cars are concerned,
there is now no waiting list. So far
as Fiat is concerned, the Central Gov-
ernment quota for this quarter is 190
and in the waiting list of applications,
there are 119 Members of Parliament
and 4672 officers. What could be
done in the circumstances except en-
forcing these rules?

Shri R. Ramanathan Chettiar: Sir,
on a point of order. I had put a specific
question whether the Governme:t
have assessed the whole distribution
machinery. The hon. Deputy Minis-
ter’s reply avoids answering part of
the question.

Mr. Speaker: The answer has come

already. What is the point of order
in that? Shri Venkatasubbaiah,
Shri P. Venkatasubbaiah: Apart

from the dissatisfaction regarding the
present distribution about Fiat cars,
there is a genuine discontent and re-
sentment from the various State Gov-
ernments that the State quotas allot-
ted are quite disproportionate and
they are not in consonance with the
requirements of the respective States.
If that is so what is the remedy?

Shri Bibudhendra Misra: There can-
not be any remedy so far as there is
no increase in output.

Shri Surendranath Dwivedy: 1t is
said in the statement that allotments
are made chronologically according to
the order of applications. Here I find
several categories mentioned.  Doc-
tors are in the waiting list from 7-10-
1963 whereas some high Government
officers and Members of Parliament
have been covered upto 1964. May I
know whether these people get prio-
rity over the Members of Parliament
and officers and Members will not be
able to get unless this list is exhaust-
ed.

Shri Bibudhendra Misra: No. Out
of the Central Government quota we
have fixed a quota of Parliament;
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Central Government officers etc. so
that there is no question of priority as
between different groups.

Shri S. M. Banerjee: May I hiow
whether it is a fact that either the
Government officials or Members of
Parliament or people in general are
more interested in Fiat car and tihey
are not interested in Ambassadois
which are worthless? I would hke to
know whether it is a fact that for a
Fiat one has to wait for seven years
because there is pressure from Birla
that Fiat cars should not be imade
available and Ambassador cars shouid
be sold more?

Shri T. N. Singh: I stoutly rcpu-
diate any suggestion that there is any
pressure from anybody so far as my
Ministry is concerned.... (Interrup-
tions).

An hon. Member: What about the
other Ministries of the Government?

Shri T. N. Singh: I can assure ine
House that we are not going to yield
to any pressure from outside and
whatever is correct will be done. I
can inform the House that this very
year we have increased the produc-
tion of Fiat considerably; it has gone
up by more than 70 or 80 per cent
as against the previous year’s produc-
tion figure. In order to maintain the
present figures and accelerate i we
have raised some foreign credit with
the Italians directly for this very
purpose, especially for Fiat.

it S o A F ag S
=g 5 3@ q97 e fea FvasT =1
o9 F THEr ¥ @ g HIT I Tl
& femre &1 J@-I/ET FEE GE
AT & oar TE @A g 7

W ARG 9 FFAfAar qi
fergeam a1 & 1
=t SAFT 0 ITAT : T TG AGY

g waTT A7 ag  fF T S Frer
fear €T @ S agt oot ¥ Fwr g
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FrE ot £ A1 & SeeT AR g
fF omar 99 FwfiEt & feame-feae
F o F1E  FfwT A7 SO0 g ;IS
F JET g7

Shri T. N. Singh: We do not give
any agencies,

Shri Vasudevan Nair: It is clear
that Fiat car is liked and preierred
by the consumers much more tharn the
other cars. What steps Government
are taking to improve the Standard
or Ambassador car or produce sonie
other new car, maybe, the one that is
being shown so that this demaad is
reduced? Otherwise, how are you
going to solve this problem?

Mr, Speaker: It is a suggestion; he
has made his suggestion.

=it o fag - AT T Y 3
a7 wiRfEn g fF R g e aqr
for o f5 99 aF aEwfE I' G
QU T E, JF qF TEE A FR
T fos o /Y T o Fro X fafaeet
# feuz s 98 9@, FTF W
ot o T fafazest faer w7 samar
¥ ST Fifaw w40,  q1 g wE«r
QT TN FA G ST P AT qIEIR
3 fagra #1gw F@ & aR H G
FCE g7

QT AEIET © g UF HFa< O1ieraT-
Az =913 9 AT T FT AR |

=it et ware © & ag AT STRAT
g fv foge a1k ffqt §a= gidl & =i
o TF a9 @ afen fawe § Fal
g | foae 1 w2 T Aeg gae
WY AR F@ §, Ak sAw AHe
¥ A WNE, SWE gWT wq
¥ fawl @ @war qFA & fag
ERAATFIAISIG & 7

it o Avo fa€ : AT @ w37
2 o7 = g AR A sdE A A
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forgrd wrem Y € 8w s o) QA
Fx § ) e ngEHe w1 qUAtET ¥
AR g I & eA WY AHTGT
g1 T g FA F qafaw FT A
g g ew FIH F Fwifmw AT

= forg aRm@w - S AR SEmET
& I % q feay oo Frer g & 7
Shri Bibudhendra Misra: There is a

manufacturer’s quota which is three
per cent of the production.

S WREA AT HATE ¢ T AWAE
qAR S w1 agAEw g fE faaw &
o framl &1 3T Seodm fam R,
ITF AETE A AT 2w
fedaed & A9 9T HUA I AT FI
WA E, MITF I IEe FFTY
T afas N E o) m # Fww
W I gy @ e osfa-
Fifas & § famelt ST aTeT FTCH
W FawEEEr 2 afw &,
At T T FY FIIT T FT S IO
frarmn @ 7

=t fo o fag : wEIT AEEw 7
N f&Feq a4 Fa1  §, A
gae g fv Fwafaar & 18 wfasr
F 2fF T gwAw T@e ¥
ST W@ R | WY A a3
AF FT S FERAAT A, a1 IJG |

Tasar Industry in Chota Nagpur

*994. Shri H. C. Soy: Will the
Minister of Commerce be pleased to
to state:

(a) whether it is a fact that in the
Community Development blocks and
tribal blocks in Chota Nagpur region
in Bihar sufficient and adequate atten-
tion has not been paid to develop
“Tasar” Industry in all its aspects
with a view to mmproving the local
tribal economy; and

(b) if so, the steps to be taken in
pleased to state:

APRIL 23, 1965

Oral Answers 10628.
The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) No, Sir; that is not a
fact. A list of the Institutions func-
tioning in the community develop-
ment blocks and tribal blocks in
Chota Nagpur Division for the deve-
lopment of Tasar Industry is laid on
the Table of the House. [Placed in
Library. See No. LT-4264/65].

(b) Does not warise.

oY go o W7 : faawwr A &Y
A &7 s @ HIT qa-E e
figmmy, smazad AfF Ay
o ¥ afaF Tww goard 2aq Ay §,
A T FF AT ERT § WL qG I
¥ AN qg §, M Far ¥ 15
SHI g g7

Shri 8. V. Ramaswamy: They can-
not be bogus; they are not bogus.

=t go To WY : Weqy WA, TG
g 997 90 9w g | & ag A
agar g fF @ § o @ @
T ST F T A FT FE AMHILY
g ?

Shri S. V. Ramaswamy: If the hon.
Member would actually pass on that
information as to which of them are
bogus, I shall certainly enquire into
it.

!ﬂﬁoiolﬂﬂ:ﬁﬂﬁﬂmg
fF aga ¥ O T W@y AN
g

Mr. Speaker: The question is
whether those people who are put in
charge have any knowledge of this
industry.

Shri S. V. Ramaswamy: Obviously,
they must be the persons who know
the job.
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Shri Raghunath Singh: This indus-
try is located in a tribal area and so,
may I know the proportion of the
tribal people who are engaged in this
industry at these stations?

Shri S. V. Ramaswamy: I could

not give the proportion.

Shri Bhagwat Jha Azad: Is the hon.
Minister aware that in the Central
Silk Board which is the statutory
organisation for producing silk, they
have admitted in all their meetings
that in spite of the large expenditure
there has been no increase in the pro-
duction and, if so, may I know
whether the Government have tried

to evaluate what are the reasons
therefor?

The Minister of Commerce (Shri
‘Manubhai Shah): I can give the

figures of Tasar exports; in 1960, it
was 1,61,000 metres; in 1964, it was
6,41,000 'metres. The hon. Member is
somewhat misinformed. The export
in 1960 was Rs. 21,70,000 and in 1964,
it was Rs. 8443,000. The increase in
-export which is four times in the
course of five years is not a bad
thing.

Shri A. P. Sharma: How much
money the Government has investe'd
over this industry to help the tribal
people because this is the main in-
dustry for the people in these areas?

Shri Manubhai Shah: In the third
Plan, it was Rs. 60 lakhs in Bihar in
the fourth Plan, it will be Rs. 80
lakhs.

= 1gama g : g@ Rz A dre-
qooTs T a1q FR TS & | H A5 AT

TEATE fF T A IF F [ F A3

T = qX A1 7§, qIfE w453 IFR

FT zaC gl A | fA9 TFR T@ER A

FEARL F O Y RIS ACE, F1 39

THR ¥ T A I FIE T5F RS

W AP g7

= AW g ASEd 7 A av
w1 gfar 7 w1w & 1 5@ o ww-
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dT e S Fg W3 &, 93 3 A
S, ST,  ®F WS 99 JI3t &
AATA AT AT & | AfHA @ qF
T FT ¥ g, 98 AT gEId
IxfeafEr dar aifdz #1)1 gafag
I9 ¥ RN #Y savar e 98 g8
g | wwAmHTETE 5 fR AR
fog @ avm & § awAr
et § 5 w9 § sy EfEwar
= afm@aed | Smdrasa 3
FMAIN IR BETBITRA
T g1+ AfeT I F g grElE-
IEEY T Aew  § fe S @,
MR mFFefaeding § F
ST FI AT ATGATE R ET A
3TEN FE NN IS A &
AR AL I qg F1E WEE TH-
FeLA HTEFAA AL _ET |
s W dwoow g
I H ¥ FAw fear wmr
It is more like a waste-product in-
dustry and to that extent it is not

likely to be developed as mulberry
industry.

Shri Bhagwat Jha Azad: It is
absolutely wrong......

Mr. Speaker: Order, order.
go to the next question.

Let us

Decontrol of Iron and Steel

+

( Shri Onkar Lal Berwa:
| Shri Yudhvir Singh:
Shri Yashpal Singh:
Shri Kapur Singh:
Shri D. C. Sharma:
Shri Jagdev Singh

Siddhanti:
| Shri Vishwa Nath Pandey:
| Shri L. N. Bhanja Deo:
{( Shri R. S. Pandey:

|
|
%995, %l

Will the Minister of Steel and
Mines be pleased to state:
(a) whether Govermment have

decided to decontrol iron and steel;
and
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(b) if so, the ‘main features of the
scheme?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b). Based on the
recommendations of the Raj Com-
mittee on steel control, the Govern-
ment of India decided to remove
price and distribution control over
non-flat products, with effect from
1-3-1964. Since then, control has
been lifted on the prices of tinplates
on 26-12-64, and on price and distri-
oution of baling hoops on 25-3-1965.
The possibility of progressively ex-
tending decontrol on other items is
constantly kept in mind.

= MFER TR F@ : aivw, F
EEAEIL R U ECURR G S
fiFam o8 AR TR A IEa § AR
&w ffam dar s g &7

s Wo Fo {BY : AT qF TIA HT
e &, T ST 4. 5 fafae
e § AR g Fa uF fafemm @
JET T T FIIE R

=Y wiwr W= @ Fag s
=rgar g f St geare aTeT & s
AT §, FZ AR AW § qav Fag g
TETA § WEAT 9T & AT AT |

51 To Ho @Y : AZ AT HIML-
FTE AT AT 739 9 fad T FLar
g

Y SFT AT 7@ 2 2 F Foaar
gl § 7

=t Mo Fo ASY : TF TTg AT FHa-
T 7 =1L FTTATE |

ot g fqg : figelt qor @
w37 § fafreeT atga #1a%6 & wgr
A £F gAY EEr FHY @Ar ) &
ag SrAAT A1t g F6 77 % ag w4
Rl
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): Just now he
answered that we are importing
about a million tons. By the end of
the Fourth Plan perhaps we will be
able to fill up the gap.

Shri Kapur Singh: I want to know
whether the main reason for de-con-
trol is the growing corrupt practices
generated by controls or the avail-
ability of easy supplies?

Shri Sanjiva Reddy: Some mate-
rials which are not in short supply
and also where prices are not likely
to shoot up very high were de-con-
trolled on the recommendation of the
Raj Committee. Recently we de-
controlled tinplate. Baling hoops
also were not a material which was
used by everybody except tea com-
panies and others. Therefore, we are
watching and wherever we feel that
there is enough production and the
prices are not likely to shoot up very
high we will decontrol progressively.

Shri D. C. Sharma: Is it not a fact
that de-control of iron ang steel has
led to the cornering of these com-
modities on the part of some big
industrial people; if so, may I know
what steps Government has taken to
see that this de-control does not lead
to blackmarketing and hoarding and
also other antisocial activities?

Shri Sanjiva Reddy: No, Sir; when
there is control also these things
will be seen. It is not that control
alone leads to blackmarketing and all
that. De-control has also got its own
defects. The prices shoot up a little.
But there is a Joint Plan Committee
which watches over this. The Gov-
ernment is also watching. We are in
touch with the State Governments.
The State Governments also keep us
informed about the prices and avail-
ability of stock, and we will take the
necessary steps to keep situation in
hand,

=t e fag fagrt @ farao
gER ¥ FEI AT A A o R &
F 9 ¥ wgF QN aTer A AR AT
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AT & I FTC FE I AT G,
Fimaqegafagaas ?

it qo Wo ¥ : FB® AT AF
Tz Srefea E 3 AT 79 F29 & § AR
Y B I TG AT HT WA
& SN Ty wraT | € It F1 fewde
T n @ 1 Tafaw aw 9 #49 F
g I AGY § |

=t fazaama adm . 3o fFew ¥
@i /T 3T F FI7 F fagao gerar
w8 & St wTgar § fRoamr
frew & o § 1Y 3200 ¥ FIX A o %
FIIT gEMT JEfF Al FT IeATRA FATR
WA @R

st Wo o SV : TFT FIfww F
ST TET ] | AT 4 wIAfafadt a7
g SwTRd Fg W@T g, € Y FI
g &1 FIFIT FT W |

Shri Shivaji Rao S. Deshmukh:
May I know whether Government is
aware of the fact and whether Gov-
ernment has made any assessment as
to the type of steel required for
irrigation dams and what is our per-
formance in that sector so far? And
what has the hon. Minister to say
about the fact that certain irrigation
projects have remained incomplete
for five years because stee] could not
be made available for the construc-
tion of dgums?

Shri P. C. Sethi: It is difficult for
us to say about a particular project
unless we receive a specific notice
beforehand, We are trying to pro-
duce and supply according to the re-
quirements.

) Shri K. N. Tiwary: While answer-
ing the question the hon. Minister has
stated that where there is control or
de-control the prices will rise in the
blackmarket. Hag any regular study
been made to find out by what per-
centage the price goes up when there
is de-control of these materials?
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Shri Sanjiva Reddy: It is not the
same for all the materials. In the case
of those articles which are in a little

short supply naturally the prices
have gone up. That is the report
from the State Governments. In the

case of many other items, which are
easily available, the prices might
have shot up, it may be by 10 per
cent; not higher than that.

Shri M. R. Krishna: May I know
whether the distributors have been
given the liberty of selling these con-
trolled items of iron and steel if the
people for whom they are meant do
not lift them in time?

Shri P. C. Sethi: Yes, Sir. After
a stipulated time, if it is not lifted’
they are allowed to sell.

Shri S. M. Banerjee: Arising out
of the answer, it appears that certain
items have been de-controlled after
the recommendation of the Raj Com-
mittee. I wish to know whether it
is a fact that nearly 700 employees
working in the office of the Chief
Iron and Steel Controller at Calcutta
were declared surplus. If so, is it a
fact that they were not provided with
alternative jobs? What is the posi-
tion?

Shri Sanjiva Reddy: It was
brought to our notice that in view of
de-control there is surplus of staff.
We have been trying to secure walter-
native employment for them in other

departments. We have not retren-
ched them before providing some
alternative employment. We are-

making every effort in co-operation:
with other departments to see that
they are re-employed.

=it yaw fag : fewciar g qT oy
g FT g § 98 I w1 & fawe
Tgr &, 74t F1 7Y faw @ @ ;v oag
T g ?

st Yo do WY : fa7 wRETT W7
fexatm £ 7971 8, 9 forg ot <fsrees
Ty agt €, S "ATaT W Ay
ST FT T & |
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Shri S. N. Chaturvedi: May I
know if any enquiry is made about
the genuineness of the parties to the
permits in respect of which the
‘stocks are not lifted within the pres-
cribed period?

) Shri P. C. Sethi: The permits are
issued by the State authorities on the
registered and other stockists.

New York World Fair

*996. Shri Shree Narayan Das:
Will the Minister of Commerce be
pleased to state:

(a) whether the Committee ap-
pointed to choose and collect mate-
rials for the ‘Time Capsule’ to be
bhuried in October, 1965 at the World
Fair of New York, has asked the Gov-
ernment of India for the supply of
any suitable materials for the pur-
‘pose; and

(b) the particulars of the Indian
materials so selected and supplied?

The Minister of C ce (Shri
Manubhai Shah): (a) and (b). Though
no formal approach has been made
by Fair Authorities to Government
-of India as such, Prof. M. S. Thacker,
Member Planning Commission who
was in New York recently had been
contacted by them and Prof. Thacker
has supplied them some material
regarding India.

On the basis of information so far
received by us, the items which are
likely to be included in the Time
Capsule which will be burried at the
end of the Fair regarding India are
as in the statement laid on the Table
of the House. [Placed in Library.
See No. LT-4265/65].

Shri Shree Narayan Das: May I
know whether the Committee consti-
tuted for the purpose included any
Indian?

Shri Manubhai Shah: It is purely a
committee of the Fair authorities; not
an international committee; the Com-
mittee is of the executive manage-
ment of the Fair, consisting of local
people.
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Shri Shree Narayan Das: In view
of the fact that some suggestions
have been made, may I know whether
the Government of India has consi-
dered the inclusion of the will laid
down by the late Prime Minister in
this?

Shri Manubhai Shah: As far as our
information goes, all the items that
we have mentioned for putting down
the history of India from that date
to the most modern developments
are likely to be included in the Time
Capsule. As it is going to be a photo-
graphic film, much of the data will
be covered by the Time Capsule.

Shri Raghunath Singh: In view of
the fact that even in the pyramids of
Egypt Benares goods have been found,
may I know whether arts goods of
Benares have been included in this
or not?

Shri Manubhai Shah: This
much more basic historical concept
than one or two products. We have
put down the names of our personal-
ities, the type of history that India
has got, the geographical importance
of Mount Everest, the important
rivers of India, the architecture of
India, like the Tajmahal, and other

is a

things. All these things have been
put down.
Shri Raghunath Singh: Benares

goods are also historically important.

Shri Kapur Singh: Why is a Gandhi
cap not being included in this Time
Capsule because it represents the
post-independence development? This
is the most symbolic representation
of India today and it should have
been included. I want to know why
it has not been included.

An Hon. Member: Even the Cong-
ress people are discarding it now.

Shri Manubhai Shah: Gandhi cap
to be included in the Time Capsule?
We have put down for inclusion
Mahatma Gandhi’s life and his
Experiments with Truth and Pandit
Jawaharlal Nehru’s Discovery  of
India. Gandhi cap perhaps cannot be
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included in the Time Capsule because
it is not an object that is to be put
there, but only historical description
of events of great importance to our
nation are to be put in the Time
‘Capsule.

Shri Kapur Singh:
form.

Put it in that

qa TT W IeqEA

*997. =t fagsrx wawE :
T TAN qqT T WET 26
w73, 1965 & Jrfwa sww dedr
193 F ST & graey ¥ g TqN
Y T w7 fw

(F) o7 aF I |G F IARA H
feafy & feaar gave gom g,

(&) I FT FT IIRA FA F
I T FE™ @ F fau e
AT 9 HT § 97 IAN § FFae) 1
wrEie 7y @ &, M

(1) Fa1 75 v g= € f& o A

AN FT AT I EA D TG ?
The Deputy Minister in the Minis-
try of Industry and Supply (Shri
‘Bibudhendra Misra): (a) Production
figures for January-February 1965
show an improvement in production

over the average production during
the year 1964.

(b) Out of eight applications receiv-
-ed, licences have been granted in
three cases.

(c) No scarcity of cheese has been
Teported.

At fadsae q@E . gAY ITwET
T g f5 ST wR G@d
F vt ¥ I w7 F o # afg
gER 1T AT I T B FF @S Ara9a
o 7w I & F4 53 A faean €
T A faemr W1 g 97 &1 a@C F
foqar £ ?
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TUW WAT WA WATNT F W
Coifrfor @ s Wt (st o
o Tag) : &w 78 AW § fF asft
g afsd vorew ¥ 3fg g€ & ag o
3§

it fagsa waw : AT q9adia
NI FF AT 7% At Ig AWy F4T
X 1T FT &4TH QT G0 97 o zw qw
F a1 57 1 7w IFA FO A A afe
TA @1 AT 97 a7 Jraegsars) ®)
WY g AT ¢ FREMT F fag agdq
far s & ar S guy sTeEE w1
JUEA AT T3 F e § qAr
aATE TE ofY, ITRY FFT aF A TF AT
farar s @1 & i< Fgt aF 39 § W
gRaTT foslt & 7

it o 710 Ty AT FTw@ET &
fag wrzdg @1 awET Ry o @ &
;T JAT AT qqrar @ g fF o
&1 aredq for w7y & qrfs I9 53 v
JART FFAT AT qF |

Cement factories at Wah and Rohri

*998. Shri Rameshwar Tantia: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether it is a fact that Pakis-
tan has taken over the Indian owned
cement factories at Wah and Rohri;

(b) if so, whether Government of
Pakistan have assured full compen-
s~tion to the Indians; and

(c) if so, the terms and conditions
of the agreement?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). A
statement is laid on the Table of the
House.

STATEMENT

(a) to (c). The Government of
West Pakistan has acquired the im-
1novable property of the Indian owned
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Associated Cement Companies fac-
tories at Wah and Rohri. The amount
of compensation for this agreed
to by the A.C.C is Rs. 52 lakhs.
In order to continue the manufacture
of cement without interruption the
Government of West Pakistan have
also purchased from the A.C.C. their
movable and other assets not covered
by acquisition on the 12th March,
1965. The actual price of the deal
is to be calculated in accordance
with the agreement between the two
parties. It is, however, estimated by
the A.C.C. that the purchase consi-

deration is expected to amount to
Rs. 335/340 lakhs (including the
eompensation of Rs. 52 1lakhs for

immovable property). The price will
be paid by the West Pakistan Gov-
ernment in cash andjor kind (viz.
cement and/or clinker andfor other
commodities acceptable to the Gov-
ernment of India as the parties may
agree by mutual consent) over a
period of seven years. The West
Pakistan Government have furnished
1o the A.C.C. a confirmed irrevocable
and without recourse guarantee of
the First National City Bank, Bombay.

Shri Bibudhendra Misra: So far as
statement it is said that Rs. 52 lakhs
have been fixed for the immovable
property of the two cement factories.
May 1 know how this figure has been
arrived at, because Rs. 52 lakhs seems
to be a very small amount for two
cement factories’ immovable pro-
perty? Was the Government of India
consulted when fixing the price or
was it fixed on their own accord?

Shri Bibudhendra Misra: So far as
the agreement for the sale price is
concerned, it is primarily a matter
between the contracting parties, that
is, the Punjab Government, the
Development Corporation as also the
ACC. Of course, they kept the Gov-
ernment informed about it. They
also feel that the price is very much
less compared to the market price;
but the overall transaction is helpful
both from India’s point of view and
from the ACC’s point of view because
investment in Pakistan is non-repatri-

APRIL 23, 1965

Oral Answers 10640
able. So, considering that, the price
is considered reasonable.

Shri Rameshwar Tantia: May I
know whether it is a fact that prior
to this two other Indian cement fac-
tories were acquired by the Pakistam
Government; if that is so, whether
the remittances are coming for those
cement factories or not yet?

The Minister of Heavy Engincering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): That is true. So far as the
remittances are concerned, I have no
reason to believe that they are not
coming; but I can make a specific
enquiry.

Printing of Railway Tickets in Hindl

%999, Shri D. C. Sharma: Will the
Minister of Railways be pleased fo
state:

(a) whether enquiries have been
made about the printing of Railway
tickets in Hindi only in Andhra
Pradesh; and

(b) if so, the findings in the matter?

The Minister of State in the Mim-
istry of Railways (Dr. Ramm Subhag
Singh): A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-4266/65].

Shri D. C. Sharma: May I know
under what circumstances this came
to be done and what repercussions
were produced in Andhra Pradesh
and some of the other States in Irdia?

Dr. Ram Subhag Singh: Actually,
there was no particular circumstance
involved. This ticket was supplied to
Secundrabad station on 4th August,
1962 and later in October last year an-
other series of tickets was supplied
and the two series are here—and that
particular ticket also was printed not
only in Hindi but in English also. I
do not know how it was allowed to
go in press that it was printed only
in Hindi. It is here and you cam
yourself examine it.
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Mr. Speaker: Why was it that, when
it was produced in Rajya Sabha, there
was no report that nobody looked at
it?

Dr. Ram Subhag Singh: We were
not in Rajya Sabha, That was our
misfortune.

Shri D. C. Sharma: May I know
whether the tickets, according to the
3-language formula, are printed all
over India or they are being printed
only in some of the States?

Dr. Ram Subhag Singh: About the
printing of tickets under the 3-lan-
guage formula, I may say there are
certain Railways, particularly, the
South-Eastern Railway, which runs
through six States. There are other
Railways which pass through four
States. So, the general instruction is
that the ticket should be issued in
Hindi, English and the regional lan-
guage. But in the Nortnh-Eastern
Railway, it is in English and Hindi
because Hindi is the regional lan-
guage,

Then, in the Northern Railway, it
should be in Punjabi, Hindi and
English and the efforts are being
made to issue tickets in all the three
languages. In the Eastevrn Railway,
it is in Hindi, Bengali and English.
But there are certain pockets, in
Howrah-Sealdah section, where—of
course, the regional !languags is
Bengali—Hindi is also used there. So,
it is English, Hindi and Bangla,

Similarly, in Assam, in the N.F.
Railway, it is the regional language,
Hindi and English. So, this is preva-
lent virtually everywhere. But there
are particular pockets where this
difficulty is being experienced because
there is not only one regional lan-
guage but there are two or three re-
gional languages spoken there.

Shri P, Venkatasubbaiah: This
ticket which is referred to has been
issued from Secundrabad which- is on
the Central Railway where the re-
gional language is Telugu. I want to
know why this clear omission was
made in not printing the ticket in
that language also?
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Dr. Ram Subhag Singh: Actually,
prior to 1960, there was one order

and in 1960 there was an amendment
to that order. Later on, in 1962, there
was an additional amendment that
we must conform with the 3-language
formula, After 1962, we conformed
with that 3-language formula. But,
as ] explained there are certain diffi-
culties because there are some pockets
where there are more than two or
three regional languages. In Secun-
drabad also, there were two regional
languages, Marathi plus Telugu. . ..

Some hon, Members: No, no.

Dr. Ram Subhag Singh: I am talk-
ing about Secundrabad zone of the
Railway. You need not say ‘No, no’
without understanding any problem.

Some hon. Members: Hear, hear.

Dr. Ram Subhag Singh: In that
zone, Marathi is spoken which has
now gone to Maharashtra. Then, there
was another trouble also. . . .

Shri P. Venkatasubbaiah: On a

point of order, Sir.

Dr. Ram Subhag Singh: The press
was shifted from Secundrabad to
Byculla and the types. etc. were not
shifted. It took some time to shift all
the types to Byculla. That was also
an additional reason.

Mr, Speaker: What is the point of
order?

Shri P, Venkatasubbaiah: My point
of order is this. This 3-language for-
mula came in 1962, as the Minister
says. Telegu is one of the major re-
gional languages of the country and
Secundrabad has been the headquar-
ters since a long time. The Minister
says Marathi is also used there. I
would like to know why the ticket
was not printed in Marathi also? Only
English and Hindi has been printed.

Mr. Speaker: Does he want 10 know
from the Minister or from me?

Shri P. Venkatasubbaiah: I want to
know it from the Minister.
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Mr, Speaker: The point of order is
also to be answered by the Minister.

Shri P. Venkatasubbhaiah: I
BOITY.

am

it favar wreraw : & g SOAAT =rgar
E fF fa7 s@a) § ag vaa sdeer
fomr 9 & faws Tade Far U39
I

Dr. Ram Subhag Singh:

They
should be better informed.

=t o Wo mat: qg &t uT qES
et fedew &7 fafen & fod an fear
AT §, 9] B AT GO | IR fgedy
N, 39 & a1 HASAT 1T 7 a7 -
a9 AT g ar gz QoA FEw
grt 39 & a frdy gRlY ;i e
HAST FWir

=t T gan fag : fageavane
oY q@q wHAT F FAarT o fowe
fary g oz dan 3, s@aF a7
ey & o 3% A sadr g

=t Wo o WAt : F faggvam F
fo fas 7=Y &7 w@r 1 &7 qBr ar
f& oY d97 wrar F wER 95w
et et 3@ arg AAAT AT AR AT
#F qoad g7 FAT AT qgF QA
J73y grir fE7 fzedt gy o g &
HAAT R

3o W gan fag: w97 # a3
fewe 39 a@ & Tt 35 F g@fed
#t gfaur & fad s &1 zq fo
wifaw gy guir fF g9 IET wrer #@Y
goiE § S ff oagt &Y ww 99w
g

Shri Sezhiyan: From the state-
ment I find that these tickets had been
printed during 1962. But according

to the provision of the Constitution
applicable in 1962, English should
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not have been omitted. They might
have used Hindi or not, but English
should not have been omitted. May 1
know why English wag excluded while
giving the name of the station on the
railway ticket, even though it was a
constitutional obligation at that time
and why it was done in an unconsti-
tutional way?

The Minister of Railways (Shri
S. K. Patil): The whole trouble has
arisen because we are thinking of the
year 1962 when this language trouble
which has now developed was not
there, Besides, hon. Members are
mixing the States with the rail-
way zones. The railways only go
by the zones. Luckily, the scripts
for Hindi and Marathi are just
the same. Therefore, if there was
any trouble there, that would not
have mattered much, but we have
corrected it. It was not done inten-
tionally, and, therefore, there is no-
thing which really calls for any ecri-
ticism.

Shri Sezhivan: My question
different.

was

Shri But: Singh: There is a general
complaint from the ticketless travel-
lers that when they are caught, the
memo of penalty issued to them is in
English. May I know what steps
Government propose to take to abo-
lish this discrimination against the
ticketless travellers?

Shri S. K. Patil: They are the luck-
iest people in the sense that they do
not have to bother about the language.

Mr. Speaker: Next question.

W ww fag: weAw WRIAT,
¥ FET F1 A9A 2| FF A AT TG
forar gom & fF AT ®3F QY @A A
At Y &, F T 1 T=Ar
A g g v A fad § wEr
g fr g A @) dad e A
& g ar ¥ gg g ‘i 5@
=fed o
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seaw WEYEA © A WA G &
forg 5d ¥ & g0 &1 aoAr &1 §0
aifer | ag qF TN a@Ar 24T =tfgdr
qr) snfgr & ag =rfgs arfgsar
g sfrqm | w" A% ag qE feeanad
a8 a9 aF ¥ =G |

st faamt vF o I[WEA - I
1 WA THAT G A, fawtor =&Y
Hudl

Manufacture of Fertilizer and Chemi-
cal Equipment

+

( Shri P. Venkatasubbaiah:

| Shri Ravindra Varma:
Shri K, C. Pant:
Shri M. R. Krishna:
Shri P. C. Borooah:
Dr. Ranen Sen:
Shri S. M. Banerjee:
Shri Vishwa Nath Pandey:
Shrimati Renuka Barkataki:
Shri Rameshwar Tantia:
Shri Kanakasabai:

*1000

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that several
foreign parties have expressed their
keen desire and interest to collaborate
with the Government of India in set-
ting up of a fabrication plant for
manufacture of fertilizer and chemi-
cal equipment; and

(b) if so, the names of those com-
panies, their terms for such collabo-
ration and the reaction of the Govern-
ment of India thereto?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Preliminary contact has been establ-
ished with some well known manu-
facturers in different countries. So
far detailed discussions have made
some progress in respect of one of
them. However, the terms and other
matters are yet to be finalised.
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Shri P. Venkatasubbaiah: May I
know whether Government have as-
sessed the requirements of foreign
exchange in importing the machinery
needed by us to meet our require-
ments of fertilisers, and if so, whe-
ther this agreement will be favour-
able to India?

The Minister of Heavy Engineer-
ing and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): Does my hon. friend want
information regarding the foreign ex-
change content of the proposed new
factory? Or is he talking of the
foreign exchange content of the ferti-
liser equipment that is imported?

Shri P. Venkatasubbaiah: Before
entering into an agreement for col-
laboration for the manufacture of this
machinery, may I know the present
foreign exchange expenditure that is
being incurred by Government in im-
porting this machinery, and whether
this agreement will help Government
to save that foreign exchange expen-
diture?

Shri T. N. Singh: We are yet in the
negotiating stage. That question has
not yet arisen.

12.00 hrs.
Short Notice Question

gt ofmwen  fefads,
AT

+
'r’oﬁ ié:

S.N.Q. 11, { »it gFw °T wEEAW ¢
(ot TwdEw s

FAT I OqT AEAW FHT I q@qTT
# Far w9

(7) 1 7g &= 2 o & sdfee-
Tog fafade, e ¥ 3B whw
e ggae % § feyr 5 st §
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T3 ST & T Feared ¥ W afy
g, AR

(@) =fzel, A3 ITHRTRE AMTT
FAIT HIO-99 GCHR FT AT AT
e afg gf, T Iq LA 790
sifafwar & 7

JEIT  agqT AW HAAT H AT
$offrator o Iam @i (s fro
o fag) : (F) 3o aafwal F faasy
Fam &Y gAfErTew fo & waeaal
ZTT gETR ®7 &1 TS o qar oF ‘@Y’
§T ¥ FTOT ¥ oY gEY 9T AT, 24 AN,
1965 ¥ 13 7dd, 1965 % ar<y ardy
¥ w@ gEara # AT

(@) s, 7

N gER T THAW © A, T
®Y "G AT IR ¥ "i-qa fzar aar
%, o wd wewa ¥ T A @ A
m%fmaﬁwﬁffqmuﬁasgm
mgfwwm@:muﬁﬁ%
AT WA EITEC FF FHE A
Ao 21 & S v g e
Y 5t qAETE T T AN @
Wq-{ga:fmm%faqém

g7

sy fxo o Tag : afraw i aTF
A 1 T O F1E AR A6 feAEH
8% wn & 1 A% aarcn fafesat s
ﬁﬁ?izqm%a‘l@:faf{aﬂmﬂ
g1

ot gFW T TGIE : FAG 105
sqfeq @@t ¥ 72 T & AR FV «T
S ¥ @ ) W F amed § @
AT FEFY T FIh FTHTC ST TTHARIAT
aaR AT g afas w3
qifF gA @wE g @ waat faw
ak 't
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=t fro 7o fag: ¥ MwaTmax
A E AR SR et
W, @ f AR & seEw gAR
faerer fagr mar

Shri S. M. Banerjee: s it a fact
that the main demand of the emp-
loyees of HEL today is that their
salaries, wages and allowances should
be at par with those of other Central
Government employees? If so, what
is the reaction of Government to it?
Is it a fact that 8 employees are even
to-day rototing behind bars under
DIR? Will Government now release
them to restore normalcy in the
establishment?

ot fro a0 tag : T A AT
T ST F o

WU WETT  TH AT W a6
w7

Shri S. M. Banerjee:
ed.

It is connect-

st o 1o fag: et @ TwEY
FTAAF &, a1 f5 F gz v
TFTE, TR Tt a g1 &)+ gafog
™ F TE] fParTar | SEiaE 3=
T AT FT GATA G EW A AT 1962 §
A H AT TAAHE T F AR I
1 JAEEY F1 3T F AT AR WAG
TR AT @ & A H I AGIATET 91
ag WY gT T farn &, A A wEAw
FT FTOT TG & )

& TN =T wgEAW . d AW
S |, FAT I T TR HEHAT FATT

MR 8, T9FT A A4 faav

0 Wo Wo =l : F4T FHL@T FY
TR @ gEAA ¥ Qg wod A
F WA FIAW Fr Giaar I AmEdy
2?7 afg adf, @ N AT oA Ay
AT FTATH F A0 9@ FTATFT R
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I7F faAT® awwT FAT FRATE FIAT
Argar 3 ?

ot fro a0 fag: W@ gwaT A
g gfefazz 7 awor 45 £°

=t wy faa i . §o 701 95% §9
TIZL FT AT GIAT FHA F Wi
freen fFam @ a1 SwE A g
ors fzar war, afsq sgaga o e &
T g & SHY 07 a7 foram amam |
& At wgiza ¥ sar wrgar § & #
Tarfa & 3fsr ¥ ok #iefs
mfg #¥ gz § 93 3% g 0
97 faaz s & fog dac @?

ot fao Ao Fag: 77 @l T sl
W T WS A fF A9 wwy AR
gafau fawer fag o

=t wg fawd | weae wHEw, A
H3T AV AR AT g AAT T X Ay
i qr A= - g

Shri Dinen Bhattacharya: Just
now the Minister explained that they
did not place any appeal with the
authorities. May I ask whether it is
in the knowledge of the Minister that
before discharging the worker from
any establishment or factory, a
charge sheet is necessary from the
authorities on which only the dismis-
sal can take place?

Shri T. N. Singh: I think the hon.
Member is wrongly informed. There
was no question of any appeal from
there. They did not even submit
leave application. (Interruptions).

it vy e - gEt o T SR
farer fer YT o gy qa wwa ?

ot gEw w2 v ¢ 7 S e
o7 fF ot QR S F § ;T GERE ST
T AFAT T | FAHFT MA@ AL
formr | 9 qX HFHEHT F@ G T R

g !

.

VAISAKHA 3, 1887 (SAKA) Written Answers I0650

st oo fag: M S F
& ST FTAT G IRT AT H ST
T &, gRY IARI AT G oA 3

WRITTEN ANSWERS TO
QUESTIONS

Japanese Steel Products

(Shri Vidya Charan Shukla:
990 J Dr. Chandrabhan Singh:
") Shri R. S. Pandey:
LShri Uikey:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 249 on the 27th
November, 1964 and state:

(a) whether the proposal advanced
by the Japanese Steel Industry to
exchange Japanese steel products for
Indian iron ore has been examined
by Government; and

(b) if so, the outcome thereof?

The Minister of C ce (Shri
Manubhai Shah): (a) and (b). The
proposal made by the Japanese Steel
Industry to earmark a portion of the
foreign exchange earnings on export
of Iron Ore to Japan for purchase
of Japanese Steel is still under consi-
deration. The details will be dis-
cussed with the Japanese Steel
Industry when the delegation of the
Minerals and Metals Trading Corpo-
ration visits Japan shortly to nego-
tiate the contracts for the sale of
Iron Ore.

Use of Low-Grade Coal as Fuel

*992, Shri P. R. Chakraverti: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether Government have
examined the possibilitv of using
low-grade coal as fuel in place of
cow-dung;

(b) whether any comprehensive
scheme has been drawn up in consul-
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tation with the Ministry of Food &
Agriculture to release large amount
of animal dung now burnt as fuel for
its utilisation as fertiliser; and

(c) whether transport costs are
likely to be reduced through subsi-
dies for facilitating the despatch of
low-grade coal from the = production
plants to the outlying areas?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) and (¢). The substitution of
cow dung by some other fuel, includ-
ing soft coke, in villages is, no doubt,
a desirable objective. However, the
large disparity in the price of soft
coke and of cow dung, which is
available, practically free of cost, is
an important factor which militates
against the use of soft coke by the
rural population. The wuse of soft
coke by the rural population on a
large scale is unlikely unless both
production and transport costs are
heavily subsidised, and soft coke is
made available at nominal price to
compete with cowdung. However,
to conserve cowdung for wuse as
manure, State Governments have
taken up schemes for quick growing
plantations and installation of gas
plants from cow dung.

st
fi‘\‘ Ay fowa :
o TW wATEY s
st fem qEeaw
&t TR JT® qRA

Fg7 aTforem wedY ag daT F1 FAT
T fF .

(%) #a1 g@R 1 e foTiw
7 W, 1965 ¥ |¢ “dEwdA’ ¥ 3q
FamET A F1 fgarr m@w g R R
FaAY F Aafan wee & 9 weaidia
HAT &1 T ITA AL SATITICH T
F gradt 71 frE@w &1 S IR 97 a7
e 81 <@ & FifR ardt FA qr
A 7 4y 6%

AT

*1001.
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(@) afz &, @ 77 s@IC W
fa=e o Trorgat aforsa gt qur e
sfaffadt 1 Gt fegmd o w1 §
foradr wasr & Q&Y wafaat fee 7 @
13 R 3T F @O F1 Qa1 THA A
T Y 5 STy § @ 9 awar g

atfisy w1 (st w9 Wi Ag) ¢
(7) Sfewfes gama s 3 T
2 1 faRa war Y gwwfer a3 @@ gu
sfreat & faaw R gU a9r @vwa
fus ¥ wfus g= ami swa wer
H o1 & T &7 € 97 |

(@) fawmi# gt qamaTs evA
WITHT § AT 7 Aravq5qm ¥ safas
g € 1 8w 32 3w faug ¥ frx fegnd
dagifmawemida s @ma
I | gW ST fraiast #1 9 fagey
st #, fages: szafai & faafasr
H, 99T qIAr wEifag w374 & A%
greaTfEgd T W E

Cotton Mills in Public and Coopera-
tive Sectors

*1002. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
refer to the reply given to Starred
Question No. 486 on the 19th March,
1965 and state:

(a) whether Government have
received a representation from the
Indian Cotton Mills Federation
regarding Government’s proposal to
set up cotton mills in the Public and
Cooperative sectors;

(b) if so, the main points made out
by the Federation; and

(¢) Government’s reaction thereto?

The Deputy Minister of Commerce
(Shri S. V. Ramaswamy) (a)
and (b). The Government of India
have received a copy of the repre-
sentation which the Indian Cotton
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Mills Federation addressed to the
Planning Commission. The main
point made by the Federation is that
looking to the heavy calls on Gov-
ernment’s resources of finance and
technical and administrative person-
nel, a decision to set up mills in the
cooperative and public sectors should
be taken only if it is established that
the existing industry is not produc-
ing enough or that it is not expand-
ing on the required scale in spite of
the necessary supplies of machinery,
etc., being available and that Govern-
ment’s entry into the field is neces-
sary to cure these ills. The Federa-
tion considers that no case can be
made out on either of these grounds
for diverting Government’s scarce
resources of finance and man-power
for starting cotton mills.

(c) The Government's reaction has
been conveyed to the Federation. It
has been the policy of the Govern-
ment of India and of the State Gov-
ernments to encourage co-operative
effort in wvarious fields. Already
about 52 co-operative spinning mills
have been established or are in the
process of being established. The
present proposal is, therefore, no
departure from the Government’s
established policy. Cloth is an essen-

tial requirement of the people; and
in respect of a commodity of such
universal consumer interest, it is

advantageous from the point of view
of public policy to have some units
in the public sector also. One of the
objectives of the scheme is that some
mills should be set up in industrially
backward areas of the country where

private entrepreneurs have not
evinced sufficient interest. Another
objective is to manufacture quality

yarn of different types for export. In
the field of export of yarn, existing
mills have not shown adequate inter-
est, no doubt because of the attrac-
tive internal market in the country.
The setting up of the mills under the
proposed scheme will be part of the
planned expansion programme of the
Fourth and Fifth Plan periods. It
will not, therefore, result in any
handicap to “the private sector. The

private sector units have been ex-
panding and will continue to increase

in the future, because the require-
ments of yarn and cloth both for
internal consumption and exports

will be on the increase from year to
year.

Machine Tool Plants

( Shrimati Renuka Barkataki::

Shri P. Venkatasubbaiah:

Shri Ravindra Varma:

Shri Rameshwar Tantia:

Shri R. S. Pandey:

Shri Yudhvir Singh:

Shri Onkar Lal Berwa:

Shri Hukam Chand
Kachhavaiya:

Shri Jagdev Singh
Siddhanti:

Shri Rameshwaranand:
LShri Vishwa Nath Pandey:

*1003. J

Will the Minister of Industry and’
Supply be pleased to state:

(a) whether Government have
decided to set up two more machine
tool plants in the public sector;

(b) if so, the
these plants; and

main features of

(c) their location?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) One of the plants will manu-
facture medium heavy machine tools
like Centre Lathes, Turret Lathes
and Horizontal Boring and Milling
Machines upto 950 numbers or 5000
tonnes a year. The other plant will
manufacture various types of grind-
ing machines upto 850 numbers or
3000 tonnes a year. A Grey Iron
Foundry with a capacity of 10,000
tonnes of castings a year, common to
both these plants, will be set up
alongwith the medium heavy machine
tool plant. The value of yearly out-
put of the medium heavy machine
tool plant, grinding machine tool
plant and grey iron foundry is esti-
mated to be Rs. 6.8 crores, 3.8 crores
and Rs. 2.1 crores, respectively.
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(c) The medium heavy machine
tool plant and the foundry will be
set up at Bhavnagar in Gujarat and
the grinding machine tool plant at
Ajmer in Rajasthan.

Export of Irom Ore to Japan

*lmf Shri Vidya Charan Shukla:
" Shri Kanakasabai:

Will the Minister of COmmerce be
pleased to refer to the reply given
to Starred Question No. 244 on the
27th November, 1964 and state:

(a) whether the negotiations for
:the supply of iron ore to Japan have
since been completed; and

(b) if so, the particulars thereof?

The Minister of C ce (Shri
Manubhai Shah): (a) and (b). A
.delegation of the MMTC is expected
to visit Japan in May for the annual
over-all discussions about supply of
iron ore to Japan; details regarding
the supply of Kiriburu ore are also
expected to be settled in course of
that visit.

JImport and Export Trade Control

Organisation

( Shri P. R. Chakraverti:
| Shri Yudhvir Singh:
| Shri Onkar Lal Berwa:
*1005. { Shri Hukam Chand
j Kachhavaiyau:
Shri Jagdev Singh Siddhanti:
L Shri Rameshwaranand:

Will the Minister of Commerce be
pleased to state:

(a) whether the study team which
had been set up to examine the
working of the Import and Export
'frade Control Organisation has sub-
‘mitted its report;

(b) the extent to which Govern-
ment have found it expedient to
liberalise their import policy; and

(c¢) the méasures devised to ensure
-that the industries do not suffer be-
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cause of the lack of capital goods,
raw materials and other basic needs?

The Minister of C ce (Shri
Manubhai Shah): (a) Part I of the
Report of the Study Team has been
submitted to Government. A copy
of this report was placed on the

Table of the House on the 11th
March, 1965.
(b) and (c). A copy of resolution

containing the decisions of the Gov-
ernment on the recommendations of
the Study Team has also been placed
on the Table of the House on 5th
April, 1965.

Public Sector Steel Projects
S Shri Yashpal Singh:
*1006.9 Shri Kapur Singh:

Will the Minister of Steel
Mines be pleased to state:

and

(a) whether the three public sector
steel projects are running at a loss in
spite of increase in production;

(b) if so, the reasons therefor;

(c) the amount of loss incurred
during 1964-65; and

(d) whether Government propose
to conduct any enquiry into the

causes of losses, and if not, the

reasons therefor?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d). As
the accounts for the year 1964-65
have yet to be finalised, it is difficult
%0 indicate the financial results of the
public sector steel plants for this
year. During 1963-64 Hindustan Steel
Limited incurred a net loss of
Rs. 4.79 crores.

The loss is mainly due to produc-
tion being below the rated capacity
and heavy capital related charges
including depreciation and interest.

As reasong for loss are known and
suitable remedial steps are already
being taken to improve the position,
an inquiry is not considered neces-
sary.
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Import of T. V. Sets

J Shri P. C. Boro®ah:
*1007. \ Shri Shree Narayan Das:

Will the Minister of Commerce be
‘pleased to state:

(a) whether Government have
received offers from various foreign
countries for export of T.V. sets to
India this year;

(b) if so, the names of those coun-
‘tries and the terms of the offers;

(c¢) whether Government have
issued any import licences this year
for such sets; and

(d) if so, for how many sets, at
what cost, and from where?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) An offer has been received
from Hungary for supply of 4000
3ets with a very short delivery

period. The payment is to be made
in non-convertible Indian Rupees
under Indo-Hungarian Payment
Agreement. Offers have also been
received from two Indian parties for
importing T. V. sets from Holland
and U.S.S.R. and also from a party
of Indian origin in East Africa to
import T.V. sets out of their foreign
exchange earnings from  General
Currency area and supply to India at
the cheapest possible price with sati-
factory after-sales service condition.

(c) Yes, Sir.

(d) For 1000 sets from General
‘Currency Area and the question of
price at which the sets are to be
made available to the public is under
consideration.

Tea Finance and Guarantee Corpora-
tion

(Shri Shree Narayan Das:
Shri P. C. Borooah:
Shri D. C. Sharma:
“1008. / Shri Vishwa Nath Pandey:
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| Shri Yashpal Siagh:

| Shri Kapur Singh:
LShrimati Jyotsna Chanda:

Will the Minister of Commerce be
pleased to state:

(a) whether a Tea Finance and
Guarantee Corporation is proposed
to be set up by Government; and

(b) if so, its constitution and func-
tions?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir,

(b) The functions of the Corpora-
tion will in the first instance be to
extend guarantees to the credits and
loans made available by commercial
banks or financial institutions to tea
estates. 'The details connected with
the setting up of the Corporation are
being worked out.

Rakha Copper Deposits in Bihar

Shri P. Venkatasubbaiah:
. | Shri Ravindra Varma:
Shri K. C. Pant:
*1009.< Shri M. R. Krishna:
Shri Vishwa Nath Pandey:
Shri Rameshwar Tamtia:
LSln-i Shree Narayan Das:

Will the Minister of Steel and
Mines be pleased to state:
(a) whether Government propose

to start exploiting the Rakha Copper
reserves in Bihar;

(b) if so, a brief outline of the
proposal; and

(c) the anticipated potential of
copper in this area?

The Minister of Steel amd Mines
(Shri Sanjiva Reddy): (a) The'Indian
Bureau of Mines is presently carrying
out detailed proving operations of
Rakha Copper Deposits. If the results
of the exploratory work are favour-
able proposals for a mining project
will be drawn up.

(b) Does not arise. |
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(c) It is too early .to indicate the
potential for copper metal production.

Allotment of Cars and Scooters

*1011. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it has come to the no-
tice of Government that some officials
and others entitled for allotment of
vehicles (cars and scooters) from
Government quota are misusing this
facility for profiteering purpose
having purchased and sold out the
vehicles three, four or five times at
high profits; and

(b) if so, whether Government pro-
pose to revise the rules, relating to
the allotment of such vehicles both
through Government quotas and
otherwise to make profiteering im-
possible?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Government are generally aware of
the possibilities of misuse of the faci-
lities for allotment of vehicles under
Government quota. In order to mini-
mise such misuse and plug loopholes
in {2 system of allotment, Govern-
men! have from time to time tightened
the system of allotment and proce-
dures.

Geological Survey of Orissa

2508. Shri Rama Chandra Mallick:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether the Geological Survey
of India has surveyed the whole State
of Orissa;

(b) if so, the mineral resources dis-
covered and the names of such areas;
and

(c) the nature of schemes formula-
ted to exploit them?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) A recon-
naissance survey of the State is al-
most complete and mapping on
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1:63,360 scale has been carried out
over more than 75,000 square kilo-

metres by the Geological Survey of
India.

(b) A statement giving the required
information is as follows:

(b) Name of Minerals Areas

t. Iron Ore . Keonjhar, Cuttack,.
Dhenkanal, Bolarn.-
gir, Puri and

Sundergarh  distri-
Cts.

2. Managanese Ore  Sundergarh, Bolan-
gir.

3. Chromite . Cuttack- Dhenkanal.

4. Coai Talcher.

5. Limestone Western ~ shores of
Chilka lake in the
Ganjam and Puri.

6. Copper Bolangir.

7. Graphite Dhenkanal, Kalaha-
ndi, Bolangir and
Sambalpur.

8. Clays Koraput and Puri.

9. Bauxite Koraput and  Kala-

ndi.

10, Placer Gold Dhenkanal and Kora-

put.

11, Mica Koraput and Sam-

balpur.

(c) The following schemes have been for-
mulated so far :
1. Karburu Iron Ore Project.
2. Barsua Iron Ore Project.
3. Tomko-Da tar Iron Ore Project.
4. Nayagarh-Malangtol Iron Ore Project.
5. Talcher Industrial Complex.

Vending Contracts

2509. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) the change, if any, made in the
terms and conditions for the grant of
the vending contracts on Railway
stations on the Northern Railway
from 1st April, 1963 to date for their
unsatisfactory performance or termi-
nation of contracts;

(b) which of the old vending cont-
ractors have got their contracts ren-
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ewed; how many contracts have been
cancelled or holdings changed due to
their unsatisfactory performance or
termination of their agreements from
1st April, 1963 to date on the Northern
Railway and at which stations: and

(c) the terms of giving these ven-
-ding contracts to the new entrants??

The Minister of State in the Minis-
“try of Railways (Dr. Ram Subhag
Singh): (a) No change has been made
in the terms and conditions for the
award of vending contracts. In ac-
cordance with the rules already in
force, unsatisfactory working on the
part of the contractors is viewed ser-
iously and severe action, such as im-
position of fines or termination of
«contracts, is taken, as warranted.

(b) Information in respect of ven-
«ding contractors whose contracts have
been renewed, relating to the period
from 1-4-63 to date, is being collected
and will be laid on the table of the
‘Sabha.

During the period from 1-4-63 to
date, vending contracts of 13 con-
fractors were terminated due to their
-unsatisfactory performance, whose
Pparticulars are as follows:—

Name of Station Name of Cantractors

Chandijgarh M/s. Karam Chand
Nihal Chand.
Dhatmthan Sahib Shri Inder Singh
Pilukhera Shr1 Richhpal Singh
Patiala Shri Hem Raj
Dhusia
Safidon M/s. Chhinko Bai
Asa Nand
Sirhind Shri Hem Raj
Tapa Shri Nand Singh
Ludhiana Shri Ganga Parshad
Kotdwara M/s. Chuni Lal
Chhote Lal
Pathri . . Shri Babu Ram
Tyagi.

(c) As stated in aswers to (a), there
is no change 1in the terms when
contracts are allotted to new entrants.
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Derailment near Kishanganj Station
Yard !

2512. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that seven
bogies of a Katihar bound Goods train
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capsized and four were smashed in
the Kishanganj Station Yard at 7.40
hours on the 29th March, 1965; and

(b) if so, the details of the incident
and the loss of property and life in--
volved in the accident?

The Deputy Minister in the Mimis-
try of Railways (Shri Sham Nath):
(a) and (b). At about 7.42 hours on
29-3-1965 while train No. 702 Down
Goods was coming to a stop on line
No. 3 at Kishanganj station of N. F.
Railway, 7 empty wagons derailed
but none of them got capsized or
smashed. !

The cost of damage to railway pro-
perty was estimated at approximately
Rs. 1950. There was no loss of life.

Ahmedpur-Katwa and Burdwan--
Katwa Light Railways

25 S Dr. Saradish Roy:
13.1 Shrimati Remuka Barkataki:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 666 on the
5th March, 1965 and state:

(a) whether any decision has been
taken to take over the management
of both Ahmedpur-Katwa and Burd-
wan-Katwa Light Railways;

(b) if so, from what date and the
conditions, if any; and

(c) whether after taking over the
management, these lines will be trans-
formed into regular broad guage?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). It has been decided to
purchase the Burdwan-Katwa Light
Railway with effect from 1-4-1966,
and 12 months’ notice of purchase, in
terms of the agreement with the Com-
pany, has already been served on the
Company. The purchase of the
Ahmedpur-Katwa Railway will be
considered when the next option to
purchase that line falls due on 1-4-
1968.
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(¢) No proposal for their conversion
to broad gauge is under consideration
at present.
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Electrification of Moghulsarai-Kanpur
Section
s

(Shri Ram Harkh Yadav:
2515.{ Shri Vishwa Nath Pandey:
: | Shri Murli Manohar:

Will the Minister of Railways be
pleased to state:

(a) when the electrification of the
Moghulsarai~-Allahabad-Kanpur Sec-
tion of the Northern Railway is ex-
pected to be completed; and

(b) the progress made so far in the
electrification and dieselisation schemes
of the Kanpur-Delhi Section on the
Northern Railway and when it is like-
ly to be completed?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Work on electrification of Moghal-
sarai-Allahabad-Kanpur Section (349
R Km) is in progress. The Section
Moghalsari-Vindhyachal has already

been commissioned and from Vindhya-
chal to Allahabad is expected to be:
commissioned by the end of * April,
1965. The work on Allahabad-Kanpur
Section (192 R K'm) is expected to be
completed by March 1966.

(b) The proposal for electrification
of the section Kanpur-Tundla during
the 4th Plan is under consideration.
Depending on the pattern of traffic,
the possibility of some diesel-hauled
through goods trains operating on
the Tundla-Delhi Section is not ruled
out.

Special Trains between New Delhi:
and Bombay

2516 J Shri Ram Harkh Yadav:
"\ Shri Murli Manohar:

Will the Minister of Railways be
pleased to state:

(a) whether Government propose to
run five special trains in both direc-
tions between New Delhi and Bombay
Central on the Western Railway as a
temporary seasonal measure;

(b) if so, the details of the timings
and trains running during the period;
and

(c) the reasons for introducing spe-
cial temporary trains and their dura-
tion of service?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c) To cater to the
heavy rush of traffic anticipated to
offer on account of closure of Schools,
Colleges, etc., it is proposed to run
adequate number of special trains
between Bombay Central and New
Delhi in the months of April, May and
June, 1965. The first five specials
have been programmed to run, sub-
ject to sufficient traffic offering, ex
Bombay Central on 17th April (al-
ready run), 24th April, 1st May, 6th
May and 13th May 1965 and ex New
Delhi on 19th April (already run),
26th April, 3rd May, 8th May and:
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15th May 1965. The abstract timings
of these five specials are ag under:

1st day 09.55 Dep. New Delhi Arr.
10.25 2nd day.

2nd day 12.10 Arr, Bombay Central
.Dep. 11.30 1st day.

Oral Answers

Flour Mills at Moradabag

2517. Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
‘Question No. 781 on the 1st December,
1964 and state:

(a) whether the investigation into
the alleged misuse of the imported
‘machinery by the Flour Mills at
Moradabad have since been complet-
ed; and

(b) if so, the action taken by Gov-
ernment against the defaulters?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) Action has been taken to im-
“pose whatever punishment is possible.

Auction of Panna Diamonds

S Shri R. G. Dubey:

2518. 4 shrimati Savitri Nigam:

Will the Minister of
Mines be pleased to state:

Stee] amd

(a) whether Panna diamonds were
:recently auctioned in Bombay; and

(b) if so, the number of diamonds
auctioned and the amount secured?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
The Natiorral Mineral Development
Corporation I.td. offered for sale by
public auction 3.781 pieces of diamonds
weighing 1570.74 carats, at Bombay
between 25-1-65 and 9-2-1965.

(b) 3366 diamonds, weighing 1299.49
carats, were sold in the auction realis-
ing Rs. 4.41 lakhs.

Import of Chemical Goods

2519. Shrimati Savitri Nigam: Will
the Minister of Commerce be pleas-
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ed to state the steps taken to boost up

the import of chemical goods in 1964—
657

The Minister of Commerce (Shri
Manubhai Shah): Steps are being
taken to reduce the import of chemical
goods in 1964-65. Government’s policy
is to progressively reduce imports.

Theft of Goods from Brake-van

2520. Shri Yashpa] Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that on the
11th January, 1965 goods worth about
Rs. 3,000 were stolen from a box,
which was deposited with the railway
authorities for carrying in the brake-
van from Ballarpur to Dehra: Dun;
and

(b) if so, whether any person has
so far been apprehended in this con-
nection?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, the box was booked
from Howrah to Dehra Dun and not
from Ballarpur. The value of pro-
perty stolen was estimated to be at
Rs. 2,000 and not Rs. 3,000.

(b) Six persons—3 railway -em=
ployees and 3 outsiders—have so far
been apprehended.

Heavy Electrical Equipments Factory

( Shri Daljit Singh:
2521. { Shri Yashpal Singh:
Shri Bhagwat Jha Azad:

Will the Minister of Imdustry and
Supply be pleased to state:

(a) whether it is a fact that a re-
quest was made by the Punjab Gov-
ernment for permission to set up
Heavy Electrical Equipments Factory
at Nangal; and

(b) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of ™ndustry anq Supply (Shri
Bibudhendra Misra): (a) Yes Sir,
The Director of Industries, Punjab
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has applied for an industrial licence
for setting up a new unit at Nangal
(Punjab) for the manufacture of elec-
trical equipments as follows:

Name of articles Capacity annual

(r) Transformers of 3-o0 million KVA
11 KV and above

upto 220 KV,
(2) Current and Po- As required.
tential transfor-
mers.
(3) Static capacitors 50,000 KVA

(4) Oil & Air Blast
A.C. Circuit Brea-
kers 11 KV and
above and Switch-
gear upto 220 KV,

Rs. 5-00 Crores.

(b) The application for licence is
under consideration in consultation
with the Government of Punjab.

Small Scale Industries in Punjab

2522. Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) the amount of loan sanctioned to
Punjab for the development of small
scale industries during 1964-65 and
1965-66 so (so far);

(b) the classification of these loans
according to different industries; and

(c¢) the amount spent or is proposed
to be spent in backward areas?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) 1964-65—
Rs. 32.31 lakhs subject to adjustment.

1965-66—Centra] assistance in res-
pect of small scale industries for 1965-
66 has not yet been finalised.  The
tentative estimates drawn up by the
Woerking Group for small scale indus-
tries for the annual plan 1965-66 by
way of loan are Rs. 52 lakbs.

407 (ai)LSD—3.
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(b) and (c). Central assistance in
the form of loans and grants is given
each year in bulk to the State Gov-
ernments for the development of small
scale industries. Scheme-wise classi-
fication of funds is not made by the
Central Government and the State
Governmentg are free to utilise Cen-
tral assistance so given on their Plan
Schemes according to their require-
ments. !

Railway Protection Force

Shri Yashpal Singh:
2523.{ Shrimati Maimoona Sultan:
LShri Sidheshwar Prasad:

Will the Minister of Railways be
pleased to state:

(a) whether it is proposed to arm
the Railway Protection Force ' with
powers of investigation and prosecu-
tion to enable it to prevent more eff-
ectively thefts of Railway property and
goods;

(b) if so, the impediments in giving
a practical shape to the same; and

(c) the measures contemplated to

overcome them?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes. The matter is still
under consideration of the Govern-
ment.

(b) and (c). Do not arise.
Heavy Electricals Ltd., Bhopal

2524. Shri U. M. Trivedi: Will the
Minister of Industry and Supply be
pleased to state:

(a) Whether any case of anti-na-
tional activity of the leftist pro-
Chinese employees of Heavy Electri-
cals Ltd., Bhopal has come to the
notice of Government; and

(b) if so, the action taken against
such employees? !

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) Does not arise.
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Production of Razor Blades

2505  Shri Ramachandra Ulaka:
‘| Shri Dhuleshwar Meena:

‘Will the Minister of Industry and
Supply be pleased to state:

(a) the latest position in regard to
the production of razor blades in the
country and whether it is commensu-
rate with the requirements of the
country;

(b) if not, the reasons therefor; and

(c) the steps taken by Government
in this regard? |

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The produc-
tion of razor blades in 1964 by units
in the large scale sector amounted to
892.12 million Nos. There are some
units in the small scale sector as well
and figures about their production are
being collected. The indigenous pro-
duction is sufficient to meet the de-
mands in the country.

(b) and (c). Do not arise.

Heavy Ergineering Corporation,
Ranchi

Shri R. S. Pandey:
2526.4 Shri R. Barua:
LShri L. N. Bhanja Deo:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether a Soviet team of ex-
perts led by Mr. M. A. Goldin, Deputy
Chairman of the State Reconstruction
Comrmittee of the USSR visited Heavy
Engineering Corporation at Ranchi in
January, 1965; and

(b) if so, the object and the out-
come of their visit?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) ‘and (b). Yes.
Sir. The team visited the Heavy
Engineering Corporation at Ranchi on
the 22nd January, 1965, to acquaint
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themselves with the progress of the
Heavy Machine Building Plant, which
is being set up with Soviet assistance,

Coal Quotas for Stateg

2597 S Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Steel and Mines
be pleased to state:

'(a) whether Government have re-
vised the coa] quotas for the various
States;

(b) if so, the details thereof; and

(c) the quota allotted to the various
States during 1965-66 and how it com-
pares with that for 1964-65?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
With the relaxation of control on dis-
tribution of grade II and grade IIT
non-coking  coals, including non-
graded ccal of Singareni field, and
soft coke, from 1st July, 1964, all
consumers have become free to obtain
their requirements of these wvarieties
of coal and soft coke directly from
the collieries of their choice in any
quantity, subject however to rationa-
lisation rules of rail transport. A
statement showing the monthly allo-
cation for the various States for the
periods upto July 1964 for all grades
of coal, and from 1st July, 1964 on-
wards for the controlled varieties of
coal, is laid on the Table of the House.
[Placed in Library. See No. LT-4267/
65].

Shortage of Matching Steet

2528, J Shri Ramachandra Ulaka:
O\ Shri Dhuleshwar Meena:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether there is an acute short-
age of matching steel for the engineer-
ing industry; and

(b) if so, the steps taken to improve
the position?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
There is a shortage of matching steel
in the country. To remedy this posi-
tion the Government appointed an
Expert Committee to rationalise the
range of steel sections. On the basis
of the report of the Committee, Gov-
ernment have already announced a
list of rationalised sections. If engin-
eering industries and consumers plac-
ing orders on engineering firms for
structurals confine their demands in
future to rationalised section, the
problem matching steel will improve
considerably.

Import licences are also issued to
the extent possible to structural engi-
neering firms to enable them to im-
port matching steel. A special allo-
cation of Rs. 20 lakhs of foreign ex-
change for mmport of matching steel
was also made in 1963-64.

Sale of Low Grade Coal

/ Shri Vidya Charan Shukla:
7 Shri Shree Narayan Das:

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Unstarredq Question No. 205 on the
20th November, 1964 and stale:

(a) whether it ig a fact that the
National Coal Development Corpora-
tion has launched a vigorous drive for
the sale of its low-grade coal; and

2529,

(b) the results achieved by the Cor-
poration in this regard?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Efforts are still continuing, and
the National Coa] Development Cor-
poration expects that as a result, it
will be able to dispose of the stock.
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Import of Silk

( Shri Ramachandra Ulaka:
2531.{ Shri Dhuleshwar Meena:
| Shri Rama Chandra Mallick:

Wil]l the Minister of Commerce be
pleased to state:

(a) the total quantity and value of
silk imported during 1964-65; and

(b) the duty collected on it during
the same period?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the House.

Smal] Scale Industries in Orissa

532 J Shri Ramachandra Ulaka:
2532, "\ Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(a) the nature of assistance given
by the Small Scale Industries Ser-
vice Institute to the small scale in-
dustries in Orissa during 1964-65; and

(b) the details thereof?
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The Cen-
tral Small Industries Organisation
through the Small Industries Service
Institute in Cuttack and the Exten-
sion Centres within its jurisdiction
have been rendering all possible
assistance for the promotion and
development of Small Scale Indus-
tries in the State of Orissa which
inter alia includes:—

1. Technical advice on the use of
modern and appropriate
technica] processes.

2. Preparation of model schemes,

designs, drawings and techni-
cal bulletins.
3. Conducting economic investiga-

tions suggesting the potential of
development of various small
industries.

4. Conducting Management Appre-
eiation Courses and also specia-
list courses on subjects like
Production Management, Finan-
efa] Accounting, Cost Control
and Marketing Management.

8. Conducting training courses on
various technical trades such
as machine shop practice, Tool
Room Practice, Fitting, Black-
smithy, Carpentry and Die and
‘Tool making etc.

6. Providing economic information
service on promising lines of
production. .

7. Co-ordination with other
developmental programmes.

8. Assistance to State Financiai
Corporation by furnishing
technical feasibility reports in
respect of small scale units
desirous of obtaining financial

assistance from the Corpora-
tion.

9. Government Store Purchase Pro-
gramme.

10. Export Promotion.

11. Asistance for Rural Industrial
Development.
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The Industrial Extension Service
provided by the Small Industries Ser-
vice Institute, Cuttack and its Exten-
gion Centres covers a wide range of
enquiries from private individuals as
well as Government Departments
relating to:—

1. Availability and use of appro-
priate raw materials.

2. Supply of printed schemes and

project reports on various
technical processes and
3. Providing common facility ser-

vices on such processes and
operations which are not with-
in the means of small scale
units on nominal charges
through workshops and exten-
sion centres.

(b) The details of the assistance

rendered anq work done are given
below:—

I. Technical assistance rendered
during 1964-65 (Till February
1965) :

1. No. of parties contacted including
visits paid by the officers of the
Institute to render op the spot

advice. 2350
2. No. of parties given purely
technical advice. 655
3. No. of parties given informa-

tion to start new industries. 567
4. No. of parties given other assist-
ance. cies 895

II. Mobile Workshops (1964-65 till
February 1965):

1. No of vans operated .... 2
2. No. of Centres visited. . ... 4
3. No. of demonstration held . . . 187

III. Training:

1. No. of persons trained in indus-
trial management training
courses including State Gov-
ernment Officers (from 1-4-64
to 30-9-64). 58

2. No. of persons trained in other
technical trades namely weld-

ing, machinist, carpentry, fit-
ting and blacksmithy (from
1-4-64 to 30-9-64). .... 20
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8. No. of artisans trained (through
mobile workshops) (from
1-4-64 to 28-2-65). 197

1IV. Technical Assistance rendered to

State Governments and other De-
partments (1-4-64 to 28-2-65):

1. No. of schemes scrutinised. 12

2. No. of cases in which other

assistance was rendered. 24

V. Economic Information Service

(1-4-64 to 30-9-64):
1. No. of enquiries attended to 322
VI. Preperation of model schemes

designs, drawing and technical
bulletins (1964-65 till Feb. 1965):

1. No. of model schemes prepared. 5
2. No. of designs and drawings
prepared. 32

VIL. Job work done by Institute
Workshop and Extension Centres
(1964-65 upto 28-2-65):

1. No. of parties visited Institute
Workshop and Extension Cen-

tres for job work. 228

2. No. of parties actually assisted

in job work. 225

VIII. Co-ordination with other De-
partmenta] programme:

(i) The officers of the Institute

visited 8 units in connection
with the preparation of techni-
cal reports wanted by the State
Bank of India for sanction of
loan. Officers of the Institute
also gttended 6 meetings of the
Loca] Co-ordination Committec
and the Local Working Group
of State Baunk cf India to review
the financial aspects of Small
Scale Units,

Officers of the Institute attend-
ed 6 meetings organised by tha

~

(i

Governing Body of Cuttack
Productivity Council.
(iii) The officers of the Institute

visiteq different units of Pan-
chayat Industries and rendered
all possible assistance to them
at the request of the Orissa
Small Industries Corporation.
Fifty-eight officers of the Orissa

Small Industries Corporation
responsible for manauging the
Panchayat Samiti Industries
were trained by the Institute.

(iv) The Director of the Institute as
a member of the bcard of In-
dustries of the State Govern-
ment attended three meetings
and assisted the Board in
sanctioning loan under State
Aid of Industries Act.

IX. Assistance to
Corporation:

11. schemes received from State

Finance Corporation were scrutinised

and comments offered. In a number

of cases these schemes were modified

at the instance of the parties concern.
ed.

X. Government Store Purchase Pro-
gramme:

During the period under review 9
units were enlisted for participation
in Government Store Purchase Pro-
gramme of the National Small Indus-
tries Corporation. Three units re-
ceived fresh orders from D.G.&D.
during the period under review.

State Financial

XI. Export Promotion:

Under the export aid scheme, small
scale units were interested in the ex-
port of goods manufactured by them
ang they were assisted from time to
time. The Institute ‘was in liaison
with the State Trading Corporation
for the benefit of small scale units of
the State,

XII. Assistance for Rural Industrial
Development:

Two Rural Industrial Projects locat-
ed at Barpali and Jajpur in Orissa
were constantly visited and assisted
for development. Mobile demonstra-
tion vans were sent to these areas to
train up the workers of the project.

Rourkela and Bhilai Steel Projects

2533 S Shri Dhuleshwar Meena:
‘1 Shri Ramachandra Ulaka:

Will the Minister of Steel and
Mines be pleased to state:
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(a) whether it is a fact that pro-
duction in Rourkela and Bhilai Steel
Plants is being held up due to non-
availability of sufficient wagons to
move out finished products; and

(b) if so, the steps
Government to
neck?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

taken up by
remove this -bottle-

(b) Does not arise.
Small Scale Industries in Orissa

2534, J Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether any loan was granted
to Orissa for the development of
Small Scale Industries in that State
during 1964-65; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Centra] assistance in the form of
loans and grants is given each year in
bulk to State Governments for the
development of Small Scale Indus-
tries. Scheme-wise allocation of funds
is not made by the Central Govern-
ment and the State Governments are
free to utilise the Central assistance
so given on their Plan Scheme accord-
ing to their requirements.

The total Central Assistance avail-
able to the Orissa Government for the
purpose during 1964-65 was Rs. 85
lakhs.

Supply of G.C.I. Sheets to Assam

2535. Shri P. C, Borooah: Will the
the Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that there
has been a great shortage of supply
of G.C.I. sheets in Assam since 1962;

(b) if so, the demand for such
sheets in that State during the past
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three years from 1962 to 1964
how far it wag met; and

and

(c) the steps taken to ensure that
this shortage does not come in the way
of normal pace of development in
that State?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c). The
total demand for Galvanised Cor-
rugated Sheets received from Assam
and the Jespatches made to that State
during the past three years is as fol-
lows:

(In tonnes)

Period Demand Despat-
ches
1962-63 41,820 6,243
1963-64 61,122 13,188
1964-65 . 27,691 7,112
(April to  (April to
September, December,
1964) 1964).
No fresh allocation of Galvanised

Corrugated Sheets has been made to
any State since Ist April, 1962 be-
cause of the large back-log of orders
on the main producers. However,
supplies to the various States are
being made to the extent possible
againgt their outstanding orders. For
this purpose, a monthly schedule of
despatches of Galvanised Corrugated
Sheets has been drawn up. The States
have powers to use the sheets receiv-
ed by them for any purpose they con-
sider important.

Tenders for Goods Handiing Contract

2536. Shri P. R. Chakraverti: Will
the Minister of Railways be pleased
to state:

(a) whether it is 3 fact that tend-
ers for goods handling contracts at
Sealdah and Chitpore Stations in
Calcutta were called for in May, 1964
for a period of three years;

(b) if so, whether the lowest tend-
er had been accepted: and

(¢) if not, the specific grounds that
determined the final choice?
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The Depaty Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Tenders for goods handling Con-
tract at a group of stations which in-
cluded Sealdah and Chitpore were
invited in April, 1964.

(b) No.

(c) The lowest tenderer did not
submit his income tax clearance cer-
tificate nor did he deposit the earnest
money. As the terms and conditions
for submission of tenders were not
fulfilled his tender was not accepted.

Iron Ore Mines in Orissa

2537. Shri Rama Chandra Malick:
Will the Minister of Steel and Mines
be pleaseq to state:

(a) the tota] investment made dur-
ing 1963-64 and 1964-65 by the Central
Government and the Orissa State in
prospecting mechanisation and opera-
tion of iron ore mines in Orissa;

(b) the amount of foreign exchange
earned froin the operation of iron ore
mines in Orissa during 1963-64 and
1964-65;

(c) the 1otal foreign exchange re-
quired by the iron ore mining indus-
try in Orissa during 1963-64 and
1964-65; and

(d) the amount of foreign exchange
further required by iron ore mining
industry in Orissa during 1965-66?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a)

Investment made by

Central Orissa
Govern-  Govern-
ment ment
Under- Under-
takings takings

(Rupees in lakhs)

270°S1 50-00

¥963-64

31964-65 . 218-20 7000

(b) Not State-wise break-up of
export of iron ore is available,

(c) Foreign exchange required by

Central  Orissa Bolani
Govt. Govt. Ores
Under-  Under- Ltd.
takings takings
(Company
in
which
Central
Govern -
ment
hold
majority
shares).
(Rupees in lakhs)
1963-64 . 1373 155:00 20-00

1964-65 81-54 (for both years (fbr both years)

() Foreign exchange required for
1965-66 by—
Central  Orissa Bolani
Govt. Govt. Ores
Under-  Under- Ltd.
takings takings
(Rupees in lakhs)
184-70 29:60 10°00

Textile Mills in Backward Areas

( Shri P. C. Borooah:
2538. { Shri D. J. Naik:
_Shri Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are con-
sidering a scheme to provide facilit-
ies to some industrialists for setting
up textile mills in some backward
areas in the country; and

(b) if so, the details of the scheme,
and the amount allocated for 1965-66?

The Deputy Minister .in the Minis-
try of Commerce (Shri S V. Rama-
swamy): (a) There is no such scheme
under consideration of the Govern-
ment at present.

(b) Does not arise.
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Derailment of Katihar bound goods
train

2539. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that seve-
ral wagons of a Katihar bound goods
train deraileq on the 24th February,
1965 at Taiabpur Station on the Sili-
guri-Katihar  Section of the North
East Fronfier Railway and caused
suspension of traffic;

(b) if so, the causes thereof; and

(c) the total loss of the Railway
property involved?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) At about 255 hours on 24-2-65
one wagon on train No. 902 Parcel
Express derailed at the facing points
of Taiabpur Station and got rerailed
automatically after passing the trail-
ing points of that station. The train
was stopped and the affected wagon
detached. Through running of trains
was resumed after about three and a
half hours.

(b) The accident was due to failure
of mechanical equipment.

(c) The cost of damage to railway
property was estimated at approxi-
mately Rs. 2840.

Export of Coffee

( Shri Subodh Hansda:
Shri S, C. Samanta:
Shri M. L. Dwivedi:

2540.

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No 1067 on  the
i2th March, 1965 and state the extent
to which the restrictions imposed by
the International Coffee Agreement
1962 on ihe export of Indian Coffee
have been removed ag a result of the
visit of the Technical Mission of the
International Coffee Organisation?

The Deputy Minister in the Minis-
try of Ciatmerce (Shri S. V. Rama-
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swamy): There has been no immedi-
ate relaxation of the restrictions im-
posed by the International Coffee
Agreement, 1962 on the export of
Indian Coffee as a result of the visit
of the Technica] Mission of the In-
ternational Coffee Organisation. The
report of the Mission is expected to
come up for consideration at the
special session of the International
Coffee Council to be held in London in
August, 1965.

Export of Shoes and Chappals

2541, [ Shri Subodh Hansda:
*_Shri §. C. Samanta:

Will the Minister of
pleased to state:

Commerce be

(a) whether the possibility of in-
creasing the export of shoes and
chappals to Western Europe and
U.S.A. has been explored; and

(b) if so, the results achieved dur-
ing 1964-65?

The Minister of Commerce
Manubhai Shah): (a) Yes Sir.

(Shri

(b) In the first 9 months of 1964-
65 our export of all types of footwear,
including shoes and chappals, to
countries of West Europe was nearly
13 lakh pairs valued at Rs. 41 lakhs
and to the United State 4.5 lakh pairs
valued at over Rs. 16 lakhs. The
footwear exported were mostly
leather shoes, leather shoes with
rubber goles, canvas shoes and slip-
pers.

The State Trading Corporation is
also negotiating at present the sale of
various types of footwear to the UK.
and the U.S.A.

Oil Milling Industries
o549, J Shri Vishwa Nath Pandey:
"\ Shri Gokulananda Mohanty:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government propose to
set up a High Power Committee to
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enquire into the problems of the oil
milling industry; and

(b) if so, when and the names of
the members of this High Power
Committee?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendira Misra): (a) and (b).
Government have just set up a Com-
mittee to study the techno-economic
aspects of the indigenous Oil Milling
Industry and to recommend measures
for organising the industry on modern
lines. The membership of the Com-
mittee is confined to officials of the
Government of India. The composition
is as follows:

1. Dr. G.P. Kane, Deputy 'QT!"'W"
Director General (Chemicals),
Directorate  General of Te- T
chnical Development, New T
Delhig Chairman

2. Dr. S.M. Sikka, Agricultural
Commissioner, Indian Council
of Agricultural Research, De-
partment of Agnculmre New
Delhi . .

3. Shri N. Chidambaram, De-
puty Secretary, Ministry of
Industry and Supply, (Depart-
ment of Industry), New
Delhi . . . .

Member

Member

4. Shri K. Srinivasan, Deputy
S , Ministry of Com-
merce, New Delhi .

5. Shri M. Satyapal, Director
Planning Com-

Member

(Chemicals),
mission, New Delhi

6. Dr. H.G.R. Reddy, Deve-
lopment Officer, Directorate
General of Technical Deve-
lopment, New Delhi .

Member

Member
Secretary

Aluminium Plant at Koyna

2543. Shri Vishwa Nath Pandey:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that an
agreement with a West German firm
for setting up an aluminium plant at
Koyna in Maharashtra has been
finalised;

(b) if so, the main features there-

" :

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) An agree-
ment is being negotiateq for securing
Technical ConsultancY for this pro-
ject.

(b) Does not arise.

Train-Truck collision near Dogadda
(Garhwal)

2544, Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
driver and cleaner of a truck were
seriously injured when it collided with
the Kotdwara-Najibabad passenger
train on the Northern Railway at an
unmanned level crossing near Kot-
dwara about 20 kilometers from
Dogadda (Garhwal) on 10th March.
1965;

(b) whether any enquiry has been
ordered into the causes of this ac-
cident; and

(c) if so, the outcome thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The truck driver, his cleaner
and another occupant of the truck
sustained only minor injuries.

(b) and (c). The accident was en-
quired into by a Committee of Rail-
way Officers who concluded that the
accident was due to the truck driver
attempting to cross the level crossing
in the face of the approaching train.

Breach of Essential Commeodities Act

2545. Shri Shiv Charan Gupta: Wil!
the Minister of Commerce be pleas-
ed to state:

(a) the number of cases registered
with Delhi Police for breach of the
Essential Commodities Act in 1963
and 1964;

(b) the number of cases dropped
and the number of the cases sent to
Court in 1963 and 1964; and
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- (¢) the number of cases of 1963 and
1964 which are still under investiga-
tion and when they are likely to be
sent to Court?

The Minister of Commerce (Shri
Manubhai Shah): (a) The number of
cases registered with Delhi Police for
breach of Essential Commodities Act
in 1963 and 1964 was 72 and 851 res-
pectively.

(b) The total number of cases drop-
ped during 1963 and 1964 was 10 and
24 respectively and those sent to
Court was 63 and 773. Out of 63
cases sent to Court in 1963 one was
withdrawn.

(c) Only 54 cases of the year 1964
are still under investigation and they
are likely to be sent to Court very
shortly.

Cast Iron Sleepers

f Shri Alvares:
2546"\ Shri Hari Vishnu Kamath:

Will the Minister of Railways be
‘pleased to state:

(a) whether it is a fact that the
Railway Board purchases its require-
ments of cast iron sleepers from the
Indian Foundry Association, Calcutta;

(b) if so, the total annual purchases
made during 1962-63 and 1963-64; and

(¢) whether the Railway Board has
insisted upon submitting separate
tenders by the members of the Indian
TFoundry Association?

The Deputy Minister in the Minis-
4ry of Railways (Shri Sham Nath):
(a) No, Sir.

(b) Does not arise.

(c) No, Sir. Open tenders were in-
vited each year for the procurement
-of CI. sleepers and all firms irres-
pective of whether they are members
of the Indian Foundry Association or
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not, were eligible
tenders.
T wo farw fom &
A W g

2547, St g¥W WT  wgEW
T O S @ HAl 7g Fqr 1
FIU w fFo:

(F) 7 g s @ f5 T
et fawm famm & s 22,000
FHaifet &7 g & R f2moaro
g ux

to submit their

(@) afz &, 91 @ F a7 F=O
g

TR qET AT WA (A wenw
W) () | AR Al
22,000 FHAET & AHTF
fatfag % 7 smad 9y # T
g

() = Ioa gl =m0

e wgen fawm fom @ et
T T fear wan fases
LG

2548, Y AW 9 &IAE : FAT
TR AR @A WAt a8 a9 &
FIT F4 5 ¢

(7) Fmag @a & % 1963-64
# usw g faaw fem F FE
F1 oEM & {97 Ava F FT0 AT F7
9 @ Y e gew ¥ e ¥
[ 93; =W

(@) afs &, &t X a0 #
QqFT F Fa7 T ¥ ?

TR q9T WA WA (S Eelta
W) : (F) 1963-64 F Thw
Frgar fawrg fom fro & 13,258,574
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Y FT FaE o e auqr W
AZ-TF & &7 § oo |

(@) @z faga wsdva Fvaen faam
fam & d=ewl & a1 grr faE
Y T 0F awrar afafr & framoda
g

frdg s @w 7 i

2549, off gEW W oA T
TR A W G T I A FAT
s fF

(%) 71 2z 7w g & T
e fasm fom & 7w freie
FET @HET § 196465 § Yo AT
A g A A A 8 A

(@) afe gt @138 F F91 FAOT
g7

TR AR W AT (s Ay
W[WH): (F) s (). T T
faerer fT7 & 19 6 4~ 6 5 T aTfor T
it Jame wEF & 1 qnfy wae & R
frEig @i # 39 a9 H O 58 AT@
o & FA FI gfv g1 | T grfer & faoiw
FIOT FF IO, TH! @ & 0%
¥ wfuwar a1 gwadw g iy #
TET T §

fega @ swmw & g
2550, =t Wy fow@ : # WA Ay
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(%) Fmagas s oaf =2 &
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aF ggaTq afafq sarfaa it &;

(@) ¥av 3@ SoEd § 3@ Ay
& mmw o e § i v oft 30 #

=3
™ g feg)
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g fag) : (%) ar

(@) < /&

(7) Fa= T Iz

fesa dFmT @ TR AEEAW

2551. =AY famq : ¥ WI
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(%) a e df ot
F fFa S & o AN,
o Ao FT FTFT 3 TFIAY, 1964 FT
WA A § I A wfaT AT
JET ¥ 7L T,

(@) FragTiaagfe 3| o
o § grafraq afuwrfal #1 I@EX &
faeg owmEga fear ar;, =%

(1) af=z g, a 39 9T F70 Fraardy
F g ?

At § wew WA (<o
(%) o =&

(@) &

() feFegaraeT = gao Y-
TN AR I F A A qFoe dro
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S AT A ¥ IT F G H TG
& fediome dfese owaC ¥ 99 F
a7 grfaa & & qur fF s A
@R adr @

Spring Carnival
2552. Shri Rameshwar Tantia: Will

the Minister of Railways be pleased
to state:

(a) whether it is a fact that “Spring
Carnival” was organised by the Mahila

N AGU FT F IW AT IHT WOFL
FgFrar afafaat #1 37 H srafaswar
sy W)
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Samiti of Northern Railway compris-
ing of Railway Officers’ wives in
Baroda House, New Delhi in Febru-
ary, 1965;

(b) if so, the main features of the
festival;

(c) the amount spent on the carni-
val and the number of Railway em-
ployees put on duty; and

(d) the justification of the extra-
vagance in the form of utilisation of
money, material and manpower by
Government on this festival in the
present Emergency?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The main features were:

(i) 42 stalls were set up for the
display and sale of flowers,
bangles, candies, hankies,
general articles of domestic
use, linen etc.

(ii) At 12 stalls, eatables, ice
cream and Coca Cola were
sold.

(iii) At 6 stalls, articles peculiar to
Rajasthan, Uttar Pradesh and
Punjab were put up on sale.

(iv) There were 2 Medical Stalls,
one for propagating Family
Planning and the other for
grouping the blood.

(v) Apart from the above a few
stalls were set up for the en-
tertainment of visitors where
generally games of skill were
arranged. At another stall, a
Lucky Dip was arranged for
children.

A joy Ride Train was also
arranged for the entertain-
ment of children.

(vii) There were Lucky Prizes for
Brochure and the Entry
Ticket.

(¢) An expenditure of Rs. 9,000 was
incurred upto 31-3-1965 by the Mahila
Samiti by whom the Carnival was
conducted. Ag 13th & 14th February
1965 on which days the Carnival was

(vi)
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held were holidays, the employees
assisted the Mahila Samiti out of their
own free will and there was np com-
pulsion; in fact, there were 3 num-
ber of volunteers who offered their
services but the same could not be
availed of.

(d) In view of the position explain-
ed against part (c), the question of
there being any extravagance in the
utilisation of money, material or man-
power by Government does not arise.

fesitr®t 9@ 2o o W
(=t wiwR s q@@v
‘cﬂ TR 9w ¢
2553.< =it ggaR fag :
st a®
st am fag

@ I FA A AT FT I
a1 fF§

(%) ;1 o g9 § f& fadmgy
FEAA G LU A1, &A1 94T
it & 33 A99 THo FTTo WIATSY
uE FFAT AWF AT OF & W Ay
f m §;

(@) afz g, @ = 3 ¥ fa
fray At & =TT ;) AR

(7) T aTEa § 36 forwrre
o fae § 7

R mamﬂ'ﬁ(ﬂo
™ g feg) o (F) A

() wares 7&) I&av

(37) =9 TN FT T FETEEA AT
2 T foereY stFem =3 v Y A
A 3F E I F 397§ ww ®o
Ao ATRATST QU F¥uHT &7 fawitg fga
fafga &1 soarrg H 9w AW @
? R afs ag arw & anfam o ay
IIH FAATET FT T
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Industrial Development Corporation
in Goa

( Shri Yudhvir Singh:
2554. { Shri Yashpal Singh:
Shri Kapur Singh:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Unstarred Question
No. 66 on the 19th February, 1965 and
state:

(a) whether the proposal for setting
up the Industrial Development Cor-
poration in Goa has since been final-
ised;

(b) if not, when it will be finalised;
and

(c) the reasons for delay?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) and (c). The Government of
Goa, Daman and Diu have forwarded
for the consideration of the Central
Government a Bill relating to the in-
dustrial development of the Territory.
The Bill, which, inter alia, provides
for the establishment of an Industrial
Development Corporation, is under
consideration of the Government of
India.

Alarm Chain Apparatus

( Shri Yudhvir Singh:
2555. { Shri Yashpal Singh:
LShri Kapur Singh:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 86 on the 19th
February, 1965 and state:

(a) whether the question of resto-
ration of alarm chain apparatus on
the Faizabad-Lucknow passenger
traing has since been examined and
finalised by Government;

(b) if not,
and

the reasons therefor;

(c) when the restoration is likely
to take effect?

1887 (SAKA) Written Answers 10694

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). Yes, the question
of restoration of alarm chain
apparatus on the Faizabad-Lucknow
passenger trains has been examined
and the blanking off of these trains
extended for a further period of six
months from 1-4-1965 to 30-9-1965.

Stones useq as weights in Delhi
( Shri Yudhvir Singh:
2556. { Shri Yashpal Singh:
Shri Kapur Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that stones

are still in use in the Capital as
weights by various hawkers and
shopkeepers;

(b) if so, the number of stones
confiscateq so far; and

(c) the action taken against the
culprits?

The Deputy Minister in the Mimis-
try of Commerce (Shri S, V. Rama-
swamy): (a) Yes, Sir. Certain haw-
kers have been found using stones,
but regular shopkeepers are using
only metric weights.

(by 2627.

(¢) Surprise raids have been con-
ducted and offenders brought to trial
before Mobile Courts. There have
been nearly 600 convictions, with fines
aggregating over 6000 Rupees.

e W fagEs

2557. % WL AT : 7T ITF
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0Oil Expeller Industry _

Shri Dharmali :
2559'{ Shri Sezh:;‘:n:ngam
Will the Minister of Indu:iry and

Supply be pleased to state:
(a) whether it is a fact that no
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assistance by way of loan is given to
oil expeller industry particularly in
Madras;

(b) the reasons therefor;

(c) whether Government are aware
that oil and oilcakes are essential
products from the export point of
view as well as in food production;
and

(d) the steps taken to encourage
this industry?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The information is being collected
and the same will be laid on the
Table of the House as soon as possi-
ble.

(c) Yes, Sir.

(d) As there is already surplus
capacity for the crushing of the major

oilseeds, wviz. Castor, Linseed Rape/
Mustard, S:cszme  ond Crousdnu
Government are not i fur-

ther capacity. So far as the crushing
of cottonseed is concerned, Govern-
ment are encouraging establishment
of additional capacity by allowing
facilities for the import of necessary
plant and machinery, granting excise
duty concessions and providing incen-
tives against export o? cottonseed oil-
The Government have also
set up a committee to study the
techno-economic aspects of the oil
milling industry and to recommend
measures for its modernisation.

IR WE W frfemat ao et

2560, Y SETIEIT qEH : AT
@ A gg FW AT I OFA
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A @ qgt av frgfeaat e odmfa
I TNEIT qX A AR 2 w99
I ¥ aegw @ve # Afeeear F AT
T # Y ®



10697 Written Answers VAISAKHA 3, 1887 (SAKA) Written Answers 10698

(@) #1 TBATE T AW FAR]
1 fafm ok =mfr w1 oA
e 39 F yearat o fafgw ®
L1

(M) g aw g fvreaw
T IO FAHT F1 afeesar gav Afe-
T § A e aTe FEtaal § e
25 U ¥ FW FA qIT FHATLY
o qF I FHatE ¥ it e
g § et & s 10 AW @ &
9% aTe T AEW FEET ¥ AFA
g ?

I v F Tew WA (Mo
w gaw fay) o (F) S oAE

(&) 150-240 Ta¥ (wfaza)
I A F 9 F1 gAw fedee
TG W@ g | 39N I q99 W &
9 g FAeE gy ffew R
Slci- |

() st 7@

N yar =g famew ax

2561. st wXq uwwsw : w;T
JAW AYT WWIW HET 27 AT
1964 * HFTCRT I qeIAT 561
F I F ywrg N A8 SqW # FAT
a1 fF

(%) o1 w@@s ¥ I@ Qv

(@) afz g A 37 T FA-
fa SoreR gwar T EF ;WK

() 39 TEW ) FA AT
g e ?

I AAT FEATM AT |
oRAt (ot foude fral) : (7)
T& o

(@) =@ F1 9ar FI & q=
F | QA IW FHFAT

() 397 Ww AT 7 W
]l(u\sl:” QT &N 1 Eﬁilg To T:F.'
g9 F FAEE AT F |

Display of Jewel Carpet at New York
World Fair

2562. Shri Vishwa Nath Pandey:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to exhibit a jewel
carpet of Agra in the New York
World Fair which reopened on the
21st April, 1965; and

(b) if so, the estimated cost of this
carpet?

The Minist: of C ce
Manubhai Shah): (a) Yes, Sir.

(b) The owner of the Jewel Carpet
has advised that the Jewel Carpet
being a work of art cannot be priced.

(Shri

Unauthorised occupation of Railway
lands

2563. Shri S. C. Samanta: Will the
Minister of Railways be pleased to
state:

(a) Whether there are unauthorised
occupation of Railway lands for
erecting shops and shelters by the
public in the Railway Station pre-
mises on the Kharagpur-Tatanagar
Section of the S.E. Railway;

(b) if so, since how long such
occupation have been made by them
at the various stations on the above
section;

(c) whether any rent is being
charged from them; if so, the earn-
ings therefrom; and
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(d) the steps being taken to remove
these unauthorised occupants?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, there are some
cases of unauthorised occupation of
Railway land at Chakulia, Jhargram
and Gidni stations in Kharagpur-Tata-
nagar Section.

(b) These encroachments have been
there for some years now but it has
not been possible to ascertain the
-exact date on which this unauthorised
occupation took place.

(c) Since the occupation of Rail-
way land is unauthorised, there is no
question of charging rent from occu-
pants. They are, however, liable to
pay damages at the time of eviction.

(d) Eviction proceedings have start-
ed against the encroachers under the
Public Premises Eviction Act.

issue of Letters on the use of Hindi

( Shri Sezhiyan:
2564. { Shri S. Kandappan:
|_ Shri Sivasankaran:

‘Will the Minister of Railways be
pleased to state:

(a) Whether it is a fact that the
following letters have been issued by
the Railway Board on the use of
Hindi:

(i) Letter No. Hindi|54|2, dated
30th September, 1955 and 19th
October, 1956.

(ii) Letter No. E(GR) 57-EX1-4,
dated 7th June, 1960,

(iii) Letter No. E(GR) 57-EX-4,
17th June, 1961,

(iv) Letter = No. E(NG)58-TR/83
Pt., dated 18/20th November,
1961,

(v) Letter No. Hindi|62;8]5, dated
30th May, 1962;

(b) Whether
issued any modifications
letters subs:quently; and

Government  have
to these
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(c) If so, the details thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) and (c). The instructions con-
tained in the circulars referred to in
part (a) of the question are based
on the general policy of the Govern-
ment in regard to the introduction of
Hindi in Central Government offices
and on directives received from the
Ministry of Home Affairs from time
to time. The question of modifying
these instructions will be taken up,
if necessary, when a decision on the
language policy is taken by Govern-
ment.

Qg
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Boycott of Indian Films in Indonesia

2566. Shri Raghunath Singh: Will
the Minister of Commerce be pleased
to state:

(2) whether it is a fact that Indo-
nesia has threatened to boycott
Indian films which is going to affect
60 Indian films yearly at present
exported for exhibition there; and

(b) if so, the reasons therefor and
Government’'s reaction thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). There
is no official move to boycott Indian
films nor is there any ban on their
import into Indonesia. However, the
" Djakarta Association of Movie Houses
consisting of some members of the
Assgociation of Indonesian Film
Importers has threatened a boycott.
The Indonesian Government has not
allotted to this Association any share
in the exhibition of about 20 films
which are likely to be exported from
India to Indonesia this year. It is

407 (Ai) LSD—4

too early to say what effect, if any,
the Association’s threat will have on
the export of Indian films. Govern-
ment is watching the situation in con-
sultation with the Indonesian Gov-
ernment who have been very helpful
on this question.

U.S. Loan for Locomotive Works

( Shri Raghunath Singh:
2567. { Shri D. C. Sharma:
| Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that an
agreement for a loan of U.S. $17 mil-
lion to assist in financing the Diesel
Locomotive Works at Varanasi was
signed at Washington on 29th March,
1965;

(b) if so, the main features thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The loan carries an interest at
the Bank’s current standard rate,
namely, 54 per cent per annum, and
is repayable by July 1979, with the
repayments due to begin in January,
1968, 3 years after the loan was sanc-
tioned and to be spreadover a period
of 12 years. The proceeds of the
loan are intended to cover the Dollar
costs to be incurred in acquiring in
the United States and shipping to
india, locomotives components and
materials and the related services tn
connection with the manufacture of
80 Diesel locomotives at the Varanasi
Works.

Remodelling of Laheriasarai station

2568. Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

(a) the progress made so far in the
direction of remodelling of the Lahe-
riasarai station on the Samastipur-
Narkatiagunj section of the N.E,
Railway;
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(b) whether it is a fact that the
work is at a standstill at present;
and

(¢) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). Major portion of
the yard remodelling work at Lahe-
riasarai has been completed. The
-work of providing a new station
building, which also forms part of
remodelling could not be taken up so
far as the land required for the pur-
pose was handed over to the Railway
administration by the State Govern-
ment only on 30th October, 1964.
Tenders for the work are now being
finalised and the work is expected to
be taken in hand shortly.

Manufacture of Heavy Electrical
’ Goods

2569. Shrimati Renuka Barkataki:
Will the Minister of Industry and
Sup_ply be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
to set-up a new unit for the manufac-
ture of heavy electrical goods with
American collaboration; and

(b) if so, the main features of the
proposal?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Due to the anticipated expansion of
power development programmes over
the next decade and more, the
demand for heavy electrical equip-
ment is likely to exceed the capacity
already approved for the manufac-
ture of such equipment in the coun-
try. For meeting the likely gap
between the estimated demand and
anticipated indigenous availability of
equipment, it has been felt that it
would be necessary to establish addi-
tional capacity for the manufacture
of power generating equipment.
Before any decision in this matter is
taken it was considered essential to
undertake a feasibility study. For
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this purpose an agreement was made
with M/s. International General Elec-
tric Co. of USA in June, 1964. Their
report has been received and is being
examined.

Export of Monkeys to U.S.A.

2570. Shri Lakhmu Bhawani: Will
the Minister of Commerce be pleased
to state:

(a) the total foreign exchange
earned by exporting monkeys to
U.S.A. and other countries during

1962-63, 1963-64, and 1964-65; and

(b) the total expenditure incurred
in catching, packing and exporting
monkeys during the same periods?

The Minister of Commerce (Shri
~Manubhai Shah): (a) A statement
showing destination-wise value of
exports of monkeys during 1962-63,
1963-64 and 1964-65 (upto December,
1965) is laid on the Table of the

House. [Placed in Library. see No.
LT-4268/65].
(b) The export of monkeys is

handled by private trade. The infor-
mation regarding expengliture incur-
red in catching, packing and export-
ing monkeys is, therefore, not avail-
able with Government.

Bhilai Steel Project

2571, Shri Lakhmu Bhawani: Will
the Minister of Steel and Mines be
pleased to state the total number of
Scheduled Tribe persons employed in
Bhilai Steel Project, Bhilai in various
categories as on the 31st March, 19657

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The total
number of Schedule Tribe persons in
regular employment in the Bhilai
Steel Plant as on 31st March, 1965
is 311.

@R TR R @
St g I T
Wt et
st ax fag whe -
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Diesel Shunter Locomotives

( Shri Kapur Singh:
2576, ) Shri Yashpal Singh:
"7 Shri L. N. Bhanja Deo:
L Shri R. S. Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether any negotiations were
held with the Government of West
Germany for the purchase of diesel
shunter locomotives and other rail-
way equipment recently; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) In connection with the manufac-
ture of Diesel Shunting Locomotives
in India for which the “Power Pack”
is proposed to be imported from Ger-
many, and some other Railway Pro-
jects which had been proposed for
financing under West German assist-
ance to India, discussions were held
in February/March, 1965 with a team
deputed to India by Kreditanstalt fur
Wiederaufbau, the West German
Bank responsible for implementing
their Foreign Aid programme.

(b) The negotiations have not been
finalised yet.
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Disposal of Cars by S.T.C.

JShri A. V. Raghavan:

2581. 3 Shri Pottekkatt:

‘Will the Minister of Commerce be
pleased to state:

(a) the number of imported cars
purchased by the State Trading Cor-
poration up-to-date;

(b) the number of cars sold on the
basis of open tenders and the number
sold to indentors belonging to the
priority categories;

(c) the classes of persons entitled
to priorities fixed by Government; and

(d) how far the sale price to in-
dentors compares with the sale price
on the basis of open tenders?

The Minister of C ce
Manubhaj Shah): (a) 1044.

(b) The number of zars sold on the

(Shri
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priority categories are 462 and 484
respectively,

(c) The priority categories approv-

ed by the Government are as follows:
(i) Tourist Promotion.

(ii) Rashtrapati Bhavan,

(iii) Raj Bhavans.

(iv) Defence requirements.

(v) Central/State Governments.

(vi) Public Sector Undertakings,

The cars which are not sold to the
priority categories are sold to the
public through tenders.

(d) It is difficult to compare
the price fetched in the tenders with
the sale price of the vehicle to inden-
tors in the priority categories. The
priority categories are required to pay
the S.T.C. its purchase price plus
customs duty leviable thereon along-
with S.T.C’s service charges accord-
ing to certain specified formula.

Diese] Car Service

2582. Shri Ram Harkh Yadav: Will
the Minister of Railways bc pleased
to state:

(a) whether diesel car railway ser-

vice has been introduced between

Lucknow and Kanpur by the N-E

Railway;
(b) if so, the details thereof; and
(c) the carrying capacity of the car?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). With effect from
1-4-1965, two Diesel Car Express ser-
vices have been introduced each way
between Lucknow and Kanpur Cen-
tral/Kanpur Anwarganj and are, at

basis of open tenders and the number present, running to the following
sold to indentors belonging to the timings:
DC 11 DCo DC 12 DC 10
20—25 A. Kanpur Anwar-
ganj. 06—10
20—15 . D. Kanpur Central A... 06—20
20—10 10—70 A, " D.s—r1o0 06—25
' 18—o05 08—25 D. Lucknow. A. 1705 08—10
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Each service is run with two Cars
having a carrying capacity for 150
passengers,

Import of Lorries from
Czechoslovakia

( Shrimati Renuka Barkataki:
| Shri Yudhvir Singh:
| Shri Hukam Chand Kach-
havaiya:
Shri Bade:
Shri Jagdev Singh Siddhanti:
Shri Ram Harkh Yadav:
Shri Kanakasabai:

2588.

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
decided to import lorries from
Czechoslovakia under a contract sign-
ed with the Czech Foreign Trade Cor-
poration; and

(b) if so, the terms and conditions
of the contract?

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(Shri
(b) Does not arise,

Export of Textiles {o Australia

2584, Shri M. Malaichami: Will the
Minister of Commerce be pleased to
refer to the reply given to Starred
Question No, 826 on the 9th April,
1865 and state:

(a) whether the regional Sub-
Committee to study the textile market
conditions in Australia formed in the
Cotton Textile Export Promotion
Council has suggested measures
to improve our export trade with
Australia; and

(b) if not, when the report is ex-
pected?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). The Sub-
Committee is studying the question
and a report is expected in about a
month’s time.
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Production of Coffee

2585, Shri M. Malaichami: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 2117 on the 9th April,
1965 and state:

(a) the acreage under coffee culti-
vation during 1963-64 and 1964-65;

(b) the reasons for the fall in pro-
duction during 1964-65; and

(c) the steps taken to improve-
coffee production in the coming
years?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V., Kama-
swamy): (a) 1963-64—129421 hectares.
1964-65—Not yet available.

(b) Primarily, want of timely and
adequate rains.

(c¢) (i) Distribution of improved
strains of coffee which are
both high yielding and

disease resistant;

(ii) Tendering of advice regard-

ing the control of coffee
pests and diseaseg through
Liaison Officers;
Demonstration regarding
scientific methods of coffee
cultivation;
Grant of loans (including
Crop Hypothecation loans)
to coffee estates for inten-
sive cultivation, and supply
of machinery for spraying,
pulping and artificial irri-
gation etc. on hire purchase
basis.

Urdu School in Goods Shed Road,
Hubli

2586. Shri Mohsin: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the
Southern Railway has been giving
monthly grants for a number of years
to the Urdu School situated in Gnods-
shed Road, Hubli;

(b) whether it is also a fact that
the Railways have stopped paying
such grants to this school for the last
three years;

(iii)

(iv)
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(c) the amount of grant paid dur-
ing the previous years;

(d) whether it is also a fact that
the grant was reduced in the later
years, if so, the reasons therefor, and

(e) the names of the educational
institutions reciving grant or any
other kind of aid in Hubli or else-
where run by private anagements
on the Southern Railway since 1947?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Grants were last paid to the
School for the period upto July 1962.
The payment of grants nad to be sus-
pended as certain particulars asked
for from the school authorities were
not furnished by them. Now some
details have been received and
arrangements have been made for
payment of the grants upto August,
1964,

(¢) The school was originally sanc-
tioned a grant of Rs. 50 per mensem
by the Staff Benefit Fund Committee
of the ex-M.SM. Railway and the
grant is being continued at the same
rate from Railway Revenues.

(d) No. The grant of Rs. 50 per
mensem has not been reduced.
(e) A statement is laid on the Table

of the House. [Placed in Library.
See No. LT-4269/65].

Diesel Engines

2587. Shri Mohsin: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that a num-
ber of drivers, firemen and other
personnel are facing danger of being
thrown out of employment due to the
introduction of diesel engines in some
parts of the Southern Railway; and

(b) if so, the remedy contemplated
to secure their jobs?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise,

APRIL 23, 1965
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Re. DEARNESS ALLOWANCE
GOVERNMENT EMPLOYFEES

Shri S, M. Banerjee (Kanpur): Mr.
Speaker, Sir, yesterday when you
very kindly allowed Question No. T34
in connection with dearness ailow-
ance to the Central Government em-
ployees, the hon. Finance Minister
very kindly came back to this House
and he announced that Government
would take a week more to unnounce
a final declsion....

TO

The Minister of Finance (Shri T. T.
Krishnamachari): I have said that
within a week I will announce the
decision.

Shri S. M. Banerjee: 1 was extremco-
ly happy about that. But in today’s
newspapers—my fear was correct—
something has come. As I felt yes-
terday that things would come cut in
the newspapers and the House would
be reduced to a post mortem House,
it has happened. The Times of India
says: Increased Dearness allowance
for Government staff. ...

Mr. Speaker: It is in the paper.

Shri A. P. Sharma (Buxar):
not happy?

Is he

Shri S. M. Banerjee: There 1s no
question of happiness. My points are
two. Firstly, if the Government took
the decision yesterday and it has ap-
peared in the newspapers today, was
it fair on their part to have ignored
this House and announce it outside
for the newspapers? If the news-
papers have scooped it, I congratulate
them for doing so. Even the table of
rates is given there. It says there is
an increase of Rs. 5 for the lowest
salary and that the additionat ex-
penditure is about Rs. 25 crores....

Mr. Speaker: Everybody had scen
that; it has appeared in the paper.

Shri S. M. Banerjee: I want to
know whether he would be announc-
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to Govt. employees
ing it now. Secondly, I want to ask
whether he is going to make the
same mistake of giving only Rs. 5 to
the lowest category of employees who
are very much agitated.

Shri T. T. Krishnamachari: I would
like to submit that when I said yes-
terday that I would announce a deci-
sion within a week, I did not mean
that we had not considered it. As
a matter of fact, Government servants,
innumerable thousands of them, are
interested in this matter and files have
been going up and down for over a

month and everybody knows that
something is happening. I had to get
some clearance from my collesgues

and I placed certain proposals before
them yesterday. The final form has
to be drafted and I can certainly say
that I will place it on the Table of
the House on Monday before it is
finally issued. It will be issued only
thereafter, I am not in a position
now to go into the details of what I
am going to say because the final
form is still in the stage of formula-
tion. Of course there is nothing very
difficult to guess in this matter. The
broad pattern is known; it is laid
down. We may make some variations
in it. But broad patterns sre known.
Anybody can make a calculation, I
would only submit that so far as 1 am
concerned, once I take a decision, I
will certainly make an announcement
in the House before I give it to any-
body else and I can assure the House
that I will place a statement on the
Table of the House on Monday
morning.

Shri S. M. Banerjee: Sir, on a clari-
fication. I am happy that the hon.
Finance Minister is going to make
the announcement on Monday. But
my ppint is this. There are certain
variations.

Mr. Speaker: He says he will lake
the ‘decision and announce it here on
Monday. (Iaterruption).

Mr, Speaker: Order, order.

Re: Dearness allowance VAISAKHA 3, 1887 (SAKA) Papers 1071g:

Laid

Shri S. M. Banerjee: Why should
they get impatient, I do not know.
Kindly listen to me.

Mr, Speaker: Shri Banerjee shouid
address me.

Shri S. M. Banerjee: They are pro-
voking me. I am a hungry man to-
day; why should they provoke me? I
request the Finance Minister, through
you, Sir, to tell us whether these
slabs as reported in the press are
correct—whatever has appeared. I
want to know whether the Finance
Minister will take note of the fact
that there is a growing discontent
among the low-paid staff, and if it is
a fact that the increase is going to be
only Rs. 5 in their case, whether it is
not just adding insult to injury.

Mr. Speaker: Order,
has heard all that.

order. He

Shri Dinen Bhattacharya (Seram-
pur): I gave a calling attention
notice. ...

Mr. Speaker: That can be known.

Shri Dinen Bhattacharya: Thousands
of defence employees will be on
hunger strike from today and to-
morrow, and the hon. Minister of
Defence should tell us....

Mr. Speaker: Order, order.

Shri Dinen Bhattacharya: It is a
very simple question, I expect at
least a statement from the Defence
Minister.

Mr. Speaker: He cannot ask for it
in this manner.

12.12 hrs.
PAPERS LAID ON THE TABLE

AGREEMENT re. FIFTH STEEL PLANT IN
INDIA

The Minister of Steel
(Shri Sanjiva Reddy):

and Mines
1 beg to lay
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on the Table a copy of Agreement
signed on the 27th January, 1965, bet-
ween the  President of India and

British American Steel Works for
India Consortium (Basic) regarding
the proposed Fifth Steel Plant in
India. [Placed in Library. See No.
LT-4247/65].

STATEMENT Te ACTION TAKEN BY THE
GOVERNMENT ON VARIOUS ASSUR-
ANCES, PROMISES AND UNDERTAK-
INGS

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): I beg to lay
on the Table the following statements
showing the action taken by the Gov-
ernment on various assurances, pro-
mises and wundertakings given by
‘Ministers during the various sessions
shown against each:

(i) Statement No. 1—Eleventh
Session, 1965 (Third Lok
Sabha).

(ii) Supplementary Statement

No, IV.—Tenth Session, 1964
(Third Lok Sabha).

{iii) Supplementary Statement
No. VI—Ninth Session, 1964
(Third Lok Sabha).

(iv) Supplementary Statement
No. XI—Seventh Session, 1964
(Third Lok Sabha).

(v) Supplementary Statement
No. XIII.—Sixth Session, 1963
(Third Lok Sabha).

(vi) Supplementa:y Statement
No. XIV.—Fifth Session, 1963
(Third Lok Sabha).

(vii) Supplementary Statement
No. XVIIL—Fourth Session,
1963 (Third Lok Sabha).

(viii) Supplementary Statement
No. XI—Sixteenth Session,
1962 (Second Lok Sabha).

[Placed in Library. See No. LT-
4248/65. to LT-4255|6§"
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Shri S. M. Banerjee (Kanpur): Sir,
if I am not mistaken, you remember
that the hon. Defence Minister, Shri
Y. B. Chavan, in reply to a calling at-
tention notice about the proposed
retrenchment of 2,400 permanent em-
p}oyees having ten to 20 years’ ser-
vice in the EME workshops, gave a
solemn assurance on the floor of this
House that though they have been
declared surplus, efforts will be made
to provide alternative jobs to them.
I am sorry to say that nobody has
been provided alternative jobs. T want
to know—

Mr. Speaker: Mr. Banerjee, that has
nothing to do with this,

Shri S. M. Banerjee. That was an
assurance.

Mr. Speaker: That cannot be taken
up just at this moment. He should
not utilise the opportunity in this
manner.

Shri S. M. Banerjee: Should not
the Committee on Assurances and
Promises, etc., say anything about it,
Sir? -

Mr. Speaker: Order, order. He will
hear me. This is an” item about
which Shri Satya Narayan Sinha has
placed a statement op the Table; it

deals with action that has been
taken in certain cases. The whole
-thing concerning other assurances

and so on is not open just at this
moment. He has only placed a p3-
per on the Table, and Shri Banerjes
is raising so many other points which
have no relevance at all.

Shri S. M. Banerjee: Sir, on"a point
of order.

Mr. Speaker: There is no use in-
terrupting the proceedings.

Shri S. M. Banerjee: If it is not a
point of order, I _would not raise it
now. B

Mr, Speaker: Shri T. N. Singh.
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ANNUAL REPORT OF NATIONAL SMALL
INDUSTRIES CORPORATION

The Minister of Heavy Engineer-
ing and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): I beg to lay on the Table a
eopy each of the following papers:—

(i) Annual Report of the Na-
tional Small Industries Cor-
poration Limited, New Delhij,
for the year 1963-64, lalong
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 19586.

(i) Review by the Government
on the working of the above
Corporation,

[Placed in Library. See No. LT-
4250/65].

Mr. Speaker: What is the point of
order?

Shri S. M. Banerjee: Sir, My point
of order is this. Whenever the Min-
ister of Parliamentary Affairs refers
to the assurances given by the other
Ministers in the House and lays the
statement on the Table of the House,
some points may be raised. In fact,
you remember, Sir, that when Dr.
Lohia wanted to raise a point of order
regarding the question of the with-
drawal of the jeeps about which the
hon. Prime Minister made on announ-
cement, it was allowed. So, I only
referred to the assurances when Shri
Satya Narayan Sinha read out the
statement in respect of the assurances,
and laid the statement on the Table of
the House. I only wanted to know
whether we should not raise the point
at the appropriate time, whep the list
is laid on the Table of the House,
especially when certain assurances are
not implemented,

Mr. Speaker: This is not the time
when it can be raised,
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Shri S. M. Banerjee: Where should
1 raise it, Sir?

Mr. Speaker: I am pot here to ad-
vise him. If he raises it at the pro-
per moment, I shall hear him.

CorroN TEXTILES (CONTROL) AMEND-
MENT ORDER, AND CENTRAL SmLK Boarp
(AMENDMENT) RULES

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): I beg to lay on the Table
a copy each of the following papers:—

(i) The Cotton Textiles (Control)
Amendment Order, 1965, pub-
lished in Notification No. S.0.
722 dated the 6th  March,
1965, under sub-section (6)
of section 3 of the Essential
Commodities Act, 1955.

[Placeq in Library. See No. LT-
4257 /65].

(ii) The Central Silk Board

(Amendment) Rules, 1965,

published in Notification No.
GS.R. 445 dated the 20th
March, 1965, under sub-sec-
tion (3) of section 13 of the
Central Silk Board Act, 1948.

[Placeq in Library. See No. LT-
4258/65].

(iii) Audit Report on the Aec-
counts of the Central Silk
Board for the year 1963-64.

[Placeq in Lidbrary. See No. LT-
4259/65].

(iv) Annual Report of the Rubber

Board for the year 1963-64.
[Placed in Library. See No. LT-
426065].

(v) Annual Report of the Coffee
Board for the year 1963-64.

[Pldced in Library. See No. LT-
4261/65].
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12.14 hrs,

CLARIFICATION BY MEMBER
(Shri Madhu Limaye)

W WEAE . WA wEe )
g formd A HF 12 W, 1965 FT q&
ot fomdt oY forad ST wg7 @ f
IR ey WY awer =Y A7 gl B 5w
FELIL ¢ SUR

wt wy fewd (WiT) ;s m@w
fag & www fFar v & W wR
T I F AR F FEA wgT AT A W
favwor 1, Qwoifed &1 @ A
fFar s |war

WU REEE . T=6T WY & ag
N foar § w8 a9y ) §30 ¥ fas
g afax

=t Ay fowm : Y 8 WA, 1965
F AN F w0 W Ffe A
TEGHT AT CHIL FT AT FY AGqF
fMasgran WA N amara
A4 #1 @ fauww ¥ swfag A
fFar a1 FUE g ERT @9 AR
T e H FHATRY ¥ fAwT I v
AW & I ax WY weae wERT J
T F FEENT FAL BT FHAEE §
freer 3% & wmET Ag X AN FRr
a7 i arfeqst i 45 o, T@w 7 §,
¥ EE gAAT WA g | Ae e
Ty WY {Y T AT 9T W T A
AR 9T TS ASA AT | AHEAT
F Afs g7 Famy, IR & FwE
Tg WeR WA A TGAT AT I F qW
ERE I

=t feor qEAmw  (FEEYR) ¢
w1 o gew AT fag ¥ 9T §9 A
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Mr. Speaker: Shri Morarka:

12.16 hrs.
PUBLIC ACCOUNTS COMMITTEE

TRIRTY-SIXTH REPORT

Shri Morarka (Jhunjhunu): Sir, I
beg to present the Thirty-sixth Re-
port of the Public Accounts Com-
mittee on the Finance Accounts of
Centra] Government, 1962-63—Chap-
ter I of Audit Report (Civil), 1964.

12,161 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS

SIXTH AND SEVENTH REPORTS

Shri P. G. Menon (Mukundagu-
ram): Sir, I beg to present the follow-
ing Reports of the Committee on
Public Undertakings:—

(i) Sixth Report on the Fertili-
ser Corporation of India
Limited, New Delhi; and

(ii) Seventh Report on action
taken by Government on the
recommendations contained in
the 32nd Report of the Esti-
mates Committee on National
Coal Development Corpora-
tion Limited Ranchi.

12.16} hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1962-63

The Minister of Railways (Shri S.
K. Patil): Sir, I beg to vpresent a
statement showing Demands for Fx-
cess Grants in respect of the Budget
(Railways) for 1962-63.
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12.17 hrs.
BUSINESS OF THE HOUSE

Mr. Speaker: The Minister of Par-
liamentary Affairs.

Shri Nath Pai (Rajapur): Sir, what
about the question that Shri Patnaik
put? He said that the motion was
passed

Mr. Speaker: 1 am not re-consider-
ing the motion

Shri Nath Pai: The question he
asked was—he put it in Hindi and
probably you did not understand it
fully—this. He said that the motion
of suspension was carried on the
alleged assumption that a wrong word
was applied to you and to the House,
but when the proceedings show that
that word was not applied to you and
to the House, does he not owe to the
House an explanation and to say “I
am glag that the hon. Member did
not

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath (Ho-
shangabad): Let him say: “I am sorry
1 made that motion”

st femm geAmw  (FFEEY) ¢
ot Jem Ao fag 9rRr AR )

Mr. Speaker: Order, order, That
cannot be re-opened now (Interrup-
tion).

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): With your
permission, Sir, I rise to announce
that Government Business in this
House during the week commencing
26th April, 1965, will consist of:—

(1) Further discussion and voting
on the Demands for Grants of
the Ministry of Home Affairs.

{2) Discussion and voting on the
Demands for Grants relating to
the Ministries of:

VAISAKHA 3, 1887 (SAKA)
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Food and Agriculture.
Steel and Mines.
Petroleum and Chemicals.
Finance.

Works and Housing.
Law,

(3) Submission to the vote of the
House of the outstanding
Demands for Grants at 5 P.M.
on Saturday, the 1st May, 1965.

(4) Consideration and passing of
the Finance Bill, 1965.

=t gew I woR@: (7))
T WEIEY, § UF A9 AT AT
g1 sadiw w1 A g Fmad fF v
foew wag SR amer e ar 5
g A< ¥ UF I faoa adw av ag
frsa @7

Shri Hari Vishnu Kamath: May I
Sir, ask first, why it is that though
the Debate on the Demands for Grants
relating to the Ministry of Home
Affairs is coming up very shortly—
today it is coming up—and I had
raised this point two days ago that the
Central Vigilance Commission’s Report
has not been presented to the House,
it is not yet before us? It is under the
Ministry of Home Affairs. I do not
know why it has not still been made
available to us. I think the Minister
may explain to the House why it has
not yet been supplied to us.

Secondly, as the Minister just now
said, the guillotine will descend
ruthlessly at 18.00 hours next week
Saturday. '

Shri Satya
17.00 hours.

Narayan Sinha: At

Shri Hari Vishnu Kamath: Is it at
17.00 hours? I do not know why we
are sitting only up to 17.00 hours that
day. Now, I fear, I apprehend that
some demands may be left undiscus-
sed and will be voted upon without
any discussion in the House. Sir, you
were good enough to give an assur-
ance at the meeting of the Business
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[Shri Hari Vishnu Kamath]

Advisory Committee, if I remember
right, that whichever demands were
passed by the House without discus-
sion, those Ministries would be dis-
cussed in the House at some later
date, perferably in the last week of
the session. From the schedule that
has been announced, I do not know
how it will be possible. I do hope
that you will be able to implement
that assuranice.

There is one last point, and it is
this—I had raised it last week or,
perhaps, may be the week before that
—that in the demands of Parliament,
the demands of Rajya Sabha also be
scrutinised by the Committee which
you were good enough to constitute
as per assurance given by you last
year. This Committee did go into the
demands of Lok Sabha, and scrutinis-
ed them and approvedq the estimates.
before they are passed of by the
under article 113......

Mr. Speaker: He need not refer to
that now. I remember that.

Shri Hari Vishng Kamath: Now
that there is only one week to
approve, or disapprove, to dispose of
the demands, I submit that the
demands of the Rajya Sabha also
must be placed before this committee
before they are passed of by the
House.

Shri S. M. Banerjee (Kanpur): I
would request you to allow a discus-
sion on the retrenchment in the
defence establishments, which is a
very important subject

Mr. Speaker: Government have an-
nounced their business for next week.
He wants another item to be included
in that.

Shri S. M. Banerjee: Otherwise, it
will be postponed up to the last day
of the session. I am referring to this
because it is important; not because
some people are on hunger strike; do
not musunderstand me.
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Mr. Speaker: I hav: never mis-
understood him. I am always trying
to correctly understand him.

Shri S. M. Banerjee: For that
understanding I would unlv say that
this 15 a very imposiani  matter.
Some men have lost their jobs and
some are losing. At this hour, when
our country is confrontey or threa-
tened with attacks from all sides, !ct
the Minister of Defence inttiate a dis-
cussion on this.

Mr. Speaker:
it.

I will ask him about

Shri S. Kandappan (Tiruchangede):
The problem of language is hanging
fire for quite some time. In fact, it
hag literally descended on us in re-
cent months with the burninz of lives
by some men. The recent popular
upsurge over language which inevi-
tably degenerated into riots was put
down, not by bullets but by promiscs.

Mr. Speaker:
speeches.

There mneed he no
He can ask a question.

Shri S. Kandappan: There is rele-
vance. It all subsided due t> the
promise made by the Home Minister
and the Prime Minister and other
responsible leaders of our land. All
this time we were credulous enough
to believe that this Government
would come forward with some Bill
in this session. Now it seems. ...

Mr. Speaker:
question.

He can only ask a

Shri S. Kandappan: Pleas2 hear
me for a few minutes; just one or
two minutes. Last Monday he said:

“Government is considering
this matter. We do not want to
take any hasty action on this.
Government will take soiaz de-
cision soon and then we will tell
the House what we are going to
do on this matter.”

I am really pained to see this kind
of indifferent callousness ard luke-
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warm consideration given to this
'‘matter by the Minister. 1 want him
to clarify it. Does it really mean that
he is not going to give any statutory
form to the assurance given by the
late Prime Minister? This is a vita!
matter.

Mr. Speaker: That is enough He
has put his question.

ot vy fowa (7777) ¢ & 38 FEFAT
argar § f5 11 ade aF ag @@ 99
arer g 9 o 3 & age 99 Wi g, 99
FY 35 gu mag deifaan 1 wiv F faw
gug A5} faa mawr, foRda 2 s o
g feq A fq@a & Wi F A A
St weva fear @, fom £t e § =F
7 fqar &, 39 F IR A 9T T WA
a 91 faoiw faar  qan wAdg |35T
T N Bt F A A FETE, ITAF AR
R 11 a9 aF AT 13 guyg fuifa
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gieg, & g faw & arv ¥ s
AMEAT § |
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AT FY, T ATIR 39 q¥E FT qA
qEI T T ISTAT AWM | 59 G907 A
feafa &, 39 & w©F O s FE@-TA
7EY & fo6 it 39 ¥ gead 7 faear s
AT gT TF WIIH ®@T F, a1 qF=
& ¥ quE wEw wefhEt F AeE
wﬁéwﬁmaﬁau T AFT 3F
Fifonw F7 fF w1 g8 mwr & fF 39
ﬁwmmaa’gﬁﬂ@m 7T F17-
I AT AT IS1qT A, WfF
W, @ § fer g ol ar
fadrg v fowraa 78Y gRY @, afew g
A Y e F 7T 9 T FIWF
A AT A F=-53T w1 fowa
T 2

it gt fawy www - afqur 7 a7
ST A AT Ifgu ey | waAywgrRy
A AT F Y

oY war Averaw fag - A qEEAT
T A9 A-Ige-FreAww w71 w
frr 2 oF at fedg & ar § Fa7
waT AR gE WA sTe Teifwam
FIRTIR-TTFGI &1 A F T
¥ agY sar ) # wwafan fafrest
¥ qemT

oY g faeoy s : fafaste wl-
o FY fE ?

Y weq ATCTqw fag : AT gEat
Y ag gumn wfgy f aga & |arw
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[ @ex Areran fag)
Qo §, o9 ¥ a ¥ 9w aw
# 7w 97 Wit ¥ 7 9@ F, fow &1
Y g T g, q9 a% § g
A §gW Jaw A 2w
B

=it g feroor wver - 2y sroe e ?

oUW GG . I FT qaw K
AT g B T

ot Wy formd : Ao 7

ot e AW fag 9 F A A
#1 wgr ¢ 5 fag fafmes & 97 &7
FrEy g, § 97 7 q9T |

T qIAAR 8T : e faer ?

it e Arerawy fag : dE faw &
ar ¥ ¥y gy av fo g9 &0 39 97 FTEH
Litd s e g

An hon. Member: Let it be in
English.

Another hon. Member: In Hindi.
The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): The trans-

lation is there.

Shri Rajaram (Krishnagiri): To the
questions which were asked in Hindi,
he is replying in Hindi. So, why
not he reply in English to those ques-
tions which were asked in English?

Shri Satya Narayan Sinha: I have
made it perfectly clear on two occa-
sions that Government is considering
this matter and as soon as we come
to any decision we will come before
the House. Now, so far as I can see,
1 am afraid it will not be possible to
bring any amendment to that Act in
this session.. (Interruptions).

APRIL 23, 1965

the House 10732

W WeR Aqw AT (B ¢
TF T ouuE ¥ T W

Mr. Speaker: Order, order. He
cannot force the Govermrment to
make an amendment at this mement.
I can only get him an answer. That
is all.... (Interruptions).

=it gfc faoy wmm : 37 g 1

Iav?

W WEAW ¢ I FT IQATE T
MR

it gfc fawy wwm - wwar smaw
1 wfaew oy fafasia wtew @
fraré ?

The Minister of Home Affairs (Shri
Nanda): Whatever has to be said by
the Ministry about the working of
the Vigilance Commission that has
been included in the Reports of the

Ministry itself. If the Vigilance
Commission wants to say anything
more, it is entitled to report to

Parliament, because it has got certain
special privileges. Whatever we
thought has to be brought to the
notice of Parliament, we have 1n-
cluded it in the Reports.

Shri Han Vishnu Kamath:
is the position?

What

Mr. Speaker: He says that what-
ever inforniatior about the working
of the Vigilance Commission which
the Home Ministry wanted to convey
to Parliament it is already included
in this Report. If the Vigilance
Commission has anything more to
say, he says that it has the right to
caramunicate it to Parliament.

So fsr as the Rajya Sabha
accounts to be seen by the Com-
mittee was concerned, I have tg cou-
sult the Chairman. I have seen him
once. but he also wanted time. I am
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considering that and I will give the
House an answer when that is settled.

Shri Hari Visbnu Kamath: What
about the Demniands that will not be
discussed here?

Mr. Speaker: That would be scen
afterwards; not at this moment.

Shri Hari Vishnu Kamath: But jou
had promised us.

Mr. Speaker: 1f I had promised it,
it wouid ccme afterwards.
Shri Hari Vishnu Kamath: GCniy

two more days, or one more day after
the Finance Bill,

Mr. Speaker: Can I fix it just now?

Shri Hari
now.

Vishnu Kamath: Not

Mr. Speaker: How can I say tnat?

Shri Hari Vishnu Kamath:
direct the Government, they cun
accomnicdate. They cannot dictate
to Parliament like that, regarding
the duration of the Session.

If you

Mr. Speaker: Other ministries also
will be knewn when we guillotine as
to what ministriess Demands are
guillotined and whether any discus-
sicn can be had At that moment we
will see. !

12:31 hrs.
DEMANDS FOR GRANTS*—contd.

MiNisTRY OF EpucaTioN—contd.

Mr Speaker: The House willi uew
take up fuither discussion and voling
on the Demands for Grants under the
control of tiie Ministry of Education.
1 have 1o cezit the hon. Minister iur
his reply.

St ogEw W wEEw (3J99)
e AT . . . .
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W@ wwng 3§ fF & w3 gan 7l qar
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AT oF FE A9 § 1 99w W
A & faw S ww wRw § T IR
& ST @ F9 & 7 A e 9o
T WHTT & qEqT & g1 AT ATMGd
aTfe ga Jmi B 5@ g F frwma
T & fF Fr o o F I3 A oA
I FRI FY HIEL 3]GT @ L L L

wew wEEw : { W9 ¥ @ oA
a8 Fg 5T § 5 aF awww € 5
#Y arar frar ot fF & sy gemeaT
7R ag fae & W @ afew wo
a9 A4 frw g & 1§ T R e
wrEAw fadr w9 9 q@ uwAsE F7T
fear ST

*Moved with the recommendation of the President

407 (Ai) LSD—7
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The Minister of Education (Shri M.
C. Chagla): Mr. Speaker, Sir, the
Union Mimster of Education is in a
very peculiar position: not only has
he to answer to this House about his
own rn:sdeeds and the misdeeds of his
Ministry but also for the misdeeds.

Mr. Speaker: I might explain to
Shri Shastri further, according to the
information thal I have just now got,
tha! Shrimati Renu Chakravartty had
asked the Secretary that it might be
conveyed to me that she had no in=
formation tha: I had given him a
promise. Probably, the earlier Presi-
ding Officer. the Chairman, forgo: o
canvey it to Snrimati Renu Chakra-
vartty though 1 had clearly said when
1 left the Chair that Shri Shastri
- might be called. Therefore, that mis-
take has o.curred in this manner.

Shri  Mari Vishnu Kamath
(Hoshangabad): It might be rectified
by calling him now.

Mr. Speaker: Not now.

Shri Hari, Vishnu Kamath:
promise should be honoured.

The

I'Vlr.:Speaker: I will do that some
cther time..

Shri M. C. Chagla:  Sir, I was say-
ing that the Union Minister of Edu-
caticn is in a very peculiar position:
not only has he to answer for his
own .misdeeds and the ‘'misdeeds of
bis Ministry but also for the mis-
deeds -of all the States as also for the
shortcomings in the working of pri-
mary =3ucation, secondary education.
highey education and university =du-
cation although constitutionally he is
not vesponsible for any of these sub-
jects. - But I am glad that this is so.
because it ciearly proves the interest
that Parliament takes in education
‘and in’ view that it takes that educa-
tion should have an all-India com-
plexion and that guidance, supervi-
. sion and control for education should
" come from the Centre.

When the Minister comes here fur
these Demands and the Demands are
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scrutinised, they are looked upon as
an item of expenditure, like expen-
diture on any other subject. But my
suggestion to the House is that it
should look upon this particular itera
not -as an item of expenditure but as
cn item of investment. To my mind
the country cannot make any more
important investment than the in-
vestment in education. It is invest-
ment in human beings and no invest-
ment wil] be productive of greater or
better results than investment in
education.

What are the results that we ex-
pect from this investment? First and
foremost is the enhancement of hu-
man dignity. FEducation is not edu-
cation unless it teaches the indivi-
dual {hat he has dignity as a human
being. Then, education must also
result in the removal of superstitions
and prejudices and making it possible
to transform our present society intc
a modern and rational society.

Sir, the purpose of education is
twofold It is to transmit knowledge
from the past generation to the
future generation and in the expres-
sion “knowiedge” I include culture.
We have a culture which goes back
to thousands c¢f years and one of ihe
purposes of education must be and
should be thai the culture which we
have inherited from our forefathers
should he transmitted to the future
generation.

Education must also open up new
horizons. Knowledge is advancing
every day. Vistas are getting larger
and larger and the duty of education
must be to teach the student what
these new horizons are, what they
mean, what they are intended for.

If we wish to transform our society,
education should, in the first place.
be production oriented. The greatest
need of our country today is *'more
production and, I think, education
should put special emphasis on pro-
duction. '
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Then. we must not forget that the
idea] that we have kept before our-
selves is the ideal of democratic
socialism. As I understand demo-
cracy, it is not merely the trappings
of democracy, not merely parlia-
mentary institutions, not merely
adult suffrage but the gpirit of demo-
cracy and there is no more important
aspect of democracy than equality.
Therefore education must emphasise
equality cf everyone before the law
and also equality of all human beings
in the eye of God. That is where
our secularism comes in. 1 always
consider that secularism is a part of
democracy because if we believe that
we are al! equal, irrespective of our
caste, community and religion, it
brings about a sense of equality.

Education must also bring about
nationa! integration. Our country is
proud of its many diversities and
education should teach the underly-
ing unity in this diversity.

Shri Maurya (Aligarh): Ban com-
munal institutions and do not en-
courage them, Communal institutions
should not be encouraged.

Shri M. C. Chagla: I entirely agree;
communal institutions should not be
encouraged in this country and I
always set my face against any and
every communal association.

Then, the object of education should
also be the pursuit of cxcellence. It
shauld seek out talent and give it the
best education so as to create leader-
ship for tomorrow. In this connection
may I say something about what my
hon. friend, Acharya Kripalani, said
yesterday? I have always looked
upon him not as a Member of the
Opposition but as an elder statesman
and I have always paid the greatest
respect to any observation made by
him. What he said was that we
should have an egalitarian society
and that our educatjonl system is not
building up an egalitarian society, I
entirely agree with him that our ob-
jective, our goal, our aim should be
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to create an egalitarian society; but,
2s I shall presently point out to him,
our object is to bring about an egali-
tarian society.

He also said that the poor cannot
get the education which the rich can.
Our objective in the Education Min-
istry is to see that the poor get the
same type of good education that the
rich get. My hon. friend, Acharya
Kripalani, will agree that even in an
egalitarian society there are talented
people and there are less talented
people. Talent is not unfortunately
equally distributed.

Talent is a rare commodity and, there
tore, I think our duty—and I look
upon this as the primary function of
education—is to find out talent and to
give: it the best education possible.
Talent is not the monopoly of the
rich. I think there is more talent
among the poor than among the rich
and we want to find talent wherever
it is and to give it the best educa-
tion.

Sir, I feel that my days are almost
over and we have to think of the
future. . . .

Mr. Speaker: No, no. He should not
think like that. Ome is as young as
one hopes and as old as one fears.

Shri M. C. Chagla: When one has
reached a particular age, one should
try to think of the future generations.
We must think today of the future
leadership of this country. The torch
that people like Acharya Kripaiani
lighted in the old days of [reedomn
struggle has got to be carried on and
we must find the people who will
carry it on that can only be dore
through a search for talent. 1t is
because of this that we emphasize
quality in education.

My hon. friend spoke about the
public schools. I wish he would visit
some of these public schoois as 1 have
done. The public schools in India are
not intended to create snobs. They
are not intended for people who flaunt
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what is known in England as the old
school tie. The public schools—and
they are a few; there are about 200
public schools in the country—are in-
tended to give the best education pos-
sible, I agree they are a few and in
these schools we try to place talented
youngmen drawn from every strata
of society who are given scholarships.
We make it possible for these young-
men to go and get the hest education
that India can give.

Shri Vasudevan Nair (Ambala-
puzha): Shall we get the facts and
figures about that?

Shri M. C. Chagla: Yes,

Shri Bhagwat Jha Azad (Bhagal-
pur): Talented sons of officers, Min-
isters and M.Ps, should rule this coun-
try. That is the purpose of the pub-
lic schools. They are not for poor
persons.

Dr, M. S, Aney (Nagpur): May I
request that the hon. Minister will do
well if he gives the list of public
schools which he consider as the best?

Shri M. C, Chagla: I was coming to
it later. But I will give the figures
now if my friends want it. As re-
gards the public schools, this is the
position. We have today in India
22,000 secondary schools and 52 lakhs
children in the secondary stage and
as against 22,000 schools, we have
only 200 public schools, But this is
not the only scheme. We have got
some good residential schools and
we are giving them  assistance
through the aid of voluntary agencies
to raise the standards. Then, we have
the Central schools for the children
of Government servants who are con-
stantly transferred. A man from
U.P. may go to Madras or from
Madras to Bengal and the great prob-
lem arises for the children. In these
schools, the medium of instruction is
Hindi and English. We have 54 such
schools and we are going to have 33
more in the next year,
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Shri J. B. Kripalani (Amroha): Has
the hon. Minister got any figures
about the expense per student in these
schools?

Shri M. C. Chagla: Then, we have
the scheme for model secondary
schools. The target is that there
should be a model schoo] for every
district, I think, Shrimati Renu
Chakravartty mentioned that in the
old days there used to be zila schools
in Bengal and Bihar which had very
high standards and our idea is that in
every district there should be a model
school. That could act as a sort of
beacon light for other schools. I wish
We could convert all these 22,000
schools into the same standard. That
is not possible. But that does not
mean that we should not have a few
schools where the best training is
given to the most talented of our
children,

Shri Vasudevan Nair: The whole
problem is that in these public schools
You get only a particular category of
students. The poorest of the poor can
never get into these public schools.

Shri M. C. Chagla: That is not true.
I may point out to my friends that we
are giving scholarships to poor people
who go to these public schools.

An Hon, Member: How many?

Shri M. C. Chagla: We are giving
200 scholarships this year. I wish to
increase the  number.... (Interrup-
tion).

Mr. Speaker: Order, order.
should try to hear the Minister.

They

Shri M. C. Chagla: What is more
is that we are not giving any Govern-
ment  assistance to these public
schools. Not a pie of Government
assistance goes to these schools.

Shri J. B, Kripalani: That is worse.
That increases snobbery Lecause you
leave .it to their wits to run the
schools.
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Shri Bhagwat Jha Azad: This so-
cialist Government, in the name of
educational policy, is asking about the
model schools? He is provoking us
by telling us that 200 schools are not

enough.. . (Interruption).
Mr. Speaker: Order, order. There
are so many interruptions. I will

allow a few questions at the end.

Shri Swell (Assam-Autonomous
Districts): Whatever be our grievance,
we must give him Llhe courtesy of
hearing him.

Shri M. C. Chagla: I heard this de-
bate for 7 hours. I heard criticisms
without a single interruption from my
side,

Shri Kishen Pattnayuk (Sambal-
pur): You did interrupt me yesterday
while I was speaking.

Mr. Speaker: That interjecction at
one moment does not mean that he
should not be allowed to proceed,

Shri Kishen Pattnayak: We also do
it once in a way.

Mr. Speaker: The hon. Members
should listen to the Minister patient-
ly. I will allow some qucstions at
the end.

Shri M. C. Chagla: May I again
clarify the position of Government?
We do not want to create snobs. We
do not want to have pockets of orivi-
lege. But we do want boys of talent
to be given the best training this
country can give, For that purpose,
we wish to emphasize quality. If we
have good public schools . .. (Inter-
ruption). We try to give scholarships
to the poor people so that they can
study in these public schoois. It is
also our purpose to establish model
schools, if possible, in every district
in the course of the Fourth Plan,

Now, Sir, I think, the House will
agree with me here at least—it is &
question beyond controversy—that the
teacher must be the key-stone of the
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educational structure. The quality of
education must depend upon the
quality of the teacher, upon the dig-
nity and the status we give to the
teacher, upon the emoluments we
give to the teacher and, therefore, 1
will briefly point out to the House
what our policy is with regard to
the pay scales of teachers, Not once,
not twice but several times in this
House and outside, I have expressed
my greatest sympathy for the lot of
the teachers. I have said that they
are not paid according to the merits
or even according to the cost of liv-
ing index prevailing in this country.
I have said that in some of the States
really what they get is shocking, But
the House might well ask me that
sympathy js not enough. The teachers
want some public demonstration not
only of sympathy but of the action
taken by the Union Government,

May I point out what our policy is
with regard to this matter? It is im-
possible under the present circums-
tances to have a uniform pay scale for
the whole country. Conditions vary
from State to State. Even today, if
you look at the pay scales of ieachers,
they vary from State to State, But I
do feel that there should be a mini-
mum below which no teacher should
be paid and in that sense those States
which have not reached that mini-
mum should do something to bring
about that consummation. We also
feel that the ordinary salaries of tea-
chers should not be a part of the
Plan expenditure. The Plan 1s de-
vised for developmental purposes.
The ordinary pay of teachers should
be part of the ordinary administrative
expense of the State. And the
State must find that amount
just as it finds the salaries of its civil
servants. If dearness allowance is
increased for the civil servants, there
is no reason why similar treatment
should not be given to the teachers.
I think that this difference that has
been observed by the States between
teachers and civil servants ijs wrong.
I think that teachers are more im-
portant to the economy and polity of
\he itate than civil servants and
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there js no reason why the State
should look upon the payment to
civil servants as part of the ordinary
administrative expenditure but con-
sider the payment to teachers as

something  extraordinary or abnor-
mal.

Shri Nath Pai (Rajapur): May I
know what the hon. Minister is going
to do to persuade his colleagues to
accept this very revolutionary prin-

ciple? Otherwise, it will be a nice
platitude only.
Shri M. C. Chagla: 1 shall tell

my hon. friend what our proposal is.
I have been talking to the Chief
Ministers about this matter. They
must ask for greater subsidy from
the Centra] Government when the
Finance Commission js going round.
Just as they present to the Union
Government. This is our expenditure
give us so much more allocation from
income-tax or salestax or whatever
it is, likewise they should place
before the Finance Commission the
salaries of teachers also as part of the
administrative expenditure of the
State. But we are prepared to do
this that development plang should
provide funds for additional allow-
ances payable to teachers who acquire

additional  proficiency in  teaching
by taking courses  approved
by  Government. This would
be really developmental ex-

penditure; if the teachers’ qualifica-
tions are improveed, the Centre is
prepared to take the responsibility of
paying any additional emoluments
that might have to be paid to the
teachers, because that is not the ordi-
nary expenditure since the State puts
itself to the trouble of improving the
qualifications of the teachers and that
expenditure might be considered as
being outside the ordinary expendi-
ture and may be looked upon as
part of the development of that
State.
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Shri Sheo Narain (Bansi): May 1
know what the hon. Minister is doing
in regard to UP? He had given an

assurance when the strike was going
on.

Shri M. C. Chagla: I shall tell
my hon. friend what I am doing about
UP. I am very happy to find that
partly due to my persuasion, the
strike was called off, and the socialst
leader who was fasting gave up his
fast. I immediately wrote to the
Education Minister of UP that since
the teachers had called off direct
action he should do something and
announce something in the light of
the discussions which he had had with
me and the Finance Minister. I am
still waiting for that announcement.
After all, he is the Minister of Educa-
tion in that State, and not I, and the
responsibility is his. We have told
him that is, the Finance Minister and
1, what we can do, and what is the
extent to which we can go. It is now
for him to- decide.

=Y AT qiEq (WeT) ¢ Hew
AR TF qATH ST AT g |

weuw AgRed ;AN @t w31 S
@ T I qE ¥ AT gl

g1

Shri M. C. Chagla: Let me say that
we have done and what the Union
Government have done as far as the
teachers are concerned. First of all
we have established a National Foun-
dation for Teachers’ Welfare, At
present, we have collected Rs. 75 lakhs
and the target is Rs. 5 crores. Assis-
tance is being given from this fund to
teachers who are in need from 1964.
I might mention a fact to this House,
which has deeply touched me, and
which' T am sure will deeply touch
this House. During the last six months,
I have been getting Rs. 46 from a
teacher whose salary is Rs. 90 anony-
mously, and he has said that this
amount should be put in this National
Fund, That shows how big a  heart
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poor people can have. Here is a poor
teacher earning Rs. 90 giving every
month Rs. 45 and contributing this
anonymously to this welfare fund, so
that his fellow-teachers should bene-
fit from his contributions.

An hon. Member: What is his name?

Shri M. C, Chagla: I wish I knew
his name, but he does not even let his
name be known. The charity is real
charity as they say that your right
hand should not know what your left
hand is doing.

Then, we are giving these national
awards to teachers who are specially
selected. They come here every year
and receive the awards from the Presi-
dent, and they are very much honou-
red by the ceremony which takes
place.

The House also knows that we make
a contribution of 50 per cent for in-
crease in the emoluments of teachers,
but that has got to be within the state
plan.

I should like to emphasise what we
have been doing about the training of
teachers, which to my mind is perhaps
the most important aspect of educa-
tion. Unless we have trained teachers
and good teachers, we cannot make
any progress in education. Today,
there are about four lakhs of untrain-
ed elementary teachers in the coun-
try. It is proposed to clear this backlog
mainly by organising training through
correspondence courses. In 1965-66 it
is proposed to run these courses on a
pilot basis in the States of Assam,
Rajasthan, UP and Mysore. Then, the
backlog of about one lakh untrained
teachers at the secondary stage is
proposed to be cleared by correspon-
dence courses to be instituted in three
or four selected universities. The
universities of Delhi. Mysore and
Baroda have been selected for the pur-
pose. The selection of the fourth
centre for the eastern region is under
consideration. Then, I come to the
training of university-level teachers.
At the university level, the teacher-
training programme has been under-
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taken by some centres of advanced
study. The Mathematics Centres at
Bombay and Punjab University have
enabled teachers from the affiliated
colleges to get to the centres for a full
academic year to get acquainted with
the teaching of mathematics. Then, we
have have also got a scheme for the
training of technical techers. 9 selec-
ted institutions now provide facilities
for training of teachers for engineer-
ing colleges. Then, we have a scheme
of Summer Institutes which have been
a great succees. The Summer Institu-
tes organised by the University Grants
Commission and the National Council
of Educationa] Research and Training
in co-operation with the US Agency
for International Development have
for their objective the improvement of
the competence of the teachers parti-
cipating in the programme by enabl-
ing them to gain familiarity with latest
developments in their respective fields.
This is achieved through the use of
modern text-books including latest
curricular material, library equipment
and audio visual aids. A noteworthy
feature of this year’s programme is
that an institute for teacher educators
from teachers’ training institutes is
being organised with a view to give
them necessary orientation in the use
of new curricular materials in science
subjects.

13 hrs.

Then the University Grants Com-
mission has also been encouraging the
efforts of universities in order to or-
ganise summer schools, seminars, con-
ferences, refresher courses and sympo-
sia. Hundreds of seminars were or-
ganised in 1964. The programme
drawn up by the Commission envisag-
es assistance to universities to organise

about 180 such seminars during the
current year.
At the secondary school level, the

NCERT in collaboration with UGC and
USAID organised summer institutes in
which 625 secondary school techers re-
ceived training in various science sub-
jects. In 1964, 32 such institutes were
orgunised. The number is being
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increased this year to 78, 49 for school
teachers and 29 for college teachers.
So the House will see that we are do-
ing whatever is possible to improve
the quality of the teachers by giving
them as much training as possible.

I come now to the question of pri-
mary education. I am fully conscious
of the constitutional directive which is
to make education free and compul-
sory between the ages of 6 and 14 1
also realise that we are woefully be-
hind in carrying out that constitutional
directive. At present, we are working
for the limited target of 6 to 11, and
even that we hope to achieve at the
end of the Fourth Five Year Plan.

But may I say this, that what the
Constitution requires is education, not
merely sending children to school and
producing statistics’ before this House?
Therefore, it is necessary that the ele-
mentary education we give should be
education in the real sense of the term.
The expansion is so tremendous—as I
said there is a backlog of four lakh
untrained teachers—that we have not
the requisite trained teachers. Then
there is the difficulty of having proper
school buildings, It is no use my com-
ing to this House and saying that 50
million students are in primary
schools, Therefore, even as far as pri-
mary education is concerned, we have
now got to think more of consolidation
and quality.

But there is one unfortunate aspect
of primary education, to which I want
to draw the attention of the House.
Students enter the schools and some-
times in the third standard or fifth
standard they leave the schools. What
happens? Whatever they have learn
they forget. So that it is a total loss to
the country. Lakhs and crores are
spent on young boys and girls to give
them elementary education, and when
they have finished with their schools,
more often than not they forget what
they have learnt. Therefore, we have
decided that the most important thing
is to have a follow-up in the sense of
having libraries, in the sense of pro-
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ducing literature for neo-literates so
that these boys and girls should have
an opportunity. of reading and not
forgetting what they have Jearnt,

Dr. M. S. Aney: They should cul-
tivate the habit of reading.

Shri M. C. Chagla: We must in-
culcate in them the reading habit,
and give them the opportunity
for reading, the material for reading.
In Delhi—those who are interested

in this subject will be glad to
know—the Delhj Public Library
is doing a wonderful job. They

have a mobile van in which books are
taken to villages 23 miles round the
city. When I visited it, I was told that
whenever the van goes to these vill-
ages, a siren is sounded and hundreds
of people flock to this van and ask for
books which are given to them. There-
fore, the desire is there. But the
means are not available.  There-
fore, in the Fourth Plan we shall em-
phasise more and more the follow-up
action which js necessary in order to
keep our boys and girls literate, who
have been made literate at great cost
to the state.

The same argument applies to
social education to adult literacy.
Here again the problem is astronomi-
cal. I think over 200 million in this
country cannot read or write. I
think it is a shame and a disgrace;
it is a blot on the fair name of this
country.

Shri Kishen Pattnayak: On the
Government, not on the country.

Shri M. C, Chagla: 1 accept part
of the blame. But this problem can
never be solved unless there is parti-
cipation by the peoplé, unless the
people themselves feel that they must
join government in eradicating this
terrible evil. Here again, a lot of
work is- being done. But after an
adult has been made literate, there is
every possibility of his relapsing into
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illiteracy. Therefore, here also, as in
tne case of primary education, we
must have a follow-up action

Now I think my hon. friend, Shri
Barrow, mentioned when we were
talking about teachers: why don’t we
amend the Constitution so that the
Centre should take over the responsi-
bility of teachers and primary edu-
cation? My non. friend is a very
learned man. He knows his Consti-
tution. He knows it is not possible to
amend it unless the majority of states
ratify it. Even with regard to making
higher education a concurrent sub-
ject, so far only the Punjab Govern-
ment has agreed. It is impossible to
get the states to agree. It is no use
having an exercise in futility, think-
ing that we might persuade them to
accept it . . .

Shri Hari Vishnu XKamath: Have
the majority of states opposed it so
far?

Shri M. C. Chagla: Yes. Only Pun-
jab has agreed. Of the states which
have replied, everyone has said No;
others have not replied. If my hon.
friend can get me from the states an
assurance that the majority will sup-
port this, certainly we will take steps
to amend the Constitution.

Dr. M. S. Aney: I can give that
assurance on behalf of Maharashtra.

Shri Nath Pai: I am very glad to
hear that he speaks for Maharashtra;
normally ne speaks only for Vidarbha.

Shri M. C. Chagla: I am glad that
both Dr. Aney and Shri Nath Pai are
giving that assurance.

Shri Nath Pai: I said I am very
happy tnat Dr. Aney speaks for
Maharashtra; normally he speaks
only for Vidarbha.

Mr. Speaker: Even if all that as-
surance comes from all the members,
then too it has come from all the
states; the hon. Minister cannot be
satisfied with tne assurance of mem-
Lers
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Shri M, C. Chagla: 1 know all my
hon, friends will agree here and in
the Rajya Sabha which represents the
states. But I have received an offi-
cial communication. ...

Shri Maurya: We have already
committeq a blunder; now we must
nave a strong Centre and should not
depend upon the states.

Shri M. C. Chagla: But the Consti-
tution does not permit it. We can-
not change the Constitution that way.

I have received an official com-
munication from Maharashtra—Dr.
Aney and Shri Nath Pai will like to
know—saying that tney are opposed
to education being made a concur-
rent subject. They do not want it to
be made even a concurrent subject,
let alone a subject inthe Union List.
So I do not think they will be able
to commit that Government. If they
could. I should be very happy.

At fagzac waw (Arrar): w@-
T T AT FT OIST F

s Ho Ho AMAT: T WA
FIT T F T F I9F FE AVt
AT F@ar ALY 7T E

Now, I should also like to refer to
basic education, That was the great
idea that Gandniji gave us in the
field of education. I agree, as Dr.
Zakir Hussain said the other day, it
has become a vast mockery. As I
understand basic education, it is this,
that education should be so organ-
ised, so oriented that it should give
an opportunity to a student to give
expression to his creative faculties,
that he should be able to produce
sometning which will be useful to the
locality in which the school is situated
so that when he leaves the school
having learnt to produce something,
he would be able to earn something
and adg to the total wealth of the
country. It is not necessary that in
every basic school you should only
have spinning. It depends upon
where the school is situated. Now we
are talking of an agro-industrial eco-
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nomy. Therefore, there is a much
wider field of selecting arts and crafts
for our boys and girls so that they
should be useful members of society.

Shrimati Gayatri Devi spoke of
rural schools. That is one of the
projects we have, of having a large
number of junior agricultural schools.
1 agree with her that wherea school
situated in a rural area, tne boys and
girls must be taught something which
will be of help to the farmers, to the
parents. So he or she should learn
about sowing, reaping, harvesting,
planting etc. and not get an educa-
tion which will be of no practical
use to him or her at all.

Shri Shree Narayan Das (Darbhan-
ga): What is the latest thinking of
Government about basic education?
Are you going to abolish it or keep
it?

Shri M. C. Chagla: I addressed an
advisory board meeting on basic
education a month ago and I declared
Government’s policy tnat we believe,
that basic education as I have ex-
plaineq it just now, should be an in-
tegral part of education and our edu-
cation should be production oriented.
It should not be purely formal edu-
cation as it was in the British times.
We are still suffering from that hang-
over from those days. We must teach
children the dignity of labour and
the use of their hands. If this is
basic education, I already said that it
would form an integral part of our
educational system.

Secondly education is to my mind
the crucial sector in the whole edu-
cational field, crucial for various
reasons. It is the avenue to univer-
sity and higner studies. If this sec-
tor is weak the higher education will
also be weak. It is crucial because
today most of the students who pass
the higher secondary education want
to go to universities. The result is
that there is tremendous pressure on
universities and colleges. That is
wny the standards of higher education
are falling and we want to relieve
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this pressure. We can only do this
by diversifying our education at the
secondary stage, providing terminal
courses whereby boys ang girls will
go and learn some vocation, some
trade and some profession which
would not make it necessary for them
to go to colleges and universities.
From that point of view secondary
education is extremely crucial.

One of the important things we want
to do in the next year and in the
years following is the introduction of
science in secondary scnools and if
necessary even in primary schools.
If this country wants to advance and
if we want to become modern and
rational the study of science is essen-
tial. If you study the history of the
USSR ang try to find out why within
a short period it hag made such a
tremendous advance in technology, it
is due to the fact tnat it has intro-
duceq science from the earliest stage
in the schools and it has tried to make
its children science-minded. There-
fore, we attach the greatest impor-
tance to science in the next year and
the years succeeding. For that purpose
we are strengthening science labora-
tories in our schools and we are try-
ing to make laboratory equipment in
India itself. We are setting up a cen-
tral science workshop with the help of
UNESCO which is being developed in
the NCERT department of science and
we are going all out in a big way for
training science teachers. I have al-
ready mentioned how we are doing
that. We are doing a great deal for
the production of science literature.
In this connection I should like to
mention that the CSIR and the Na-
tional Book Trust are collaborating
for producing science books in Hindi
and English and in the Indian lan-
guages for the children, simple books
which will instill into them the know-
ledge about outside things, teacn them
objectivity and observation and make
them interested in science. 1 wish
some of you would see some of the
books that are already produced.
They are first-class books, intended
for children. Apart from thig they
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are also helping the privtae pub-
lishers. Tne other day some private
publisher came and saw me and said
that they were producing first-class
science literature for children. Maha-
rani Gayatri Devi made a very inter-
esting suggestion about sending mo-
bile vans to teach science to schools
in the villages. I think it is a very
good idea and I will certainly pursue
it and see whether it is practicable,
[ do not see why we cannot nave at
least a pilot project for this purpose.
I think it is a very good thing if uni-
versities or science laboratories could
send a mobile van to the villages so
that the villagers could learn some-
thing about elementary science,

Shri Hari Vishnu Kamath: Why has
not a pilot project been started al-
ready?

Shri M. C. Chagla: 1 have heard
the suggestion for the first time yes-
terday. We have not worked on it.
It is a good suggestion and we shall
look into it. We have a scheme for
science talent scholarship. Here again
my friend Acharya Kripalani is here,
we find out talented boys in science
at the earliest stage and we give them
scholarsnip right up to the post-
graduate stage. We want to produce
talented scientists and look for tal-
ented scientists all over the country.

Shri Hari Vishnu Kamath: How do
you discover talent?

Shri M. C. Chagla: By examination,
by tests and so on. How does the
public know whom to elect for Par-
liament? . . . (Interruptions).

Shri Hari Vishnu Kamath: We stand
for election.

Shri M. C. Chagla: If people find
that my friend Mr, Kamath is talen-
ted, they send him to the House.

Shri Hari Vishnu Kamath: But I
have to stand for election, to contest
. ... (Interruptions.)

Shri M. C. Chagla: I have the ho-
nour of being electeg to the Rajya
Sabha.
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Shri Hari Vishnu Kamath: Next

time people will elect you to Lok
Sabha.

Shri J. B. Kripalani: What a mess
we are making, our legislators are
making!

Shri M. C. Chagla: Coming to the
pilot project for correspondencec
courses for secondary education and
the rather severe criticism of my
friend Mr. Barrow about it, it is again
a pilot project which is going to be
introduced by the Central Board of
Secondary Education in  1965-66.
50,000 students will take advantage of
this scheme. I dare say that there
may be boys and girls after leaving
the primary schools who cannot afford
to go to secondary schools. They
are earning. They can learn through
correspondence courses.

Shri Barrow (Nominated-Anglo-
Indians): That ise the only exception I
made.

Shri M. C. Chagla: 1t is merely a
pilot project and we will see how it
works before we expand it.

Coming to higher education, the we-
akest sector in higher education is
colleges. 85 per cent of our students
are in colleges and barring some not-
able exceptions, I must confess that
the standard of our colleges is very
poor. We have got to do what we
can to improve the standard of col-
leges. Only recently at my instance
the University Grants Commission
has revised the scales of callege
teachers and we propose to give
effect to it as soon as possible,

Shri S. M. Banerjee (Kanpur): Let
us have more colleges, The colleges
have now become like factories, work-
ing three shifts. The teacher has not
contact with the pupils,

Shri M. C. Chagla:
teachers pupil ratio is not what it
should be. To open new colleges
you must get proper staff and proper
equipment if you are teaching science.

I agree. The
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Shri Hari Vishnu Kamath: Abolish
capitation fees; it is black market in
education.

Shri M. C. Chagla: The most impor-
tant thing in higher education is tne
strengthening of post graduate depart-
ments. It is the post graduate de-
partment that gives the tone and colour
to the whole of education. If you
have a strong post graduate depart-
ment you have the nursery from which
you can draw your teachers or scien-
tists. They are the leaders of to-
morrow. The UGC recognised the
importance of post graduate depart-
ments and therefore they have start-
ed a scheme of centres for advanced
studies. Today there are 15 in science
and—my hon, friend Dr. Aney will
be glad to hear—I1 in humanities.
The idea is this. You find a parti-
cular faculty in a university.

You find that the standard is very
high. Then the University Grants
Commission gives every help to that
particular faculty, in men, material
and it getting visiting professors from
outside so that this particular faculty
in the university should attain inter-
national standards. Our nope is that
within a short time we will have all
our faculties attaining the interna-
tional standards so that our students
will not have to go outside for their
doctorates or degrees; they may go for
specific purpose; if we have the same
standards in these subjects ag English
or Americans universities nave, we
should be self-reliant as far as higher
education is concerned.

Then we also have correspondence
courses for higher students. As you
know, Delhi hag started a pilot pro-
ject which has been great success and
we have now a project for extending
it. T will tell you what the project is,
Whereas only 1,128 were enrolled un-
der this scheme in 1962-63, the num-
ber has risen to 1,930 during the year
1964-65, It is proposed to introduce
correspondence courses at three other
universities during 1965-66.
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Then I would like to say a word
about the New Delhi University which
is going to be named after tne late
Prime Minister. The Bill is already
introduced, and I hope it will soon go
into the statute-book. Although one
of the reasons for starting this new
university was to relieve the pressure
upon the old Delhi University, our idea
is not to make this university a mere
veplica of other universities.  Those
whno have been studying the modern
currents in education will know that
in England especially the new univer-
sities have been started with new idea
and concepts with new curricula and
with new methods of combining diffe-
rent disciplines, and therefore; in this
university we wish to give effect to
some of these new conception in edu-
cation,

Then—this will please Dr. Aney who
made a strong plea for humanities—
we are starting the Institution of Ad-
vanced Studies in Simla, and I hope the
inauguration will take place in Sep-
tember. As you know, our President
was gracious enough to give to us the
Rashtrapati Nivas in Simla; he said I
do not want to go Simla and has pla-
ced this building for use of the Insti-
tute of Advanced Studies.

Shri Hari Vishnu Kamath: Is it the
foundation-stone laying or the in-
auguration?

Shri M. C. Chagla: The building is
there, fortunately. But the present
idea is this. As regards the subjects,
though it is not finalised, it is proposed
that we will nave the following sub-
jects: philosophy and comparative re-
ligion, aesthetics and history of arts,
comparative philology and linguistics,
European studies, West and Central
Asian studies, Indian and Southeast
Asian studieg and mathematics. The
detailed project is being worked out
and we have every hope that tne insti-
tute will be inaugurated and will start
functioning sometime in September.

Then we also hope to have the inau-
guration of the Institute of Russians
Studies. When I went to the USSR
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I negotiated for this, beacuse it is very
important that we should have an ins-
titute of this character. I will give
you the reason why, I found that all
our Indian students who go to Russia
for the studies do not know Russian
and they have to spend ten to 12
months studying Russian before they
can study tne subject for which they
go there, If a student goes to study
minerology, he hag to stay there for
10 months studying Russian before
he can attend the course, Therefore,
this institute will serve two pur-
poses: one is the short course in Rus-
sian before the student goes to Russia,
and the other is, longer course of three
years where Russian language and li-
terature will be taught, Then we
have a scheme for cheap text-books.
There is an English scheme and an
American scheme, and now we have
also got a Russian scheme by which
college students will be furnished
text-books in technical and profes-
sional subjects at one-third their cost.

Shrimati Laxmi Bai (Vicarabad): I
am afraid the hon. Minister has utterly
forgotten about girls’ education.

Shri M. C. Chagla: I am coming to
that, Ag regards sports, the Kunzru
Committee’s report has been given
effect to. So, far, sports and physi-
cal education were in a chaotic state
in our schools. We have three
schools; the ACC, the National Disci-
pline Scheme and physical education,
and the students and the teacners do
not know where they are. We have
intergrated these and we propose to
give effect to it from July this year.
Practically all the primary schools will
be covered before the next acadernic
year. We are also going to have a
project for a sport talent hunt. Just
as we have a science talent, why is it
that we do not do so with regard to
sports? Why in the Olympics we
just got a gold award for hockey but
not for atheletics, and in other de-
partments of sports? We did not even
get a bronze award, Other countries
have been forging ahead: India has
great traditions of sport and atheletics.
The reason is that other countries
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have trained the children from the
yongest age so that when the student
reaches the age of 17 or 18, when he
can participate in international games,
he has had the training and that is the
project that we have.

Then I come to the question of
Hindi and the Indian languages, I
would like to point out what we have
actually done with regard not only
to Hindi but to Indian laguages. I
shall then deal with the criticisms
made by my hon. friend Dr. Govind
Das. For the propagation of Hindi,
the emphasis will be on the opening
of Hindi teachers’ training colleges in
non-Hindi speaking States; a provision
of Rs. 1 crore has been made for the
appointment of additional Hindi tea-
chers in tne non-Hindi speaking Sta-
tes; voluntary Hindi organisations
which have been doing very useful
work in propagating Hindi in non-
Hindi spzaking States will be liberally
assisted to extend their activities. It
is proposed to supply Hindi books as
free gift to school and college librar-
ies in the non-Hindi speaking regions
on a much larger scale,

Then, as you know, there is a
Hindi Directorate and there is also the
Commission for Scientific and Techni-
cal Terminology, Only recently I
have taken a decision to reorganise
botn these, so that they could function
more effectively than they have been
doing. and produce more literature
and show betlter results than they
have done in the past,

Then we have the scheme of scholar-
ships to students from non-Hindi
speaking States for learning Hindi at
the post matriculation stage, We
have decided to increase the number
of scholarshipg offered per year from
220 to 1,500. I think it was the hon.
Member Shri Rameshwaramand who
said that we have done nothing in the
matter of propagation of Sangfrk.
That is not correct.

Shri Shinkre (Marmogoa): He said
you nave done very little compara-
tively speaking, to what is being done
in regard to Urdu,
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Shri M. C. Chagla: May I now deal
with Hindi, Sanskrit and the other
Indian languages? Ag regards Sans-
krit, the scheme relating inter alia to
assistance to voluntary Sanskrit orga-
nisations, assistance to Gurukulas, pro-
duction of Sanskrit literature, award
of research scholarships to the pro-
ducts of tradition Sanskrit pathshalas,
financial assistance to eminent Sans-
krit pundits in indigent circumtances,
award of scholarships to the
students of high and higher
secondary schools studying Sanskrit,
publication of critical editions of rare
manuscripts, compilation and publi-
cation of catalogues of ancient manus-
cripts and also the all-India eloeution
contests will be continued. May I
just mention the figures? The provi-
sion for Sanskrit in the Third Five
Year Plan was Rs. 75 lakhs.

W AETAR AR G daw
wHET ¥ wepd &1 aar feafy 3
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In the Fourth Plan we are asking for
Rs. 245 lakhs. In 1964-65 we spent
Rs. 20 lakhs, and now we are asking
for Rs. 25 lakhs.
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As my hon. friend knows, the three-
language formula as accepted by the
Chief Ministers’ Conference, by the
National Integration Council and by
all educational authorities is this,
that in the south the three languages
the students must learn are Hindi,
English and their mother tongue. In
the north, the Hindi-speaking States
have this advantage that Hindi is the
mother tongue. Therefore, they must
learr. Hindi, English and another
modern Indian language. Now, Sans-
krit is a classical language which
students can learn over and above
these three languages, and we will
help them to learn it. But the three-
language formula is confined to two
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modern Indian languages and the
English language. In the three-langu-
age formula Sanskrit does not come
in. If my hon. friend will look at
all the decisions taken on the three-
language formula, he will find that
this was the three-language formula
accepted by the Chief Ministers, by
the National Integration Council and
by all educational authorities.

13.31 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
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Mr. Deputy-Speaker: Order, order;
Questions may be put at the end.

Shri M. C. Chagla: We have recom-
mended to the States a composite
course in which Sanskrit can take
its place. We do not want to elimi-
nate Sanskrit by any means. After
all, it is the basis of almost all Indian
languages, and Sanskrit must play
an important part in our educational
edifice. But if you ask about the
three-language formula, this is the

three-language formula and no
other.
Shri Koya (Kozhikode): Are you

insisting on a south Indian language?

Shri M. C. Chagla: We would cer-
tainly advise the north preferably to
learn a South Indian language. But
the formula says: “a modern Indian
language”. It can be a South Indian
language or Bengali (Interruption.)

I now come to the criticism made
by my hon. friend, Dr. Govind Das.
He is never more happy than when
he is attacking me either in Parlia-
ment or outside. He always compares
my administration with that of my
predecessor always to my disadvant-
age. I have no objection to criticism.
1 think criticism is the life-blood of
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democracy. But criticism must be
fair. You must not wrench passages
from somebody’s speech or passages
from some report and base your
argument on it. What is the charge
against me, which he has repeated?
His charge is that I am not giving
sufficient encouragement to regional
languages or to Hindi and that I am
a great protagonist of English. Now,
Sir, all that I have said is—and I
repeat and reiterate it—that the
ultimate evolution of our educational
policy must inevitably be that the
medium of instruction in universities
will be the regional languages. But I
have also said that the translation
from English to the regional langu-
ages should be slow and careful be-
cause we do not want the academic
standards to suffer. I have also said
that in the development of regional
languages Hindi itself will develop.
I have also said that while we are
strengthening our regional languages
we must not weaken our link langu-
age or link languages. Today Hindi
is the official language and English
is the associate language. @ We must
not weaken these two languages. And,
when ultimately the time comes when
Hindi will be the only language, I
have said that English should still
continue as the second language, as
the language of science and techno-
logy, as the language of international
relations. This is not what I am
saying. This is not a new policy that
I have enunciated. Dr. Govind Das
seems to think that this is a great
departure from what the policy was
in the time of my predecessor. May
I refer the House to what I said in
this House on the 11th December,
1964? There I gave some qutations
from various educational authorities
ns to what was the policy laid down.
Dr. Govind Das referred to Dr.
Radhakrishnan’s report, and it is sur-
prising that he did not refer to this
important passage:

“English will have to continue
as the medium for federal busi-
ness till the provinces are ready .
for the change and the provincial
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educational institutions  have
spread the federal language ade-
quately........

English, however, must continue

to be studied...... Unable to
have access to this knowledge,
our standards of scholarship

would fast deteriorate and our
participation in the world move-
ments of thought would become
negligible. Its effects would be
disastrous for our practical life,
for living nations must move
with the times and must respond
quickly to the challenge of their
surroundings. English is the only
means of preventing our isolation
from the world, and we will act
unwisely if we allow ourselves to

be enveloped in the folds of a
dark curtain of ignorance.
This is not what Chagla said, this

what Dr. Radhakrishnan said in the
report on which Dr. Govind Das
relied.

But, Sir, that was a long time ago.
Let us see what the Official Langu-
age Commission says in its report of
1954-55:—

“In any case the trend has
been unmistakable in  recent
years and we have no doubt

whatever that a change-over of
the general medium from the
English language to the Indian
languages would come in our
universities progressively in the
near future; and we entertain no
misapprehensions as regards this
trend, provided complete and
satisfactory preparations are made
and the change is suitably phased
and graduated so as not to affect
academic standards.”

This is exactly what I have been
saying. Then we have the Kunzru
Commitee Report of 1957 which says:

“That the change from English
to an Indian language as the
medium of instruction at the uni-
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versity stage should not be

hastened.”

Then we come to the Committee of
Parliament on the Official Language,
in 1959. It says:

“The gradual replacement of
English in official work by Hindi
and the regional languages does

not mean severance of our ties
with English.”
The Chief Ministers’ Conference

was in 1961. This is what they said:

“The question of the medium
for university education was dis-
cussed at length. The tendency
of regional languages to become
the media for university educa-
tion, though desirable in many
ways, may well lead to the isola-
tion of such universities from the
rest of India unless there is a
link in the shape of an all-India
language.”

We have the National Integration
Council of 1962. It says:
“The Council considers that,
while generally speaking, the

replacement of English as medium
was thus an inevitable end which
should be actively pursued, every
care should be taken by univer-
sities to ensure that the transac-
tion is made without jeoparadis-
ing the quality of education and
after careful preparation.”

Then it says:

“The Council lays stress on the
importance of teaching English,
as a compulsory subject, whether
in any transitional scheme of the
adoption of regional languages as

medium of instruction, or even
after the replacement has been
fully carried out at a future

date.

And, Sir, I summed up the debate as
on page 6657 of the debates. This is
what T said:
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“The transition from English
to the regional languages must be
carefully phased and well pre-
pared. We must not be faced
with a situation where all univer-
sities will have regional languages
and we will lose our link langu-
age. Therefore, our link langu-
age should ultimately be Hindi.
But in the meanwhile, till Hindi
takes the place, till it is accepted
by the southern States, till it is
accepted by Bengal, English must
continue. Finally, even when all
this is done English must remain
as the international language, an
asset which we possess which we
should not throw away.”

Sir, I stand by every word of what
I said in 1964. And I think that has
been the view taken ever since Dr.
Radhakrishnan published his report.

Now, Sir, I cannot understand why
a study of English should harm the
cause of Hindi. In Egypt, they have
introduced English from the primary
classes; in Russia, they are learning
English......

Shri Kishen Pattnayak: Not study
of English, but English as a medium.

Shri M. C. Chagla: I have not said

so. I said that the medium will be
the regional language. But, as you
know, there are people who are

against English, and I was pointing
out that we cannot harm either our
regional languages or Hindi. Here is
Egypt. Has it affected their langu-
age because they teach English from
primary schools? Here is U.S.S.R.
Has it affected the Russian language
because they teach English?

Shri Kishen Pattnayak: They do
not have English as a medium.

Shri M. C. Chagla: I say this. There
is a section in the south which talks
of English ever, Hindi never. There is
a section here in North India which
says, Hindi ever, English never.
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Both are expressions of fanaticism.
They are totally opposed to the
spirit of our people and to the
‘necessities of modern life.

Let Hindi go forward as it must,
as the official language of India. Let
wus recognise English as the associate
language till the non-Hindi regions
are prepared to accept Hindi as the
link language; even then, English
must continue as a second language,
‘language of modern thought, of
science and technology, and of inter-
national relations. That, Sir, is the
danguage policy which I have been
enunciating, and which I place before
you.

Shri Maurya: Is there any place in
the Indian Constitution for English?

Mr. Deputy-Speaker: Order, order.

Shri M. C. Chagla: Yes, certainly.
QOur constitution says that we should
become a highly = educated, highly
scientific and highly technological
nation.

An hon. Member: Hear, hear.

Shri M. C. Chagla: Our constitu-
tion does not say that we should not
study English, French or German or
Russian. All that our constitution
says is that our official language shall
be Hindi. (Interruptions).

An hon. Member: Is there any
place for English in the Indian consti-
tution?

Shri M. C. Chagla: I say, yes. Eng-
lish will always have a place in the
educational edifice of our country. I
say this that if you abolish English,
our science and technology will be
retarded by 50 years.

Shri C. K. Bhattacharyya (Raiganj):
The constitution itself is written in
English.

Shri M. C. Chagla: Even today—my
ton. friend Shri Nandaji is here—
we all know that the resolutions of
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the National Congress are passed in
English. What is the use of saying,
abolish English?

Dr. M. S. Aney: You are living
under the influence of the English
language. We want you to throw
away that influence.

Shri M. C. Chagla: That does not
mean that we must not push ahead
with Hindi as our regional language.
All that T am asking for is patience.

Shri Hari Vishnu Kamath: English
is a window on the world.

Shri M. C. Chagla:
window of the world.
sad day if we, who have got this
asset throw it away when other
countries like Egypt and the U.S.S.R.
are having it.

Y TETTER RN - TR e
Y et & arg sleT 78 s

Shri Kapur Singh (Ludhiana): You
have spoken very well.

Yes. It is a
It would be a

Shri M. C. Chagla: I do not want
India to be Balkanised. I do not
want India to be broken up into so
many linguistic States. And, may I
assure my hon. friend Mr. Shastri
that the paramount consideration is
the unity of India?

ot ST ey oo farem
et @A aw & § w fegeww ®
A w1 swiasy af )

oY Ho ®o WAT: & HUAT WA
T wr & @ feREw w1 @uw
F@T £

ft gFmAIR aredr:  HONr ¥
W FY THAT TG W qHAL |

ot o TWE F o § e
& o7 FfET IR W ¥ aga A=
wiferrerTl a@v |
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Mr. Deputy-Speaker: Order, order.
.. (Interruptions.)

Shri M. C. Chagla: My friend Mr.
Shastri says that English will conti-
nue so long as I am Minister. If the
unity of India is impeded by my
being in office, I am prepared to
throw up this office tomorrow. I am
not addicted to office or anxious to
hold it; but, believe me, what I am
doing, according to my light, is to
further the unity of India.

Shri Kapur
you.

Singh: 'We support

Shri M. C. Chagla: Time is getting
short. I have to answer a few criti-
cisms. I shall first deal with scholar-
ships. I would like to point out that
the number of scholarships have been
increased.

May I come to the C.SIR.? I
would like hon. Members to read the
report of the Reviewing Committee,
presided over by Mr. Mudaliar which
consisted of eminent English scientists
and the tributes which they have
paid to the C.SIR. I do not want to
go into the details, but I would just
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like to say a few words as to what
the C.S.ILR. has done. Then I have
got to deal with Mr, Pattnayak. This
is what is being done in the C.SIR

The research programmes in the
laboratories are being reoriented om
the basis of projects having relation
to national requirements in the
context of the development plans of
the country and the special needs of
Defence. The system of hierarchy
has been done away with. In order
to encourage young scientists, the
existing scheme for the grant of
merit promotion and advance incre-
ments is being suitably amended to
provide larger scope for scientists
being considered under the scheme.
All scientific posts in the CSIR
laboratories are selection posts.
Young scientists are encouraged to
participate in International Confer-
ence and Symposia abroad.

Also, the F.A.O. International Food
and Technology Training Centre has
been established at the Central Food
Technological Research Institute at
Mysore.

I would now like to refer to what
Mr. Pattnayak said, There is no justi-
fication whatever for a single criticism
that he had levelled in the course of
his speech and I shall presently satis-
fy him in that regard.

An. hon. Member:
be satisfied.

He will never

Shri M. C. Chagla: 1 would try to
satisfy him. He is a Member of Par-
liament, It is my duty to try. I hope
he will keep an open and fair mind.
Even if he does not say so, he will
at least feel that he is satisfied. Now,
the first question is this. He referred
to the question of shifting of the
Indian Institute of Biochemistry and
Experimental Medicine, Calcutta to
Kalyani. What has been done is that
land at Kalyani has been acquired
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with the approval of the Governing
Body a2s the present location of the
Institute at Jadavpur is too small and
the basic facilities of a proper animal
house and residential quarters for the
staff, particularly Class IV staff, can-
not be provided at Jadavpur. Apart
from that, the nature of the work of
this Institute is such that it should
not continue in a crowded locality.
However, until laboratory buildings
and other facilities are provided at
Kalyani, the Institute will continue to
function at Jadavpur and there will
be no interruption in its research
work. The Governing Body came
to this decision after the matter had
been thoroughly gone into by an
expert committee of scientists. Then,
the Reviewing Committee has sup-
ported the transfer to,Kalyani. That
is the first instance. The second one
was this. He made a very serious
charge and said that I have made some
Incorrect statement in the House with
regard to the expenditure incurred by
the Director-General about furnishing
his office. In the first place, that was
done before my time. Even so, look
at the answer that I have given:

“The hon. Member made a re-
ference to the Director-General.
I have heard about this and 1
shall lay a statéement in the Table
of the House. 1t is said that the
Director-General has spent a lakh
of rupees on furnishing his room.”

Note the expression.

“This is absolutely unfounded.
I have gone into the matter and
I have seen the figures myself.
For the satisfaction of my hon.
friend and also other hon. Mem-
bers of this House, T will lay a
statement on the Table showing
what was spent on furnishing the
room.”

In fulfilment of this assurance, a
statement was laid on the Table of the
House. If my hon. friend will look
at the statement, he will see that only
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Rs. 12,105 was spent on furnishing.
The rest was spent on civil works,
electrical, sanitary fittings and air-
conditioners in the CSIR building and
so on, How is this an incorrect
statement?

=7t fea qemmas - S o FET
a7 I F R | Q7 ag A & 97 |

=i Ho Fo AW : TATH dqT Ag 9T
& oF @ w9aT =T 9T @
Lo

=t o s 59 99 wh-
wafau fadiFgrar & @ @
qaTEe HI foarefenT & a § Fgrar )
o A Wi WY @ AfT

Shri M. C. Chagla: I am afraid, it

is impossible to convince my hon
friend.

Then the question of the age of re-
tirement of Directors was mentioned.
The Directors, whose names were
mentioned, were all in the employ of
the CSIR prior to the introduc-
tion of the orders about the
age limit of 65 years. These orders,
were passed with the approval of the
President, CSIR in January, 1963 on
the analogy of similar orders passed
by the University Granis Commission
in respect of University Professors.
So, since 1963, when the orders were
passed, there is no Director who has
passed the age of 63.

=t femm qeaEw - FT @Yo wo
Mo Ao & Tafaw AT F 71 Ty
AT E 7 ¥ MT § IO 0@
afedr

=t Ho ®o AN F Frar § fF
o TEfta dfeq sETETaTe g SHieT
e A @t I O fear a1 1 g W
1963 ¥ /@ gom & | IEF A% E
TARFTT 65 AW ¥ SURT FaRA o
W
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_[Shri M. C. Chagla]
" Then, as regards the appointment
of Dr. J. C. Ray as Emeritus Scientist
after his retirement from the direc-
torship of Indian Institute for Bio-
chemistry and Experimental Medicine,
Calcutta, the position is this. An offer
of appointment as Emeritus Scientist
was made to Dr. J. C. Ray after his
retirement as Director of the Indian
Institute for Biochemistry and Ex-
perimental Medicine, Calcutta, on
19th April 1964. The offer was made
on the 27th October, 1964 with the
condition that he could work at any
Institute of his choice except the
Indian Institute for Biochemistry and
Experimental Medicine, Calcutta. Dr.
J. C. Ray declined this offer. As a
matter of policy, Directors who are
appointed as Emeritus Scientists after
retirement are not placed in the same
laboratory for work. The reason is
this. If you had been the head of
a laboratory and if you later on go
and work there in a subordinate posi-
tion, it will lead to conflict of juris-
diction or lead to indiscipline. We had
a rule even before that if anybody is
appointed as Emeritus Scientist it
should be in any laboratory except
the laboratory in which he was work-
ing before. This is not something
new.
- tRra qr w78 mfEe w5
& A FiT W qreraTr oifady 9 Ay
o7y & ATST F G WA F7 #7
w7 a1’
Shri M. C. Chagla: I cannot carry
it any further.
Y TqA qzATa® : a1 T1E |
Shri M. C. Chagla: I shall deal
briefly with the Survey of India, be-
cause Shri S. M. Banerjee has not
only spoken about it but he has sent
me a special note that I should deal
with this. .
An hon. Member: There is a hun-
ger strike.
Shri M. C. Chagla: T hope my hon.
friend is not on hunger strike for the
Survey of India people.
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The position is this. First of all,
there is no assurance given to Par-
liament about the pay scales, Nothing
is pending with us. The second Pay
Commission did not in August, 1959
make any specific recommendation
regarding revision of scales of pay in
the Survey of India because the Sur-
vey did not put up its own case. But,
in September, 1960 the scales of pay
were revised on the lines suggested
by the Pay Commission for other
similar services. But, as we are find-
ing it difficult to recruit and retain
skilled personnel in the Survey of
India, we are considering the need to
revise further the scales of pay.
But, as there are some 230 different
categories, affecting 12,500 people, the
revision is bound to take time.

I am very proud of the Survey of
India. It will soon be celebrating its
bi-centenary. It is one of the finest
organisations that we have and I en-
tirely endorse what Shri Banerjee has
said. During the Chinese aggression,
the people from the Survey of India
were working at great _risk to their
lives.

Shri S. M. Banerjee: My point is
only this. In 1962 when this question
was replied to in this House, the then
Minister in charge of this department
Shri Humayun Xabir, said that he
will appoint some sort of committee
to revise the pay scales. He was one
with us that the Pay Commission has
not done justice to the Survey of
India People. My only request is
whether he will go through the vari-
our pay scales, compare them with
the scales in other departments, be-
cause they are doing much more im-

Shri M. C. Chagla: I have already
taken it up and it is now pending with
Finance. As I said, there are as many
as 230 different categories and it will
take time, But I can give this assur-
ance that I will personally look finto
it and expedite the matter. I cannot
do more than that.
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May I say a word about the Ar-
chaeological Department for which a
very handsome compliment has been
paid by the Reviewing Committee I
appointed, presided over by the emi-
nent archaeologist, Sir Mortimer
Wheeler? And this is what he says
about the Archaecological Survey of
India, and I suppose the House is en-
titled to know it:

“the Survey is on the whole the
most efficient, as it is certainly the
most  comprehensive, in the
world.”

As this compliment is coming from
an outsider,I think the House should
feel proud of our Archaeological
survey.

Shri Hari Vishnu Kamath: I am
sorry to interrupt the Minister. Is he
aware that in the New York World
Fair, in the Pakistani pavillion, the
excavations at Mohendo-Daro have
been referred to as 3,000 year old
Pakistani civilisation? I saw it last
year myself.

Shri M. C. Chagla: Before 1947 all
civilisation was Indian,

Shri Hari Vishnu Kamath: I am
glad to hear that.

Shri M. C. Chagla: I do not under-
stand how there can be a Pakistani
civilisation before 1947.

Shri Hari Vishnu Kamath: Write
and ask the Pakistan Government.

Shri M. C. Chagla: Then I come to
rural education. We are re-organising
the whole system of rural institutes.

Coming to women’s education, many
of the lady Members have emphasised
the importance of women’s education.
I am one of those who believe, and
deenlv helieve. that no soriety can pro-
gress unless women are educated.
Therefore. T am giving a higher pri-
ority to women’s education. We have
special s~hemes for women’s education.
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According to me, one of the main pro-
blems in the matter of women’s edu--
cation, to which one of the Members:
also referred, is that we cannot get
the women teachers to go to the villx
ages unless we given them houses.
Men are prepared to go and stay any-
where. But women, naturally, hesitate:
to go and live in outlying parts of the
country without the provision of ac-
commodation. Therefore, we are giv-*
ing top priority to the construction of
staff quarters for our women teachers:

A reference was made to Banasthali
in Rajasthan, I have visited that in-:
stitution. I think it is one of the finest:
women’s institutions that I have seemw
anywhere and we are seriously con-
sidering giving it the status of a deem-
ed university. Every help that we can
give to this institution will be given. :

'

One word about our cultural rela-
tions. We have negotiated an agree-
ment with USSR which covers a wide
field in the realm of education, science,
music, sports and others in the various
exchanges for the period covered by
this agreement. We are also about to
negotiate cultural arrangements with
the East European countries and with
France.

14 hrs.

The ICCR has been doing very goad
work. We had the Indo-Arab Sympn-
sium last year. We are proposing *o
have a South East Asian symposium
this year. We realise how important
South East Asia is to our safety and
to our se-urity. So, we should have
greater cultural contacts with the
South East Asian countries. There-
fore, we are having a symposium on
South East Asia.

Then, we have the Azad Memorial
Lectures. Last time, we had the
Dire-tor-General of the UNESCO, a
very eminent person. giving the ‘e
tures. We heve also a stheme of the
Nehru Award. somewhat like the Nobe}
prize.
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[Shir M. C. Chagla]
This award will be given every yeav
ta the person who has made the
greatest contribution to international
understanding.

Shri Hari Vishnu Kamatk: No
Nehru Memorial Lecture?

Shri M. C. Chagla: There will Le
cne lecture delivered. We will have
very eminent jury which will he
above party. That jury will select the
person who has madc the greatest con-
trioution to international! understand-
ing in the year. He will be paid a
lakh of rupees and he will deliver on:
c¢r two lectures.

1 have appointed a Committee to
review all the Acadcmies and the
ICCR. I would like to draw the at-
tention of the House to orie important
#hing that the ICCR is doing. You
will find it on page 130 of the Re-
port. This is of great importance to
my mind and I wan! to explain this.
¥t is said here:

“The Council continued to
. maintain and support Chairs of
.Indian studies in Australia, Iran
and Yugoslavia and the isit-
ing Professor of Slay Studies in
India. The three Cultural Lec-
turers of the Council stationed in
Trinidad, British Guiana and
"Surinam have  continued their
useful work of teaching Hindi
" and giving lectures on different
“aspects of Indian culture. The
Council continued its subsidy to
the Hindi Lecturer at the Uni-
versity of Rome in Italy”.

At s ST T A
w=Y Y A wvew § T W Fitaw F AR
¥ wrfeee-diae # fe qv g 7 #n
ag o & fir =9 wifew ¥ feame-feam
# TgaE O F FTOr =00 NG A AW
qa 2 fear ?

=t o Fo FmAT : M G fagw
T | Y@ ¥ 78 gaT g s 98T
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Shri M. C. Chagla: I come to the
last points, namely, the question of

national integration. We have ap-
pointed an Education Commission.
‘There was some criticism about the
Education Commission. May I say
that this appointment has received
plaudits from all over the world! We
bhave received assistance from the

UNESCO which has said that this is
the only country which has appointed
a Commission of this character and
which is reviewing the whole of the
educational field through one body.

Shri D. C. Sharma (Gurdaspur): It
is something unique.

Shri M. C. Chagla: It is something
unique, as Prof. Sharma says. No
country has done it. The educational
world is awaiting its report because
it will be of great importance. Some-
body said: Why do we want to have
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foreigners for national integration?
Why §hould we not take the advice
of eminent people from the United
States, USSR and France?

Shri Hari Vishnu Kamath: Edu-
cation transcends national barriers.

Shri M. C. Chagla: Quite so. It
transcends or should transcend na-
tional barriers.

Now, about All India Educational
Service. I am very happy to tell the
House that the Rajya Sabha at the in-
stance of the Home Minister unani-
mously passed that Resolution. That
shows that Parliament realises the
importance of the unity of India.
There was not a dissenting voice when
this Resolution was put to the Rajya
Sabha.

Then we have the All India In-
stitutes which are to my mind doing a
great work for national integration.
Our IITs, engineering colleges, our re-
gional teacher training colleges, our-
management institutes, our staff col- -
lege at Hyderabad and the Institute
of English at Hyderabad, our Centljal
Universities which are four at pre-
sent—all these are getting professors
and students from all over India and-
they are thus helping in national in-
tegration. This means that we -are
having mobility of students and pro-
fessors. 'This is one way of maintain-
ing the unity of India. UL

Then, preparation of text books.
That is another important way we can
bring about national integration. We
are preparing text books particula.rly
in History written from the Indian
national point of view. These text
books will be sent to the different
States who will be requested to trans-
late them into regional languages.

1 spoke about mobility of teachers
and students. The University Grants
Commission has a scheme whereb.y
teachers are invited from othe:r Uni-
versities to go.and lecture to different
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[Shri M. C. Chagla]

universities and—thig is very  im-
portant/Zwe  are giving  special
scholarships to students who, from
one part of India go to universities
in different parts of India. A stu-
dent from Madras who goes to
Bengal or Delhi is given a special
scholarship so that there will be
greater contact between North and
South and East ang West.

ot wETET qest ;S egEt §
IF I W W eEaEta ¥ =R

&t Ho Fo WATAT : F&T | ¥ o
ST TG |
I have taken a longer iime than...

8hri Swell: One small question,

Mr. Deputy-Speaker: I cannot al-
Iow any mori questions (Interrup-
tion). I can allow only three or four
gQuestions.

8hri Swell: One small question. I
did not interrupt.

Mr. Deputy-Speaker: Yes, Mr.
Swell.

8hri M. C. Chagla: In winding up,
I want to say that I have taxed the
patience of the House and I am
grateful for the patience with which
hon. Members have heard me.

Shri Swell: I want {5 know from
the Hon, Minister of Education whe-
fber the personnel, a section of the
Ppersonnel, of the Indian Educational
Gervice will also be drafted to the
teaching posts in universities and col-

feges.

Shri M. C. Charla: The presant
otheme is that it will have two
grings—administrative and technical.
€ shall be very hapoy if we can also
fav- educational posts. It is a mat-
Ser of negotiatinns ‘between various
@iates and ourselves. The matter is
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not finalised. But certamnly I  will
bear this in mind and pass it on to
my friend, the Home Minister.

Dr. M. S. Aney: I have made a
commitment here that I shall under-
take to get the consent of the Maha=
rashtra state. But my understanding
was that the matter related to pri-
mary education. If the Central
Government is prepared to bear all
the expenditure for the same, I shall
make a commitment to approach the
Maharashtra Government to get their
consent.

Shri M. C. Chagla: I was only talk-
ing of the Sapru Commuttee’s report.
That was about higher education

sft wETEhT e I 1965
F IR FAAT A AT FAET TV
Ty gy 7 5= F @ & s
¥ g "o i Al F STER 38
FRET 9T R & o frer s S
fr 17 wwarew gra fdfe At =
U T o 7 FT @ g AR e A
e 7 R ) famfa o F ogwd
fae 1 #mewr § 5 faen W=t @1 o
FHET wrd Fo o5t 5 ooy faen
Wk g T Fema i a
forat @ ? FAT IR AN T L
gaar sfavara a1 fF ag 1 Aar fuig
FWarE@ea I WA foEm
g7 ? T WFT FT FRAL AT FIA HF
Y AT ST g5 ¢

wft Ho Wo WNAT : AZ TV WIGHY
aew & @ fF D e AT AR
ey ¥ o Ty oA T T Ay
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I e B2 grEv oy faa LAY
@ AvE TT 8ITWR &9 7 fRar w1y A
Afafes 787 * far | B o #3
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th:i 8. M. Banerjee: Une more [Need to restore Modhera—
question. ;i:lrya Mandir” and Sidhpur ‘Rudra
hal”, i :

Mr. Deputy-Speaker: No  more archaeological gems of

questions. We have taken 1} hours
over this.

Shri S. M. Banerjee: Just one

question.

Mr. Deputy-Speaker: No; ycu
have spoken, Shri Banerjee. I am
very Ssorry.

Shri S. M. Banerjee: That day also
T spoke only for five n‘.:nut_:es.

Mr. Deputy-Speaker: Have I to
put any cut motion to the vote cf
the House separately?

Shri Narendra Simgh Mahida
(Anand): My cut motions to De-
mands Nos, 16 and 17.

Shri Sarjoo Pandey rose—

Mr. Deputy-Speaker: You have

spoken, Shri Sarjoo Pandey.

Shri S. M. Banerjee: He has not
spoken.

Mr. Deputy-Speaker: No more
questions. I am very sorry. Am I
required to put any other cut motion
to the vote of the House separately?

Shri S. M. Banerjee: No. 83 re-
garding teachers’ salaries.

Mr. Deputy-Speaker: I put to vote
cut motions Nos. 28 to 32 to Demand
No. 16,

Cut motions Nos. 28 to 32 were put
and negatived.

Now cut
No. 17.

Mr. Deputy-Speaker:
sotion No. 37 to Demand
The question is:

“That the Demand under the
head ‘Archaeology’ be reduced
by Rs. 100.”.

Gujarat. 3N]
The motion was negatived.

]s'Mr. Deputy-Speaker: The question:
“That the Demand under the '

head ‘Ministry of Education’ be
reduced by Rs 100.”.

[Failure to increase

the emolu~
ments of the teachers,

(83)].

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put all the other cut motions to the
vote of the House.

All the other cut motions were put.
and negatived,

Mr. Deputy-Speaker: The question.
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper” . . .

Shri Hari Vishnu Kamath: You:
must read those amounts. What 1s
the total? How much we are grant-
ing, we must know.

Mr. Deputy-Speaker: They are on
the or der paper. I will have to-
make the calculations, deduct wuuse
that have been granted. That wuu
take time. The question is:

“That the respective sums not
exceeding the amounts shown
in the fourth column of the
order paper, be granted to the
President, to complete the sums.
n~cessarv to defrav the chaigus
tha: will come in cours: of .ay~
ment during the year ending the
31st day of March, 1966 1n res-
pect of the heads of demands en=
tered in the second column there-
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of against Demands Nos. 15 to
21 and 118 relating to the Minis-
try of Education.”
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DEMaND No. 19—BoTANICAL Survey

“That a sum not exceeding
Rs. 27,54,000 pe granted to the
President to complete the sum
necessary to defray the charges
which will come in course of

The motion was adopted.

[The motions of Demands for
«Grants, which were adopted by the payment during the year ending
Lok Sabha, ara reproduced below— the 3lst day of March, 1966, in
Ed.] respect of ‘Botanica] Survey’.”

DEMAND No. 20—Z0OLOGICAL SURVEY

DemMAND No. 15—MINISTRY OF
EbucaTiON

“That a sum not exceeding
Rs, 76,05,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Educa-
tion.”.”

DeMAND No. 16—EpucaTioNn

“That a sum not exceeding
"Rs. 37,25,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day to March, 1966, in
respect of ‘Education’.”

DeEMAND No. 17—ARCHAEOLOGY

“That a =um not exceeding
Rs, 1,01,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
‘the 31st day of March, 1966, in
respect of ‘Archaeology.’.”

Demanp No, 18—SurveEy OF INDIA

“That a cum not exceeding
Rs. 3,58,82,000 be granted to the
President to complete the sum
mnecessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in

respect of ‘Survey of India’”

“That a sum not exceeding
Rs. 24,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966 in
respect of ‘Zoological Survey'.”

DeEMAND No.
EXPENDITURE OF THE MINISTRY OF
EpucaTioN

“That a wum not exceeding
Rs. 8,97,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966 in
respect of ‘Other Revenue Expen-
diture of the Ministry of Educa-
tion.".”

Demanp No. 118—Carprrar. OuTLAy oFf

THE MINISTRY OF EDUCATION

“That a sum not exceeding
Rs. 5,04,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966 in
respect of ‘Capital Outlay of the

’”

Ministry of Education.’”

1412 hrs,

MiNisTry oF HoME Arratrs

Mr. Deputy-Speaker: The Houe<e
will now take up discussion and vot-

21—OTHER REVENUE
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ing on Demands Nos, 51 to 63 and 132
relating to the Ministry of Home Aff-
airs for which 8 hours have been
allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move.

Demanp No. 51—MiNisTrRy oF Homs
AFFAIRS

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 4,04,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Home
Affairs’.”

Demanp No. 52—CABINET

‘Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 44,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Cabinet’.”

Demanp No. 53—ZonaL CouNciLs

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 1,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Zonal Councils’.”

DeEMaND NoO. 54—ADMINISTRATION OF
JUSTICE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 2,69,000 be granted to the

10786

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Administration of Jus-

(X%

tice'.
Demanp No. 55—Porica

Mr. Deputy-Speaker: Motion mov-
ed:

“That 4 sum not exceeding
Rs. 15,00,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Police’.”

DemManp No, 56—CENsus

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 1,15,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in

respect of ‘Census’.
DemaND No. 57—SrATISTICS

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 2,20,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in

(X

respect of ‘Statistics’.

DeEMAND No. 58—Privy PURSES AND
ALLOWANCES OF INDIAN RULERS

Mr. Deputy-Speaker: Wotion mov-
ed:

“That a sum noe exceeding
Rs. 86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
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the 31st day of March, 1966, in
respect of ‘Privy Purses and Al-
lowances of Indian Rulers’.”

Demanp No. 59—DELHT

Mr, Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 19,78,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Delhi’.”

DeEmAND No. 60—ANDAMAN AND
NicoBAR ISLANDS

Mr, Deputy-Speaker:
ed:

“That a sum not exceeding
Rs. 3,12,42000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Andaman and Nicobar
Islands’.”

DEMAND No. 61—DADRA AND NAGAR
HavELI AREA

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 21,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Dadra and Nagar
Haveli’.”

Demanp No. 62—LaAccApive, MiNicoy
AND AMINIDIVI ISLANDS
Mr. Deputy-Speaker:
moved:

“That a sum not
Rs. 48,22,000 be granted to the
President to complete the sum
necessary ‘o defray the chiarges
which will come in course of
payment during the year ending

Moticn mov-

Motijon

exceeding
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the 31st day of March, 1966, in
respect of ‘Laccadive, Minicoy

and Amindivi Islands’.”

DEMAND No. 63—OTHER REVENUR
EXPENDITURE OF THE MINISTRY OF
HoME AFFAIRS

Mr. Deputy-Speaker: Motion mov-~
ed:

“That a sum not exceeding
Rs. 2,92,69,000 be granted to the
President to complete the sum
necessary to defray the cnarges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure
of the Ministry of Home Affairs’.”

DeMAND No. 132—CAprTAL OUTLAY OP
THE MINISTRY OF HOME AFFAIRS
Mr. Deputy-Speaker: Motion mov-
ed:

‘“That a sum not exceeding
Rs. 72,73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during tne year ending the
31st day of Maroch, 1966, in respect
of ‘Capital Outlay of the Ministry

of Home Affairs’.

The above Demands are now before
the House.

Shri Kapur Singh: Mr. Deputy-
Speaker, Sir, happily, the Ministry of
Home Affairs ig now in the hands of
a team of very good and competent
men headed by Sari Nanda and
assisted by Shri Hathi and Shri
Mishra and others, and it would,
therefore, be unfair as also pusillani-
mous if I start otherwise than with
a word of praise for the excellent
work, on the whole, tney have done
during the year under review.

Many ticklish and complicated
problems arose during this period such
as the disappearance of the Prophei’s
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hair in Kashmir, communal violence
in Calcutta, Rourkela, Jamshedpur and
Ranchi, mass infiltration of foreigners
into Bengal and Assam, Trojan-norse
activities of pro-Peking elements and
language riots, which Shri Nanda has
tackled with imaginative firmness.

This augurs well for a Government
and for a country whose affairs are in
the hands of men like Shri Nanda and
his associates and my approval of
him would have been almost unqua-
lified but for a little blemisn that
attaches to him—he belongs to the
wrong party.

The Report which we are now con-
sidering, for the year 1964-65, starts
in the Introduction with the remark
that this Ministry “cniefly deals with
maintenance of public order, man-
ning of public services, administra-
tion of Union territorieg and study of
manpower problems”.

Maintenance of public order is the
basic function of and justification for
a state in our ancient policy. Namo
dharmaya mahito dharmo dharyati
praja is an aphorism in the Mahabha-
rata meaning that “the state is en-
titled to allegiance for the reason that
it maintaing the public order”, that is,
it maintains a just and true social
order. There is no public order the
maintenance of which is justified by
the state, unless it is a just social
order, and no state has a moral title
to allegiance of itg citizens unless the
public order it seeks to maintain is
freely accepted by them as a just
social order.

The “manning of public services” is
just an apparatus through which the
state carries out its basic function,
namely, that of maintenance of public
order, and it is therefore not the pri-
mary activity of the state but only
a subsidiary activity.

Our Constitution Act postulates,
delineates and adumbrates a public
order. the main outlines and features
ot which reflect the best tnat is ac-

cepted by modren thought. But there
is nothing eternaly in this Constitu-
tion in the way in which there is
Dharma of our ancient tnought, and
there is nothing unchanging in it like
the laws of the Medes. The provi=-
sions of the Constitution itself make it
clear and the amendments to which
we have subjected it during the last
15 or 16 year support this contention.

It is in this context that I say that
the “public order” which this Minis-
try is charged with maintaining has
some skeletons in its cupboard which
must be properly disposed of if this
Ministry is to acquire natural nealth
and moral and free acceptance of its
citizens, To maintain as unjust and
wrong public order to the work of
police in the employ of a tyrant and
a robber. It is not the function of a
democratic and civilised state.

There are four such skeletons to
which I wish to refer today in my
speech. These skeletons are: the
Sikh problem the Kashmir affair
the Nagaland trouble and the langu-
age issue. The Report before the
House treats the first as non-existent,
the second as a formal task of consti~
tutional integration, the thad as a
concern of the External Affairs Minis-
try and the fourth as a question of
tecnnical implementation of legal
provisiong and keeping of certain as-
surances. This is the fundamental
weakness of this Ministry and the
State of which it is the chief organ,
that it fails to appreciate these prob-
lems truly and then handle them pro-
perly.

Let me say a few words about these
four problems to which I have refer-
red as skeletons in the cupboard of
the State which this Ministry seeks
to maintain. The fitst problem is the
Sikh  problem. To put the whole
matter in the briefest and the clearest
posible words; I cannot do better
them quote from a paperback, called
The Sikh Unrest, by Sardar Gurnam
Singh, Bar-at-law Retired Judge,
High Court. This book has already
been integrated into the proceedings
of this House on another occasion and
it will make a very rewarding read-
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ing for anybody who wants honestly
to comprehend the problem to which
1 am referring just now. I will read
only a few operative sentences which
occur on pages 27 to 85 and which
reproduce a Memorial presented to
the President of the Indian Union In
1960. It begins:—

“The Sikhs nave the land of
the Five Rivers, the Punjab as
their homeland, the land of their
historical epiphany, their holy
places and their historical strug-
gles, and they were the sovereign
rulers of the greater Punjab till
the middle of the 19th century,
and they were the last Indian peo~
ple to be submerged into the Bn-
tish Indian empire whose mighty
and growing tentacles tney resis-
ted with a patriotic sentiment
and determined courage such as
no Asiatic people had so far im-
bibed or known.”

It goes on:

“It was in this historical and spi-
ritual context that, the Sikhs were
almost the only people in the Pun-
jab, who till the First World War
dreamt for the independence of
their home land, struggled ana
sacrified their lives and resources
for this, till in thirties of the pre-
sent century, they voluntarily and
enthusiastically merged their ener-
gies, spiritual and material. to
support and strengthen the gene-
ral Indian national movement for
freedom, and thus, till 1947 the
Sikhs remained in the vanguard
of this struggle.

It was in view of the historical im-
portance cultural high significance
and the spiritual meaningfulness of
the Sikh people, as the true inheri-
tors of the soul of the Punjab, as
the true apotheosis of emergent
Hinduism, and as the only genuine
bridgehead between the aryan and
the semitic soul, ‘and hence the East
and the West, that at the time of
the Transfer of Power, the British
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recognised the Sikhs as the third
political entity in the Indian sub-
continent, besides the Hindus and
the Muslims, though  numerically
the Sikhs, in the whole of India as
well as in the Punjab represent
an insignificant numerical minorily.
It was in view of this position of
the Sikhs that the Muslim politi-
cians were willing to accord to the
Sikh people, in the part of the Pun-
jab where they are more numer-
ously concentrated, an autonomous
political status within the frame-
work of a Pakistan sovereignty. It
was in view of this gpecial position
of the Sikhs'and in view of their
spiritual affinity with the true evo-
lutionary Hindu tradition, and above
all, in view of their proved and
matchless patriotism, that the Indian
National Congress, on behalf of the
peoples of India, gave solemn as-
surances and repeated formal un-
dertakings to them, that, after the
power js transferred to the peoples
of India, the Hindus, who would
consequently be its factual inheri-
tors by virtue of the political doc-
trine of democratic franchise. wonld
not frame any Constitution which is
not freely approved of and willing-
1y accepted by the Sikh people, and,
further, that, the political sovereign
power so devolved shall not be used
except for the benefit of the neople
of India, as a whole, Tt was in this
background that the Sikhs unreser-
vedly opted out for India, resisted
at heavy cost the demand for parti-
tion of the country, and trusting
implicitly their elder brethren, the
Hindus, did not insist on prior ac-
ceptance of any pre-conditions as
the price of their co-operatior.
bearing all the time in mind the
unambiguous  declaration which
Pandit Jawahar Lal Nehru. as the
head of the Indian National Coneg-
ress, had made in the beginning of
1947 that he saw nothing wrong in
marketing out and conceding a poli-
tical area in the north of India
where the Sikhs might also freely .
wexperience the glow of freedom”.
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As soon as, however, the power
was ‘transferred in August, 1947, a
painful surprise awaited the Sikhs
in free India, making it plain to
them that political promises and un-
derstanding may be taken advan-
tage ‘of only by those who hold the
power and that the good old rule
was ag true in the new multicom-
munal state of free India, as it has
been in the international  field
throughout the ages, that those who
have the power may take, and they
may keep who can. When, in Sep-
tember, 1947, the new national Gov-
ernor of the Punjab, Sir Chandu
Lal Trivedi, issued a secret policy
circular to the administrative func-
tionaries of the Punjab, instigating
them to deal with and terrorise

* into humiliation, the Sikhs in the
Punjab, by ignorning the procedures
by law established, the Governor it
was whom a grateful Government
of free India recognised, by open
preferment ang favours and a minor
Sikh public servant who demurred
in implementing this policy ruthe-
lessely was liquidated with such a
heavy hand so as to be a warning
and an example to all others.

Mr. Deputy-Speaker: Is the hon.
Member reading the whole book?

Shri Kapur Singh: Not the whole
book, Sir.

Shri D. C. Sharma: 1 would request
him to read the whole of it!

Shri Ansar Harvani (Bisauli): It
may be laid on the Table.

Shri Kapur Singh: I do not know
what objections, particularly some of
my friends from the Punjab repre-
senting Congress, have in my reading
a few paragraphs.

Shri D, C. Sharma: 1 want you to
read the whole of it.

Shri Kapur Singh: Further it says:
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When the Constitution of India
was framed and finalised in 1950,
all solemn promises made to the
Sikhs, were totally and cynically
ignored and the protests of their
spokesmen in the Constituent
Assembly peremptorily brushed
aside, and a Constitution was
framed, based on high sounding
modern democratic postulates and
platitudes, which it was well-
known, in actual practice, would
facilitate gradual submergence
and annihilation of the Sikhs as a
political entity and cultural mino-
rity, and also sub-stratification of
other important minorities of
India.

Shri Warior (Trichur): Is this book
available to the public?

Shri Kapur Singh: I will answer.

When Pandit Jawaharlal Nehru, the
Prime Minister of India, wag remind-
ed of his authoritative declaration
about some ‘glow of freedom’ to which
the Sikhs were entitled, he senten-
tiously rejoined that, “the circumst-
ances had now changed.” Even the
naive Sikhs thad this much sense to
know that the only change that had
come about in the circumstances was
that the Hindus now held the undis-
puted power, and the Sikhs had been
rendered impotent and bereft of any
power of bargaining. (Laughter)

This may be a matter of laughter
for those who have not been put into
the predicament in which I and my
people have been put. For me it is
a most serious matter of life and
death. Therefore I would beg the
indulgence of the House to permit me
to proceed.

The Dbasic policies discriminating
against the Sikhs as a people have
inevitably led to certain most unde-
sirable phychological complexes, ad-
ministrative trends and public atti-
tudes. In day to day administration,
as well as in general implementation
of the laws, the rules, the dominant
objective of the administration in the



10795

[Shri Kapur Singh]

Punjab, has more and more crystalliz-
ed into the goal of relegating the
Sikhs to a position that of secondary
citizens and of finding out pretexts
for administering definitive psycholo-
gical shocks to the community as a
‘whole. The Sikh people lack the
necessary skill as well as the means
of modern propaganda and their story,
therefore, mostly remains unheard
and unappreciated by the general pub-
lic of India, but that is not to say
that the Sikhs lack in political aware-
ness or a proper appreciation of their
own predicament. At the end of 1953,
the States Reorganisation Commission
....... refused to consider any posi-
tive arguments for the demarcation
of a Punjabi speaking state. and ins-
tead, turned down this demand by
special pleadings, firstly because the
Hindus of the Punjabi region do not
want it, and secondly because even in
a Punjabi speaking state, the Punjabi
Hindus are bound to continue dis-
owning their mother-tongue. It was
in acceptance of such considerations
that the Government of India. in 1956,
once again refused to consider the
-demand for a Punjabi-speaking state
on its intrinsic merits and instead,
merged the PEPSU state, the orly
‘majority Sikh area in India, into the
Punjab, reducing the Sikhs, ag well as
the Punjabi language to a precarious
status of existence on sufferance.

Tt goes on.

The Sikh representatives were
invited in 1956 to Delhi for settlement
of the Sikh problem by the Govern-
ment of India. It wag during these
parleys that Sikh leaders found
themselves confronted with the firm
and resolute suspicion of the Gov-
ernment of India leaders that the
Sikhs cannot be trusted to be so
placed in the administrative set up of
India, which enables them to partici-
pate as such, effectively, in any man-
ner, in the affairs of the country. It
appeared that the basic suspicion was
that the Sikhs might take advantage
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of their position at the broder of
India with West Pakistan, or they
n{night take advantage of the interna-
tional Covenants of the U.N.O,, per-
taining to the rights of cultural and
national minorities. To allay these
wholly unfounded and somewhat
insulting suspicions, the Sikhs accep-
ted an alternative scheme, called
the Regional Formula, the essence of
which was that at the administrative
and executive level, the Indian Pun-
jab shall continue as a single unit in
which the majority and the effective
voice shall naturally be that of the
Hindus while at certain lower and
local administrative levels the Sikhs
may participate effectively in admin-
istration, in so far as the Punjabi re-
gion of the present Punjab is con-
cerned.

It was against this attentuated poli-
tical arrangement that the urban
Hindus of the Punjab, with the Arya
Samaj as their spear-head, made a
violent eruption in the form of the
so-called, Hindi Agitation. The osten-
sible purpose of this agitation was to
preserve intact the dominant and
royal status of the Hindi language in
the whole of the Punjab, but in fact
the movement developed into a well-
planned Sikh baiting and bullying.
The sacred places of the Sikhs were
desecrated openly ang systematically,
insults at their religion and self-
respect were hurled recklessly and
continuously and the whole adminis-
tration of the Punjab and the watch-
ing eye of the Government of India
did not raise a little finger or an eye-
brow to curb it, or to intervene on
the side of the Sikhs.

The puerile Regional Formula was
deliberately and by a set design,
eviscreated and then reduced into
desuetude, thus forcing the Sikhs to
think deeply over their condition and
to concert measures of remedy for
their political amelioration.

The Sikhs are a proud and sensi-
tive people and they love and are
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devoted to their country. They pas-
sionately believe in spiritual values
of life and by their traditions and
their convictions they are imbued
with the courage to make sacrifices
for a cause in which they believe and
to endure hardships to uphold that
which is dear to their hearts. To sus-
pects such people, to endeavour and
to wish to degrade and humilate
them, and by design to estrange and
repress them is a policy, the wisdom
of which would appear as at once
questionable to a man of sensitivity
in moral consequentialism.

Sir, I have taken some time in go-
ing over this painful story.

Mr. Deputy-Speaker: One more
speaker from your party is there.
You must give some time to him also.

Shri Kapur Singh: I know my time
and I know my limitations. But this
problem remains unsolved and un-
heeded and the powers that be seem
to work under the delusion that the
best policy in o far ag the Sikhs are
concerned is suppression rather than
solution.

Could anything be more puerile and
purblind and more harmful to the
interests of the country and the na-
tion than this policy of the Govern-
ment?

Only the other day, a very high
Minister of the Punjab Government
has publicly held out a threat to the
Sikhs that if they make any political
demands they shall be crushed. This
business of “crushing” can be a very
dangerous game, a dangerous game
equally for the crushers as it is inten-
ed to be for those to be crushed; and
anybody who threatens to play it can-
not but be an enemy of India and its
national integration. Let us see such
politicians for what they are: they
are nothing more than charlatans and
self-careerists.

As for going back on plighted
words and solemn assurances; such as
those given to the Sikh people by and

407 (Ai) LSD—7
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on behalf of the maj
nity, I would say no
the crystalliseq co.
Tace as recordeq in
Mahavaratq:

ority commu-
more than quote
nscience of our
Adiparvam of the
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“He who has one thing in his mind
but represents another thing to
othersz what sin is he not capable of
committing? For, he is a theif and
robber of his own conscience”,

Sir, I will not take any more time
and wil] not dilate on the other three
subjects to which I had referred but
will merely make out points in a few
sentences about each.

About the Kashmir problem, in
Chapter IX of the Report that we
are considering, it is made out that
the essence of the probiem is the time
and manner of extension of the
Indian Constitution into the Jammu
and Kasmmir Constitution, through
article 370 of the former. This ap-
proach, to my mind, will not achieve
any enduring solution; for, our true
objective shouldq be securing free
concensus for, and acceptance of,
their ties by the people of the State
with the rest of the country. Mere
legal rectitude will not do.

As for the Nagaland trouble, it is
our domestic problem for the Home
Ministry to soive and not for the
External Affairs Ministry to nego-
tiate, as is being done. Everything
considered, it strikes me that the
objective ag visualised by Shri Jai
Prakash Narayan is, at this moment,
the best objective to pursue, namely
to secure, by-persuasion, a free acces-
sion of the Naga people to the great
Indian nation.

About the last subject, the Langu-
age issue, T would say that parag‘rap'h
90 of the Report, in Chapter XI, indi-
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cates that the issue is “of introducing
Hindi for 'Official purposes, without
displacing English, until people in the
non-Hindi areas were ready for a
changeover.” This appears to me to
be an approach which will fail to
achieve results which could be to the
lasting interests of our nation and
our country, for this reason, because
it failg to take note of the three
powerful factors that have emerged
on the political scene of India after
Independence was attained.

These three factors are: in the first
place, emotional resistance to Hindi
by non-Hindi peoples on cultural
grounds; secondly, positive tend-
ency to use prestigious status of Hindi
for submergence of the rich and
developed Hindustani languages, such
as Punjabi and Urdu; and, thirdly,
firm rejection of Hindi by the younger
non-Hindi generation of free India.
No good solution is possible without
duly taking these things into account.

Shri J. B. Kripalani: Mr. Deputy-
Speaker, we are today considering the
Demands of the most important de-
partment of the Government, the
Home Department. It has under it so
many subjects: first of all, law and
order, then the Intelligence of the
country, and it has something to do
with the appointment of the Judges.
It also has to do with the whole of
the administration, and it alsp has to
take care of the Union territories. If
there is any breakdown in any State,
the Home Department takes charge
of it. Therefore, it is a very impor-
tant department, the affairs of which
we are discussing,

It was therefore in the fitness of
things that our first Home Minister
was Sardar Patel. He was a practical
man, with an iron will and determina-
tion, and he was nobody’s follow.r.
Mr. Patel was not a Gandhite, he was
a Patelite. After that, we had another
great man, Rajaji. whose massive in-
tellect is weil known, who could con-
found anybody in an argument with-
out convicting him.
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Shri Harish Chandra Matiwur

(Jalore): A gooc tribute!

Shri J B. Kripalani: Then we had
a very—what should I say—very great
personality in Govind Ballabh Pant.
Not only his body but his intellect was
massive. And now it is in the filness
of things that we have our friend, Mr.
Gulzarilal Nanda, whose saintly cla-
racter is weil known. Because, iike
me, he has a lean and hungry look.
But that does not take away from the
great moral prestige he enjoys.

An hon. Member: What about the
other Ministers?

Shri J. B. Kripalani: Well, T am not
out to talk of lesser persons; I am only
talking of the very distinguished Home
Ministe:s that we had.

Sir, we ¢re very happy, and we are
more happy that Mr. Nanda took upon
himself the task of eradicating corrup-
tion, after 1t had gone on for ‘fuil
seventeen years without any check or
hindrance also, we are thankful to
him t%at he said that he wouid risk s
job if he wsas not able to eradicate cor-
ruption in a couple of years.

But, Mr. Nanda, in spite of his great
wnoral quaiities, has one little Jefect
about him—T consider it a defect, of
course he considers it an advantage—
that is, for whatever he wants to do,
he must put in an assocation.

An hon. Member: Syndicate.

Shri J. B. Kripalani: He organiscd
in the beginning the INTUC. But these
associations come ultimately to rely
upon the Government..

Shri A. P, Sharma (Buxar): Not the
INTUC.

Shri J. B. Kripalani: You may say
what you like, but the INTUC now
depends in effect upon the Govern=-
ment. Its utility is very little. Any-
way, you can differ from me, and I
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will only be sorry for you for not
knowing the facts.

Then there was this Bharat Sevak
Samaj. And ; say that he was very
iind, in 1952, t¢ invite me to join tais
Bharat Sevak Samaj. But I was not
4 yourg man like my friend . . .

.An hon, Member: Mr. Hiren Muker-
Aee.

Shri J. B. Kripalani: No, no—Mr.
Ranga, to be caught unawares. I saw
the pamphict that he had issued, and I
sent him a reply, which also, unfortu-
nately, without my wish—because he
had circulated in the official circles-—
appeared in the press.

And I would like to tell you, Sir,
why this orgarisation came into being.
It wiil be very interesting. It is a few
lines which I am afraid, I cannot rced
on account of the light here and if you
will please permit me. I will ask my
neighbour (o read it.

Shri Surendranath Dwivedy (Kend-
rapara): May I read it, Sir.

Mr. Depuiy-Speaker: Yes.

Shri Surcndranath Dwivedy: “I have
read the pamphlet about the formation
of thc Bnarat Sevak Samaj carefully.
You admit therein that the present

emorbid outicok in the intelligent and
active section of the community has
ween produced by:—

(1; Insufficient evidence of a firm
and consistent social purpose
in the policies and administ-
ration of the State;

{2) Absence of substantial signs
of progress and achievements
and a series of unexplained
ang inexplicable failures and
mistakes;

(3) Confusion and demoralisation
created by the play of power
politics around narrow per-
sonal angd sectional ends;
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(4) Frequent appeals to the peo-
ple’s patriotism and self-sacri-
fice and no suitable avenues
being prcvided through which
this receives satisfactory ox-
pression;

(5) The sigzht of too many people
engaged in and  thriving
seifish pursuits and unsocial
acts creating overwhelming
feeling of despair;

(6) The unsettling effect of un-
ecmployment, and unemploy-
ment 1n the case ‘of a large
number of educated and semi-
cducated persons.

I believe your analysis is correct.
I would only add to this list the ab-
sence of examples of unselfish ser-
vice and sacrifice in high quarters.”

Shri J. B. Kripalani: It will be
clear from this that in 1952 this was
the kind of frustration in the coun-
try and this organisation was estab-
lished in order to take away the
frustration that was described in the
pamphlet that was just read before
the House. It is for this House to
decide whether any of these objec-
tives have been fulfilled by the
Bharat Sevak Samaj to which plenty
of money, public money, has been
given, and I am sorry to say, at the
instance of the hon. Home Minister.
He has written letters to the pro-
vinces to patronise this organization
in very strange ways, that is, that
they should get building and road
contracts, that they should get con-
tracts in river valley projects in Kosi
ete. If their accounts are seen, it
would be a revelation to the whole
House. So this is what we get for
our troubles. Even in those days—
this is a long letter and I would like
to place it on the table of the House
if you will permit—I reminded him
that he had not to put up any new
organization, every organization in-
troduced before independence and,
created by Gandhiji was serving the
people in the constructive fields, in
all the fields that he had mentioned,
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that it was the quty of the Govern-
ment to strengthen those organiza-
tions because they were being con-
ducted by people of proved honesty
and ability who had taken their les-
sons under Gandhiji’s leadership.
But, you know, he must create some-
thing of his own, because I believe
—I may be wrong, I may be doing
injustice to him, if I do injustice to
him, he will excuse me—that he did
this in order to strengthen the Con-
gress. Today you find that instead
of strengthening the Congress, he has
brought the Congress into disrepute.

Then he started what is called
Bharat Sadhu Samaj. There also on
his influence public money was spent.
Sadhus live in kutiyas whereas here
he has got for them palatial houses,
not on the banks of the Jumna but
in the most fashionable quarters in
Delhi in Chanakyapuri.

An hon. Member: It is not a part
of the Home Ministry? e

oA WFK AKX JLaT (Fer)
TTF HAAG A & & WL TFET
gfad |

Shri J. B. Kripalani: It is not a
part of the Home Ministry? I sub-
mit money has been given from the
State of Delhi and Delhi is under
the Home Ministry.

Then, Sir, our sanyasis always liv-
ed on a spare diet, leading an ascetic
life. But here they were taken in a
deluxe train throughout India. The
pride of our sadhus is that they
roamed about India on foot. Every
Sadhu worth the name would go on
foot. Sankaracharya, Madhvacharya,
Vallabhacharya, all these people
went like that. But here he provid-
ed them with all these things be-
cause he has very great influence.

An hon. Member: There was no
railway during that time.
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Shri J. B, Kripalani: Even to-day
a true sanyasi would not consider his
pilgrimage complete unless he goes.
on foot. They go merely on their
strength measuring all the distance
with their bodies; what are these
people talking? They do not know
their own India. (Interruptions). It
may be inconsistent; it may be out
of place; it may be anything, or it
may not be. But it concerns the
nation and hence I am bound to.
talk here about that whether you
consider it in order or not in order,
because it is of vital interest to. the
country. (Interruptions).

Then, the third thing is this. He
introduced what is called Sadachar
Samiti. I can say with confidence
that when the names of some of the
members of the Sadachar Samiti are
mentioned, there is a smile on the
face of even the Congress.

Mr. Deputy-Speaker: The hon.
Member should now finish.

Shri J. B. Kripalani: I will finish.
I won’t take much of your time.

About the Sadachar Samiti......

ofi fazmaw @3 (TER) (@=wTIT
1 am @t &g & =ifgw

Shri J. B. Kripalani: About the
Sadachar Samiti, I told him once inm
this House, “you have started this
Sadachar Samiti, take care, it will
be just like the Sadhu Samaj; when
the thief has stolen some property
and there is a hue and cry ‘thief, thief’,
he is the first to join it and cry about
‘thief, thief.” This is what I said in
this House.

I will request my friend Shri
Nanda that if he is anxious about his
reputation, if he really means busi-
ness, if he wants to destroy corruption
and bribery, be shoulg listem
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my words. After all, whatever he
‘did day before yesterday did not re-
‘dound to his credit It would have
redounded much to the credit of the
Home Minister and the whole Minis-
‘try and the whole Cabinet, if frankly
‘he had said that he had done some-
‘thing that was wrong in the heat of
the moment and he was sorry for it.
Instead of saying that, to go on say-
ing in a roundabout way and then to
‘smile because the Speaker gave a
ruling against us—does he suppose
that because the Speaker gave a rul-
ing against us, therefore, we were de-
feated? I-tell him that it was his
greatest defeat day before yester-
day. If he had frankly said that
he had done something that was not
-desirable, We would have stid no-
thing absolutely. He would have put
us out of order and he would
have enhanced his reputation. He is
.a very innocent man; he is a very
pious man; he is a follower of Gan-
dhiji. But such followers do get em-
broiled with people who are of doubt-
ful morals and they are not able to
judge the people properly. There-
fore, as the Home Minister, he should
dissociate himself from all these or-
-ganisations. Otherwise, he will again
be charged with what I have been
charging him with, and he might
<come to trouble for nothing and the
gnod work that he is doing may be
destroyed.

Shri P. G. Menon (Mukundapu-
ram): Mr. Deputy-Speaker, Sir....

The Minister of Home Affairs
(Shri Nanda): I hope that he will
‘be present when I give the reply.

Shri Hari Vishnu Kamath: We
would’nt hear the Minister.

Mr. Deputy-Speaker: He expects
the hon. Member to be present when
he replies to the debate.

An hon. Member: What is the

harm if he replies now?

Shri J. B. Kripalani: Mr. Nanda
will excuse me. I will come and
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read his speech. I have an engage-
ment and I will not be able to
come.

Shri Nath Pai:
may do it now.

The Home Minister

Shri J. B. Kripalani: The Minister
can reply now. Otherwise, I will
read his reply.

Shri Swell: If the Home M:inister
wants to say something, let him say
it now.

Shri J. B. Kripalani: I huve a pre-
vious engagement. I wrote to you,
Sir, that I have a previous engage-
ment and I will be going out. I am
willing to listen to him for hours.
After all, he will not be speaking for
a short time.

Shri P. G. Menon: Sir, as was
pointed out by Acharya Kripalani...

An hon. Member: Mahatma.

Shri K. C. Sharma (Sardhana):
Now he is Mahatma.
Shri P. G. Menon: . ... the hands of

the Home Minister are full. It has
been pointed out that the activities
with which this Ministry is concern-
ed are numerous. That has been so
all along. But of late, the hands of
the Home Minister have become full
on account of situations which have
developed in the country.

There are various prohlems which
we have to face in India today.
Acharya Kripalani referred to the
law and order problem. But the pro-
blem of law and order has transform-
ed itself into a problem of security
of the country. There are the pro-
blems which arise every day on the
long border, more than 2500 miles,
between India and Pakistan. There
is the problem created on account of
the language policy, Hindi agitation
and what not. Then, there are pro-
blems arising in places like Goa
where there is a movement for mer-
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ger and a counter-movement against
merger. Therefore, the Home Minis-
ter, among the Ministers of the Cab-
inet, is one person whose hands are
full; and to whom we look for the
betterment of the internal affairs of
the country.

Shri Shinkre: That is why we
plead that he should not indulge in
$0 many Samajs but that he should
devote himself entirely to the Home
Ministry.

Shri P. G. Menon: Added to that,
there are false problems created as
has been indicated by the Member
who interrupted, which have nothing
to do with the Home Ministry. I am
speaking about the problems of the
Home Ministry.

I heard a distinguished Member
like Acharya Kriplani speaking about
the Sadhu Samaj and the connection
of the Home Minister with the Sadhu
Samaj. I do not know what func-
tions the Sadhu Samaj is discharging
But I know this that the Home Minis-
ter, as Home Minister bas nothing to
do with the Sadhu Samaj. He has no-
thing to do with the Sadhu Samaj.
(Laughter) Why laugh over the mat-
ter?

Shri Nath Pai: Because it
surd.

is ab-

Shri P. G. Menon: I know not a pie
out of the exchequer is being doled
out to the Sahdu Samaj. Whatever
funds they get, they get from other
sources like Mutts and Muttadhipatis
and other charitably-disposed persons
in India. I do not understand why
this matter should have been brought
over here.

Shri Hari Vishnu Kamath: His per-
sonal presence and personal patro-
nage.

Shri P. G. Menon: Mr. Kamath is
a patron of sadhus. He knows it

Shri Hari Vishnu Kamath: I am
not. I do not believe in patronising
anybody.
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Shri P. G. Menon:
himself a sadhu,

Mr. Kamath is

Shri Hari Vishnu Kamath: If he
is going to be guided by me, I will
teach him.

Shri P. G. Menon: Then, about the
Bharat Sewak Samaj, I do not want
to detract from the importance of the
observations made by an august
Committee of this House regarding
the activities of the Bharat Sewak
Samaj. But the Bharat Sewak Samaj
is not the only organisation about
which the Public Accounts Commit-
te and other Committees of this
House have made adverse comments.
The Committee over which I am pre-
siding has had occasion to make very
adverse remarks about some of the
public undertakings. Do we de-
nounce the public undertakings on
that account? I read a report from
my own State of Kerala where the
President of the provincial branch of
the Bharat Sewak Samaj requested
the Government of Kerala and the
Government of India to audit the
accounts of that branch of the Samaj
and he challenged that if there is
anything irregular in the activities of
that branch of the Samaj, he would
stand a trial. That is the report
which I read. Now, because adverse
remarks were made—I do not detract
from the importance of those re-
marks—does it mean that the Home
Minister whose hands are full with
diverse problems should come up for
ridicule and should come for attack
in this House and that too by a per-
son of the standing, of Acharya Kri-

palani? Had there not been com-
ments about organisations set up
even by Mahatma Gandhi? Do we,

on that account, denounce those or-
ganisations?

Shrimati Subhadra Joshi (Balram-
pur): There is the Gandhi Ashram
also.

Shri P. G. Menon: I do not know.
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This border problem which I re-
ferred to is a very important prob-
lem. I hcpe the Home Ministry would
take steps to see that the difficulties
about which we hear from day to
day d» not arise. This 2,500 miles
borde: between India and Pakistan
has not been demarcated. Only a
certain portion, a minor portion of
that has been demarcated. I take this
occssion to submit that early steps
should be taken to complete the pro-
cess of demarcation. Money should
not be stintegy for the work of im-
proving communications in the bor-
der areas and in strengthening the
security arrangements on our border.
When Pakistan and India came inio
existence as independent countries
and there was this long and unpro-
tected border, we never thought that
these problems would develop. But
these problems have develobed now,
and we have to face them today, aud
I hope that the Ministry would take
up this question in right earnest.

15 hrs,

Then, there is the language ques-
tion. I wonder which Ministry is
answerable for the problems created
by the language agitation. I was
listening to the debate on the educa-
tion budget and I found that in that
also there was this talk about Hindi
etc. I understand that the Home
Ministry is dealing with this matter.
We today understood from the Min-
ister of Parliamentary Affairs that
the proposed legislation regarding the
Official Languages Act is not likely
to be introduced in this Session. I
want to take this occasion to submit
to Government that this matter should
not be left to smoulder. It is a matter
of conflict of emotions between the
non-Hindi people and the Hindi peo-~
ple.

Early in the nineteenth century
when Lord Macaulay wanted to in-
troduce English as the language of
public education in India, the matter
was welcomed by the people Great
men like Raja Ram Mohun Roy de-
mandeq that edueation shoulj be in
the English language, That was done
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because all people in India ther con-
sidered English to be a civilising in-
fluence, and the introduction cf
English to be an elevating influency;
it was understood as the language cof
a great country; it was taken and
understood as the language of 3 great

civilisation of a great Power. To-
day, the problem is different. Here,
we have languages of equal impro-

tance, nobody conteding that the
language of any other region in Iadia
is more important tkan his own
language. In a situation like this, it
is statesmanship and statesmanship
alone which would solve the problem.
People are taking extreme attitudes;
people are taking extreme views.

=t MFIT T &7 FUST F7
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Shri P. G. Menon: It is no use in-
terrupting me in any language other
than english.

Shri Vasudevan Nair: I can in-
terrupt my hon. friend in Malayalam.

Shri P. G. Menon: If the object of
interruption and the object of speech
is to comunicate ideas, then let my
hon, friend please cdommunicate his
ideas in a language which I can

understand.
I would submit, let us not take
extreme attitudes. Coming as I do

from Kerala, a non-Hindi State, let
me first speak, and to Members who
come from the non-Hindi areas; the
attitude that English shall be thece
for ever, that English shall be the
official language of India for ever is
an attitude which men coming from
the non-Hindi areas should never
take that would be a unnational at-
titude; We cannot proceed along that
line; on the other hand, the attitude
taken by some other groups, parti-
cularly those from the Hindi areas...

Shri A. P, Sharma: No, not at all.
Shri P. G, Menon: Some persons

from the Hindi areas here and now
want to introduce Hindi ang they say
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that no voice shall be heard in any
other language. That is also an atii-
tude of extremism which will rot be
good for our country. Therefore, let
us hope that statesmanship will pre-
vail and we would be gble to settle
this matter in a reasonable manner so
that the unity of tnis country would
not be affected.

I have said that there are many
problems, and one of those problems
is the problem of security. Criticism
has been levelled against the Ilomne
Ministry, and it is being levelled
against him every day, and probably
during this debate also it will be
levelled against him again, for the
action which he took against a sec-
tion of the Communist Party. I read
an interesting repori in The States-
man this morning, and I think that is
would be useful, if I would read it
out. This is the report:

‘LEFT COMMUNIST FAVOURITE
AUTHOR

From our Special Representative
in Eastern India

One of the most widely circu-
lated and avidly read booklets
among the Left Communists in
India is a collection of articles
on guerilla warfare as practised
and perfected in Cuba.

The articles were originally
published in the Cuban’ Socialist,
a weekly magazine, and were
written by Mr. Ernesto Che
Guevera, who is recognised to oe
an authority in Cuba on guerilla
warfare tactics. The articles
under the title ‘A Means’ have
been translated into English and
a few Indian languages.

Printed in the form of a book-
let, they have been circulated
among the Left Communists, who
have discussed them, especially
the adaptability of the methods
propounded by Mr. Guevera to
Indian conditions. What progress
pro-Peking Communists have
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made with their practical train-
ing programme is not cieariy
known.”,

This is the news which I havas ccme
across this morning, and this is
exactly what the Home Minister
has been telling us. I do not want
to dwell more upon that matter. My
hon. friends over there, the Members
of the Indian Communist Party, have
been putting forward the view that
these actions should not have been
taken against the Left Communists or
Marxists. I want to put this ques-
tion to them. The Communist Party
of India has been known as a very
strong well-knit party, and the most
stringent action which one group
could have taken against the otner
was taken by them in their separat-
ing. One section went out and form-
ed another party.

Shri A. P. Sharma: Now, they are
joining together.

Shri P. G, Menon:
not joining together.

No, they are

Shri A. P. Sharma:
ing to join together.

Shri P. G. Menon: No, they are
not joining together; they wiil not
join together, and they cannot join
together. They cannot join together
so long as certain conditions exist.
Many Members in this House must be
knowing it, that before the elections
in Kerala on the 4th March this year,
protracted negotiations tock place
between the so-called Right Com-
munists and Left Communists to form
a united front in the electicns. I
want to put this question: Why did
these negotiations break down? These
negotiations broke down, according
to statements published by the re-
presentatives of the Indian Com-
munist Party, because the T~7t Com-
munist Party would not agree to in-
corporate a statement in their elee-
tion manifesto regarding their attitude
towards China. It is for this reason
that the pegotiations broke down. My
hon. friends representing fhat party

They are try-
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‘here, like Shri Vasvdevan Nair and
Shri Warior and others wanted that
in the election manifesto of the united
front there shouly be a statement re-
garding the attitude towards; China,
towards Chinese aggression and the
defence of our territory.

Shri J. B. Singh (Ghosi):
rect at all.

Not cor-

Shri P. G. Menon:
does not know it.

My hen, friend

Shri J. B. Singh: We do nct know
it.

Shri P, G. Menon: If anybody
thinks that it is not correct . . .

Shri P. Venkatasubbaiah (Adoni):
Shri Vasudevan Nair is present here,
and let him contradict it.

Shri P: G. Menon: If anybody
thinks that this is not correct. I would
<correct him by producing the state-
ments that have been issued in the
Malayalam papers from time to time.

It is no use trying to introduce
subtleties. Probably in the statement
other words may have been used. I
have not learnt them by heart, and
after all, these statements are not
worth being memorised, and, there-
fore, I did not learn them by heart.
Now, I want to put this further ques-
tion.” Is it not in the context of the
Chinese aggression.....

Shri Warior: My hon. friend can
put his own interpretation.  Other-
wise, he must quote from the origi-
nal source.

Shri P. G. Menon: I can produce
those statements.

I want to put this further question
Was it not in the context of the
Chinese aggression that these two
groups parted company? According
to the rules of logic, if you find smoke
somewhere, you might at once con-
clude that there is fire. In the same
way, since in the context of the Chi-
nese aggression, these groups separa-
ted and began to guarrel with each
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other, they have split on the_Chinese
question. In the Kerala elections,
they fought each other.

Shri A. P. Sharma: That is tactics.

Shri P. G. Menon: It is not tactics.
A section of the Communists left the
Indian Ccmmunist Party, because
they left, they are perhaps called the
Left Communists. Otherwise, I do
not understand why they should be
called the Left Communists. -

Shri Dinen Bhattacharya (Seram-
pur): What about your party?

Shri P. G. Menon: My party? If vou
think that the break in the Indian
Communist Party is due to the silly
reasons for which occasional dissen-
sions are manifested in my party,
then you do not understand your
Party. That is what I have to say.

Now, on account of ideological and
other reasons, they separated. They
fought each other. Now, the mem-
bers of the Indian Communist Party
find fault with our Home Minister
here in having taken certain action
against the Left Communists. I say
if the Indian Communist Party were
in office, the action which they would
have taken against the Left Commu-
nist Party would have been some-
thing much more extreme and diff-
rent. Out of office and in Opposition,
this is all they could do, that is, part
company.

Shri Warior: The Communist Party
in office is not the sume as the Con-
gress in office. Shri Menon knows
that.

Shri P. G. Menon: No, no. It is not
the same. That we know! We know
that because you are there when Con-
gress is in office,

Shri Warior:
are there.

We know that vou

Shri P. G. Menon: If the Commu-
nists were in office, I do not know
where I would be. That is the diffe-
rence between the two (Interrup-
tinns).
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Shri Warior: I know that Shri
Menon was there when we were in
office (Imterruptions).

Shri P. G. Mencon: There is absolu-
tely .no use interrupting me.

Shri Vasudevan Nair: He was very
much alive when we were in power
there. We never put him in prison
when we were in office.

Shri P. G. Menon: Now, President’s
rule has been introduced in my state.
There has been criticism of the Home
Minister fdr introducing President’s
rule. I shall not dwell op that sub-
ject now: there will be another occa-
sion to do that. But let it be remem-
bered that after the inauguration of
the Indian Constitution, there were
8 different occasions on which art,
356 was applied to one state or the
other, and except on one occasion—
that was in 1959 when the Commu-
nist Ministry in Kerala was dismissed
and President’s rule imposed—it was
for the reason that the composition
of the state legislature was such that
it was not possible to form a stable
ministry, That was the reason; if
you would go through the records of
the parliamentary proceedings, that
will become evident.

Now Acharya Kripalani referred io
the illustrious Home Ministers who
proceded Shri Nanda. Those illus-
trious Home Ministers had also to do
with this kind of action. First was
Shri Rajagoplachari who introduced
President’s rule in the Punjab. Then
Dr. Katju who introduced it in two or
three other States; finally, the late
Shri G. B. Pant who introduced it
in Kerala. On all those occasions,
this was the reason. Therefore, 1
submit it has become one of the con-
ventions of the Indian Constitution
(Interruptions).

Shri Warior: A very bad conven-
tion.

Shri P, G. Menon: May be a very
bad convention, but it is a convention.
It has become one of the conventions
of the Indian Constitution that where
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the composition of a legislature is
such that a stable ministry cannot be
formed, that is an occasion on which
art 356 could be invoked. It was in-
voked in Sept, 1964. None of my
friends objected then. They did not
object because they brought about the
situation themselves. If the conven-
tion is bad, change it by all means.
But do not find fault with the Home-
Minist2r for having applied a conven-
tion which has been well recognised
and well accepted.

Shri Koya: This time the Assembly
did not meet at all.

Shri P. G. Menon: How does it
change matters?

Shri Dinen Bhattacharya: Because:
you did not allow it to meet.

Shri P, G. Menon: Death can take
place on birth, after birth or before
birth.

Shri Koya: This was murder.

Shri P. G. Menon: There are still-
born babies. This was a stillborn
baby.

It was found that no ministry could
be formed. I do not want to dilate
upon the subject now as an occasion
for it will come will later. I want to
impress upon our Home Minister.
That he is now our Chief Minister.
Would he refer to the provisions of
art. 356? Sometimes it is said we
have Governor’s rule. It is not so.
We are having President’s rule, The
President has taken over the ad-
ministration. Since this has occurred
8 times before and since it is likely
that it may occur again, it is high
time that certain rules were laid
down, certain conventions developed
regarding how the Home Minister
should carry on the administration of
a state which has been taken over
under art. 356. The Presdent can
rule only through his Ministers, in
this case the Home Minister.

Now, there is a consultative com-
mittee for Kerala affairs. It is taken
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in a very casual manner. It has not
met although the state was taken
over more than three weeks ago,

Shri Vasudevan Nair: It is not even
constituted.

Shri P. G. Menon: Not yet consti-
tuted. I was thinking of the old
committee.

Shri Vasudevan Nair:
gone.

That has

Shri P, G. Menon: Let us join to-
gether on this matter. I like the
word ‘Kerala’ to be bandied about in
this House, but for God’s sake refer
to Kerala in order fo “redress her
troubles. Do not make use of the
word ‘Kerala’ in order to hit our
Government. Refer to Kerala in
order to do some good to Kerala. If
Members of this House would take
up that attitude, I will be very happy.

There is this committee., It must
be a sort of legislature for the Kerala
state or for any state which has been
taken over. Some convention should
be developed that way. The Fourth
F. Y. Plan allotments are to be made
shortly. Really speaking, Kerala's
case should be argued before the
Planning Commission not by Shri
A P. Jain—he is a very competent
man—but by Shri Nanda, because he
has taken over the administration of
the state. Shri Jain, from all reports,
has made a very good beginning. The
problem of Kerala is the problem of
development. The problem of Kerala
is economic. The problem of Kerala
is the problem of poverty. If the
Home Minister who has taken over
the administration of Kerala for the
fourth time after the Constitution
came into force, wants to see that
there is no repetition of the same,
and see that Kerala is on the rails
and behaves politically, like the other
states in India, remains stable and
so on, then what has to be done is
this—the neglect of XKerala should
stop.

There is neglect of Kerala. I do
not say it is deliberate, How can I
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say that a man like Shri Nanda
would deliberately neglect one of the -
states of India. It is not deliberate.
It is on account of distance.

TR RTIT, T @3¢5 @ fodt aga
N g
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Shri P. G. Menon: feea gzi g(%i-
For that reason, we are havh}g Zrou-
ble. I hope the Home Minister would
see to it that justice is done to Keraia
at least on this occasion. The people
of Kerala would then consider that
this failure of the constitutional machi-
nery, although they do not like-it has
been fruitful, has been useful to
them.

I support the Demand.

Mr. Deputy-Speaker: The hon. Mem-
bers may now move the cut motions
0 Deman3s tor Grantg relating to ihe
Ministry of Home Affair:, subject to
them being otherwise admissible.

Shri Warior: Sir, we were attend-
ing to the speeches with rapt atten-
tion; so we could not send them on
to wyou.

'Mr. Deputy-Speaker: You may in-
dicate which one you want to move
and I shall treat them as moved.

Shri Yashpaj Singh: I beg to move:

(i) “That the demand under
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”.

[Desitability of reducing the cases

pending in Courts (7)].

Shri Prakash Vir Shastri: I beg to-
move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Rs. 100.”.

[Need to extend the orders regarding
grant of two additional increments to
certain Section Officers of the Cen-
tral Secretariat to cover those cate-
gorised “good” in their confidential
Renorts (8)].
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Shri Narendra Singh Mahida: I
beg to move:

(i) “That the demand under
the head ‘Ministry of Home Affairs’
"be reduced by Rs. 100”.

[Need 10 check in.reasing lawlessness
‘in the country (9)].

(ii) “That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100”.

[Need to check growing corruption
in the country (10)].

(iii) “That the demanq under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

‘[Need to check increasing inefficiency
in the Administration (11)].

(iv) “That the demand under
the head ‘Ministry of Home

.Aflairs’ be reduced by Rs. 100”.
.[Need to improve administration at
all levels and reform the system
of recruitment to the administra-
.tive services (12)].
‘(v) “That the demand under
‘the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

‘i{Need to appoint a separate Commis-
sion for recruitment of personnel
to Public Sector Undertakings.

ani.

(vi) “That the demand wunder
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

‘[Failure to eradicate corruption (14)].
Shri Prakash Vir Shastri: I beg to
move:
(i) “That the demand under

the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

‘{Absence of definite and firm policy
in regard to development of offi-
cial language (15)].

(i) “That the demand under
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the _head ‘Ministry of Home
Affairs’ be reduced by Rs. 100",

[Failure to implement those sugges-
tions of Hindi Salahkar Samiti
which have been accepted by the
Ministry (16)].

(iii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Failure to evolve a quota system in

Central  Government Services
1n1.

(iv) “That the demand under
the head ‘Ministry of Home

Affairs’ be reduced by Rs. 100”.

[Instability in the State of Jammu and
Kashmir resulting in adverse reac-
tions in that State and jn foreign
countries, besides India (18)].

(v) “That the demandq under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Failure to check increasing number
of crimes in Delhi (19)].

(vi) “That the demand under
the head Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Slackness in implementation of the
provisions of Constitution and
Official Languages Act, 1963 under
the influence of language riots in
Madras (20)].

Shri Yashpal Singh: T beg to move:

(i) “That the demand under
the head ‘Mini of Home
Affairs’ be reduced by Rs. 100™.

[Failure in appointing a Commission
to inquire into the charges levelled
against Ministers of Orissa (21)].

(ii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.
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[Need to streamliine the administra-
tion with e view to reduce the
redtapism (22)].

(iii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Need to give alternate Saturdays as
Off days to Central Government
employees (23)].

(iv) “That the demand wunder
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Need to give P.T.Os. to Government
employees on the pattern of those
issued to the staff of Railway
Board (24)].

Shri Narendra Singh Mahida: I beg
to move;

(i) “That the demand under
the head ‘Police’ be reduced by
Rs. 100”.

[Need to improve and strengthen Cen-
tral Intelligence Bureau (32)].

(ii) “That the demand -under
the head ‘Police’ be reduced by
Rs. 100”.

[Need to grant arms licences liberally
to deserving persons on border
areas (33)].

(iii) “That the demand under
the head ‘Police’ be reduced by
Rs. 100”.

[Need to increase and strengthen Cen-
tral Reserve Police to patrol
border areas (34)].

Shri Koya: I beg to move:

(i) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced to Re. 1”.

[Failure to check growing corruption
in the country (46)].

(ii) “That the demand tnder
the head Ministry of Home
Affairs’ be reduced by Rs. 100”.
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[Need to allay the fears in the minds
of the people of the mnon-Hindi
speaking States due to the haste
in introducing Hindi (48)].

(iii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Failure to enquire into the cases of
anti-Hindi agitation in Madras and
other non-Hindi States (49)].

(iv) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Failure in appointing @ Commission
to enquire into the charges level-
led against the former Ministry in
Kerala (50)].

(v) “That the demand under
the head ‘Ministry of ~ Home
Affairs’ be reduced by Rs. 100”.

[Need to expedite the rehabilitation of:
uprooted Muslims in Calcutta,
Rourkela and Jamshedpur. (51)].

(vi) “That the demand wunder
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Need to take wurgent measures to
bring the backward aree of Mala-
bar to the level of other areas in
Kerala in the matter of education
and industry. (52)].

Shri Manoharan (Madras South): I
beg to move:

(i) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Need to release persons detained rea-
sons under D.I.R. (60)].
(ii) “That the demand wunder
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100",

[Need to provide facilities, financial
and other, to propagate and en- .
rich regional languages. (61)].
(iii) “That the demand under

the head ‘Ministry of Home -
Affairs’ be reduced by Rs. 100”.
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.[Need 10 cunvene a convention of
eminent  jurists, educationists,
Vice-Chancellors, Members of Par-
liament, University Students, Union
leaders and eminent leaders to
review the language question and
evolve an agreed solution. (62)].

(iv) “That the demand under
the nead ‘Ministry of Home
.Affairs’ be reduced by Rs. 100”.

‘Need to elect Members of Patliament
by adult franchise in the Union
territories of Andaman, Nicobar
and Laccadive Islands. (63)]

(v) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Need to introduce Tamil medium in
scools in the Andaman  Islands.
(64)1.

(vi) “That the demand under
‘the head ‘Ministry of Home
.Affairs’ be reduced by Rs. 100”.

[Need to probe into the financial ac-
quisitions of important officers in
Andaman islands. (65)].

(vii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

‘[Need to provide adequate facilities
to propagate regional languages in
Andaman Islands. (66)].

(viii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

‘[Need to separate judiciary from the
executive in the Union territories
of Andaman, Nicobar and Lacca-
dive Isiands. (67)].

(ix) "“That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

.[Need to extend all labour laws to the
Union territories of Andaman,
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Nicobar and

(63)].

Laccadive  Islands.

(x) “That the demand under
the hedd ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Need to appoint an I.G. of police in
Andaman islands. (69)].

(xi) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Need to encourage Corporative Con-
sumer Stores in Andaman. (70)].

(xii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Need to place ceilings on acquisitions
of land and buildings by suitable
legislation in Andaman islands.
1.

Shri Koya: I beg to move:

“That the demand under the
head ‘Cabinet’ be reduced to Re. 1”.

[Blocking by the Centre the formation
of a popular Ministry in Kerala.
(72).

Dr. M. S. Aney: I beg to move:

(i) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Creation of mew All India Services.
1.
(ii) “That the demand under
the head Ministry of Home
Affairs’ be reduced by Rs. 100”.

[New rules regarding training of offi-
cers. (18)1.
(iii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Ban on creation of new posts and
extension. (79)].
(iv) “That the demand under
the head ‘Census’ be reduced by
Rs. 100”.
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qDelay in the
relating to census.

publication of books
(80)1.

Shri Mahida: I beg to move:

(i) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced to Re. 1%,

‘{Failure to publish the final ranking
lists of candidates showing the
marks obtained by them in the
various subjects including viva
voce, in all examinations conduct-
ed by the UPSC for recruitment
to all-India services and class 1
and II Central Services. (81)].

Shri Hari Vishnu Kamath: I beg to
‘move:

(i) “That the demand under
the head Ministry of Home
Affairs’ be reduced to Re. 1",

{Failure to effectively counter centri-
fugal and divisive forces in the
country. (92)].

(ii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced to Re. 1”.

{Failure to smash the increasing es-
pionage and subversive activities
by the agents of China and Pakis-
tan. {(93)].

(iii) “That the demand under
the head Ministry of Home
Affairs’ be reduced to Re. 1”.

{Failure to seriously tackle the malaise
of corruption which is fast be-
coming endemic (94)].

(iv) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced to Re. 1”.

[Failure to institute an inquiry into
the age of former Chief Justice of
Madras High Court as required by
Article 217(3) of the Constitution.
(95)1].

(v) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced to Re. 1”.
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[Failure to institute an inquiry into
the “theft” of certain “secret
documents” referred to by the
Minister of Education in the course
of his speech on 15-3-65 on the
no-confidence motion. (96)].

Shri Koya: I beg to move:

“That the demand under the
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Police excesses in Kerala State.
(11D 1.

Shri Manoharan: I beg to move:

(i) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Arrest of D.M.K. leaders under D.LR.
in Andaman islands. (112)].

(ii) “That the demand under
the head ‘Ministry of Home
Affairs’ be reduced by Rs. 100”.

[Failure to eliminate corruption
(113) 1.

Dr. M. S. Aney: I beg to move:

“That the demand under the
head ‘Home Affairs’ be reduced
by Rs. 100.”.

[Need to appoint a Commission to
formulate principles for effecting
merger with or separation from
eristing territory of Indian
Union. (114)].

Shri Sivamurthi Swamy (Koppal):
I beg to move:

(i) “That the demand under
the head ‘Ministry of Home Affairs’
be reduced by Rs. 100”.

[Need to set up a National Govern=
ment at the Centre and in all
States to meet the emergency
situation in the country. (117)].

(ii) “That the demand under
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the heaq ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Charge sheet submitted to the Centre
against Mysore State Cabinet by
the Congress M.L.As. and all
opposition  Legislative members.
(118)].

(iii) “That the demand under
the heaq ‘Ministry of Home Affairs’
be reduced by Rs. 100."

[Ineffective role of Vigilance Com-
mission to control corruption
among high officials in the admi-
nistration (119)].

(iv) “That the demand under
the heaqd ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure of the Ministry to develop-
Hindi as national language in the
country (120)1].

(v) “That the demand under
the heaq ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Necessity to appoint a high power
commission to decide boundary
disputes among reorganised States
of India. (121)].

Shri Warior: I beg to move:

(i) “That the demand under
the head ‘Ministry of Home Affairs’
be reduceqd to Re. 1.”

[Policy regarding Police verification
on political grounds in appoint-
ments to Public Service (82)].

(ii) “That the demand under
the heaq ‘Ministry of Home Affairs’
be reduced to Re. 1.”

[Failure to take effective steps to
ToOt out corruption, especially at
the higher levels (83)].

(iii) “That the demand under
the heaq ‘Ministry of Home Affairs’
be reduced to Re. 1.”
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[Arrest and detention of political
workers without trial (84)].

(iv) “That the demand under
the head ‘Ministry of Home Affairs”
be reduced to Re. 1.”

[Detaining the peoples’ representa-
tives at various levels, thus deny-
ing the fundamental rights of the
people (85)].

(v) “That the demand wunder
the heaq ‘Ministry of Hame Affairs’
be reduced to Re. 1.”

[Failure to put an end to emergency:
(86)1.

(vi) “That the demand under
the head ‘Ministry of Home Affairs”
be reduced to Re. 1.”

[Failure in giving encouragement to
the development of regional lan-
guages and the attempt to switch
over to Hindi us the link language
without sufficient preparations
8N

(vii) “That the demand under
the head ‘Ministry of Home Affairs’
be reduced to Re. 1.”

[Failure in streamlining the adminis-
trative machinery to suit the
needs of the people (88)].

(viii) “That the demand under
the headg ‘Ministry of Home Affairs®
be reduced to Re. 1.”

[Failure to establish Popular Govern-
ment in the Union territory of
Delhi (89)].

(ix) “That the demand under
the heag ‘Ministry of Home Affairs
be reduceq to Re. 1.”

[Encouragement given to communal
and caste forces in the recent
elections in Kerala State (90)].

(x) “That the demand under
the head ‘Ministry of Home Affairs®
be reduced by Rs. 100.”

[Need to re-employ all those dismiss-
ed from Government service on
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the basis of police verification re-
ports (99)].

(xi) “That the demand under
the head ‘Ministry of Home Affairs”
be reduced by Rs. 100.”

[Need to implement all the recom-
mendation of the Santhanam
Committee report (100)].

(xii) “That the demand under
the head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

{Need to stop the undemocratic and
repressive measures taken by the
government in Tripura (101)].

(xiii) “That the demaund under
the head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Utility or oiherwise of the Sadachar
Samithis in fighting corruption
(102)1.

(xiv) “That the demand under
the head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Necessity of publishing the reports
of the CIB and Cabinet Sub-
Committee on corruption charges
against Orissa leaders (103)].

(xv) “That the demand under
the head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

{Need to prevent the increase in
criminal offences in the capital
city of Delhi (104)].

(xvi) “That the demand under
the head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to give family allowance to
the families of political workers
detained under DIR (105)].

(xvii) “That the demand under
‘the head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

{Need to allow parole to the political
detenus who have applied for
parole (106)].
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(xviii) “That the demand under
the heag ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to allow the women political
detenus to meet the other detenus
(107)1.

(xix) “That the damand under
the head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to allow the political detenus
to meet visitors without the pre-
sence of police officers (108)].

(xx) “That the demand under
the heaq ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to guarantee quick correspond-
ence between political detenus
and their relatives and lawyers
(109)1].

(xxi) “That the demand under
the head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to allow M.Ps. and M.L.As. in
detention to attend Parliament
and Assemblies when charges
against them are being discussed
(110)1.

Mr. Deputy-Speaker: There Cut
motions are now before the House,

st famAew @@ ¢ AR IAT-
CIe AEET gad qgW § WIORT &|T §
feaff Fr AT aE. L.

Shri Ravindra Verma (Thiruvella):
There is no State by the name of
Karela in the Indian Republic.

Mr. Deputy-Speaker: Take it in a
sporting spirit. Karela is very good

for health.
ot faarm ¥ @ FEm AW
safae e fF am #3918 )

Shri Ravindra Verma: It is inexcus-
able.
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Shri Bishanchander Seth: There is
no question of excuse or inexcuse
here.

Shri Ravindra Verma: You should
learn to pronounce it correctly. Ti is
Kerala. I suppose Hindi has a phone-
tic script good enough to make you
understand how to pronounce it,

=it famrr=g ¥ © WO T9T A
AT I[AT |

=t Wz Tt : 3 ag ¥ AW 9%
oY 7EY g v !

i ez & § wq F o
ATIH I AT TS|
Mr. Deputy-Speaker: The hon.
Member should address the Chair.
=it farerz @ & @Y o @9
FATE AT TN AT IR QI
Mr, Deputy-Speaker: It
Karela, it is Kerala.
=it fagrerz &3 0 87 99 O3 A
‘g’ w1 Fifw ag FAr a7 |
Shri Koya: Sir, I rise on a point of

order. Nobody can say that it is bit-
ter about a State. No Stale is bitter.

Mr. Deputy-Speaker:
point of order,

st fagmerz ¥ . § #Ow a®
frdew #w agan § 5 3T & g
¥ 3w & awa wAH a9 war § 0§
o wmeny g fafeex wEew &
ag frEga o wwar § oo
FIE I I AT T2 § GAA A T o
TN TN THAFIA FT FAT A Ao
a1 dea g fF ety w1 e S
@I AT I JT AT F 7ET FY
STy 7 7@ 1 FAC A0 T AL
FY AT 7Y oY % Fgt 9 A AT TEAHT
G ZY aFdT A IEET BT G FT /T
fear smar | § ag w F foar doe g
5 o9 g T gwrR 0 affeaft
I 9T ¥ & Y & fF ey avg &

is not

There is no
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Tgt o wfaw TRAT gAw F =@y
& § a%g 7w # of 94 FE -
T 7EY & fF Few waee ¥ gyt wene
T 3 & A & e o O sy
ST FFF & HTHIC | 59 A9 1 AR -
TTE |

qTT & WY 9 F g § wgAr
=rEar g T & wrarg F O 21 A
& St £ agt ax feet goew 7 war s
qr | T F FEed A W g aeg av
feafa o ot & 1 o w@m & R
T H 3@ g o fosefes mene
I @I & 9 AT IR FT F1 q7 WS-
ST IHT AT oY B 7w v A ww-
Tz ¥ faef a3 3 | w9 g A
gUE arrE Fw A8k & R 9w e |
T &Y AT |

T F g™ 99 § A & qmwe
WIRATT aTe=d & avaey § favie fagew
TIAT ARAT § | AREH & Ot § ;T
SAETY & @1 WY &7 ag wed ¥ gy
ST AT mata 76 ¢ e faa s Ay
afefeafa &1 wx fwiw & =fen
a1 78 ¥ aF fmir wi gt gw A
TR g § 5 miseam atr gak oe-

FF H & A7 3, gar wafw T #71 sav
T € | W TFIT ST HAFT A gy
AT # 1 A Aver Sff § #EAr
AT fFemdm & s sfew
¥ F o UF 93 F 9 & | WIS ST
AT HWT 9% g1 q 9IfEaE &
T 81 ¥ § ST AT qT FAT Afas
SIS 95T & T ST 787 S | FT 7g
o7 #7E ATy F g g fFoww A a
T TEY AT S & G99 & fF
A gAR aRET F1 goferg @+ &
FudT Ag | § Wewwy w1 o ¥ ag
A s ARaT f Flw i@ w=e
Y WEAT FT AT AT qET F fow
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qEar ¥ T g | & ahar § 5 amm
W AT W FFH IF qE § IAT
ETEY | AfHT Y gEATE gAR 9w
& ST AT TET gER ST ALY gan
g 5 g g T wEe AT
8 W] | a8 &S ZART &1 A @ | S
f& garer SR F7T 9T I AT F®Y
& 413 # smaooiw AT Y ¥ e
F aed g fF aw feexfurs wers
¥ afsq 1 wft wgwT qewr feefa-
Jm T & owr s afgr AR
T A€ FAT 91g | IR AT IH
ANF q99 H 30 30 AT GEEIT T
FE @ ar & anew fawmm feem
weat g T saet aftonw awdiz e
TET T N qG FEAT FIJ G {6 w09
T TITHE F AN AH F A< FAT EAIT |
T & qaamr =t g fF aw o feafa
g IaA @O Fig o wlam gomk W A
T grA @R | g fAe W
9% & | U9 39 a7 3 A fgvna § av-
fow | sver afdfeafa ag & &5 s v o
eI S a7 ) & WX g feafa o
AT AL FA | IF T@ frATHS T
a1 gwi § & o7 &rS amq qer ST §
Y grafaa gl W SHY ST 34T
JTE &, G we=dT 9T FE F Q1 g6 a9
FIEAM M AT FACE 1A H
¥ UF UF G A AS AT@ AFAT
w1 gfafafuca Fvar &, gara € a1 I
TfieE & | W 9w MR ¥ A
Tg GHEAS & o agt T FE N FE F
AT IV 59 HT AG |7 AR § a1 A
ST & sfafafy § gaw gwra § qe
T AT &, O Q&1 ALY ghar | dEr
s gar & f& g
ey § fF oaew ommae g ¥R,
ST AT qEE et w4 w9 A
fore &, gv @ & foedae a9
T ALY § | 9g 3 e A @ | W
o9 qHAS § 5 7 &7 7 FEFT 99 W/
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2 T8 3% § A1 W 39 il w1
fazama # % 3T T FY TAWT T
TF T S AT FTHA WA & vy §
THTG SGH g7 § IAFT gATE fRAT T
el

™ & g & oF 99 A% FAT
wrgarg | g faafaw & § 7 sy
qfeq JamgAT ST ¥ W FH qer
g1 fF afeme & gat 3w ) feam
I U W A a1 we are R,
afF o aAm g F S=i A aamr ot
fr I g ER A THE | A
fedt @t wra %Y @ §, a9 F ¥ g
HIT gAl g1 Y g AT [ gAeAT HY
q&aT 6 TATT g1 AT gRIT | TH AN
T ogAal ¥ 3 g fRad Sseaw,
fFaq a~9 AR ARG T = qe
IST A M ZE | F owuw ;R
HE WEIRT ¥ go =ngar § 6 sm AT
W F AR WA TSATR ? A 3w |
R FAT F5d & a8 § A9 F FAATT
|ATEATE | WY A A1 HF qg feafa gy
@ fF owar #1 @ g7 a5 | ww a
qrfaTie § % FT a7 AT § | gWART
St for amge oy § #iT EA ¥ dou §
FFIgA I AT FTgAA S S gfAar H
9 WY & | I FT qIT AT 987 HATSHT
g W & I 39 30 £ a1 39 =R
gr g f&su...

Mr. Deputy-Speaker: The hon.
Member should conclude in two
minutes.

ot feees @3 @ @ A AW
freas awd ) wage e @
o os fae €1 gu € 1 wF AT
T afw )

Mr. Deputy-Speaker: Your party
has got only ten minutes.

37 faqe A & Afsg )
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ot famer ¥ 0§ A wde
AT AT Ygeil AR A <7 § | 9 H1
st w3 & &Y S o7 AT Ay
ST A TEr @ @ g fefen
Rz ¥ foram sy i w1 feam oo
afFT W e g fifer Redie
T AT ATZY A7 gH FT /ST ST
T SN AT A9 @ A & W §
A1 FIR F AT § 1 WL ZA FY Sy
&7 WiwT "E fean smoem & gwr agt
FFEZ P AR wfvST AT A fg,
¥ el @w FT QW

IqEAT WS WY &7 fas T
e #1 g g1

oY famwers ¥ © WO qF  dver
o g, # et @ F G

Shrimati Tarkeshwari Sinha
(Barh): Now the business of the
House will change and the hon. Mem-
ber may continue later on.

Shri Bishenchander Seth: But the
point is that I am leaving Delhli today,

# Y d fame # @ F T
Fqued 7 o3 9wEar) § agt
WFad W fae ¥ a< &
HE AET a@ g AR wfew W@
T | 9 Jw ar ag § fv
SHFT qifFeTE § gHIR W IX 6000
g R @Y & 99 & ugw gae &1 A
At S # feemy gu weAr wmEan §
f ogeT gwen o @wg arfssara &1
WIS & FITZH0 AT R S F1 Hg-
dqre Fare gAY LT g7 & faar mar
gar oK a7 W de &1 LI
s FY g A AT AT g R @t
ez g o fafvem =7 § o o
ag I A Y
Shri Warior: Sir, we cannot afford

to lose any part of the private Mem-
ber’s time,
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s faae &5 0 @ 9@
qH 98 sg ¢ fF wfewm & Qi
TR AT AT S F7 gLAT H fAg
TER AT S ¥y e 3 AR wravas
FEA IS | HIA W FT HATHAT FT @7
FET AR I gAT IR @A
TS 9§ &1 ATawGF & | FTIF ag I FY
TETHT I & | T ANTH 7 G9H FYC
AT & A anfgy 1 AT gATe A
e ) gEAHE WX g § WK
FEFEFH 5T IR F gaF q FH
T TfEY, I IR AW @A 17y ¢
aaT 99 W fawam sF@ @ifs gara
WM EGH TG T | HT G FIRET
A AN § W 95T § A
I T FT eq At rar & 6w s
& a2 AT FT & fF waAr @Rz e
g Y | gz afeer & 9 e
AET I AR § ¥ 3| fF 9ax
& urfereart A R gAY AT F WA
T A G qAAAE § WX TF gl
F agt 7 Iy | & wR fawy o
WY § WX WG g S99 e o
Fga< W AT AW A gReT @aR §
9N qTAT § | WY AT GREAT HEH
FI 9 FLAT 987 & § 39 F1 faeger
T qIT /AT | 59 & fad § faaw
Fe fF @y FmE ax 15-20 W
F gfcar & & w179 agf 9% R g AHARMAL
1 f gy HR Fgr 9 fagmi |
el ¥ woEa ¥ F W@y, 959
s I T FT FAAT FAAT FT @M@
afwa agarmgEagAE g’ (feeiaq)
TMH A T AT AR .. ...

Mr. Deputy-Speaker: We have to
take up non-official business. I was
given to undersiand that the hon.
Member will take only 10 minutes,
and that is why I gave him the
chance. He will please finish his
speech.
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Report
oy faga=eg &5 : O WT WY
sea 5 & 5w 3o A ot § 95 St
g1 afew wwda ferg wemm @
oG g faafFaa
W g # gfag § =mwar o f
Y, 3¢ fae qg o aew @ afe
df 7@ wma o W@ 2 @ € gafeg
& q3 stmar §

Mr. Deputy-Speaker: We have io
take up non-official business. Shri
Harish Chandra Mathur wants to go
away today. If the House agrees—

Shri Harish Chandra Mathur: I am
not prepared to speak now. There is
no question of trying to accommodate
me. I would never like to take the
House in a manner like this.

Mr. Deputy-Speaker: Shri Muthiah.

—_—

15.32 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

SIXTY-FOURTH REPORT

Shri Muthiah (Tirunelveli): I beg
to move the following:

“That this House agrees with
the Sixty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 21st April 1965.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Sixty-fourth Report of the
Committee on Private Members’
Bills anq Resolutions presented to
the House on the 21st April, 1965.”

The motion was adopted.

P. M. B. Comm, VAISAKHA 3, 1887 (SAKA)

10838

12.32} hrs.

RESOLUTION RE: INSTITUTION
FOR REDRESS OF PUBLIC GRIE-
VANCES—contd.

Mr. Deputy-Speaker: We shall now

take up the further discussion of the
" following Resolution moved by Dr.

L. M. Singhvi, on the 9th April, 1965,
namely: —

“This House is of opinion that a
Committee of Members of Parlia-
ment should be constituted to
examine the form and feasibility
of bringing into existence suitable
machinery for investigation and
redress of public grievances,
including the possibility of estab-
lishing an institution analogous to
the instituiion of Ombudsman
existing in Scandinavian countries
as well as in New Zealand.”

Three-minutes have been taken, and
1 hour 27 minutes remain Dr. Singhvi.

Dr. L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir, I was referring
to the various commitments of this
Government to ithe idea of creating
and establishing an adequate machi-
nery for the redress of public griev-
ances. In this context, I had invited
the attention of this House to the dis-
cussion on the demands for grants
under the Ministry of Law on 3rd
April, 1963, when I raised this issue,
in answer to which the Law Minister
haq the occasion to make the observa-
tion that while the institution seemed
full of possibilities, as a matter of
policy it was for the Prime Minister
to decide. On the 3rd November, 1963,
the late Prime Minister made a
remaxkable statement in respect of the
possibililies of this institution ang his
reactions to it. He said that this sys-
tem of Ombudsman fasinated him,
for, the Ombudsman had overall autho-
rity to deal with the charges of cor-
ruption even against the Prime Minis-
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ter, and commandeq the respect and
confidence of all.

After this, while laying the report
on the creation of the Central Vigi-
lance Commission on the Table of the
House, the Home Minisier made this
statement opn the 16th December, 1963,
wherein he himself said:

“The importance and urgency
of providing machinery for looking
into the grievances of citizens
against the administration and for
ensuring just and fair exercise of
administraiive powers is fully re-
organised. But it is considered
that this problem is big enough to
require a separate agency or
machinery, and that apart from
this, the Central Vigilance Com-
mission would be overburdeneq if
this responsibility were to be
placed upon it, and the Commis-
sion might as a result be less
effective in dealing with the pro-
blem of corruption.”

So, it is quite clear that the Govern-
ment recognised at the time of bring-
ing into existence the Central Vigi-
lance Commicssion that this would not
meet the requirement of the situation
in so far ag the redress of citizen’s
grievances wag concerned.

We are aware that certain recom-
mendations were made by the Santha-
nam Committee but it is a long time
since those recommendations were
made and if they have not been shelv-
ed, ceriainly they have been given the
go-by for a very considerable time. I
would like to draw your attention to
the assurance given by Shri Hathi in
reply to the discussion on a private
Member’s resolution which I had the
honour to move on April 3, 1964, and
April, 22, 1964, in which he accepted
the idea of ombudsman in principle.
On that day, during the discussion,
the House had the occasion to witness
a powerful consensus of opinion from
all sides of the House, and Members
who are known for their special know-
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ledge and interest in the field of
administration, Memberg who lead and
create public opinion in this country
had all given their support to this
idea.

As late as 31lst March, 1965, never-
theless, we had nothing more than an
assurance of the hon. Home Minister
in answer to a starreqd question in this
House that the Governmen:. wag still
considering the functions and the
compositions of such an institution for
the redress of grievances.

I find from the newspaper reports
that on the 9:h April, 1964, the day on
which I moved this resolution, the
executive committee of the Congress
Parliamentary Party hag also a dis-

cussion on this subject. This discus-
sion was initiated by my sieemed
friend anq colleague, Shri Harish

Chandra Mathur, who has taken very
considerable interest in the idea and
who by a concrete recommendations of
the Committee which he headed in
Rajasthan, hag helpeq to bring this
idea to the fore of national discussion.

I find further that the Prime Minis-
ter is reporied to have made a state-
ment which appears in the Times of
India of the 14th April, 1965 that nhe
was considering the appointment of a
national panel in this connection. I
do not know what the details of the
proposal under his consideration are.
It does seem that though there is a
concatenation and sequence of events
which have strengthened the impres-
sion that the idea has been generally
accepted in this country, that it is
generally supported by men not only
in public life but by persons of the
eminence of the former Attorney-
General, Shri M C. Setalvad and the
present Chief Justice of India, one is,
nevertheless disappointed to find that
the Government has taken much too
long to consider the functions and the
composition of this institution. I
know that the problem is compiex,
anq would not like the Government to
be hustled into a decision which is not
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born of mature consideration, but year
after year has passed without any
action being taken by the Government,
without any earnest consideration be-
ing in evidence on the part of the Gov-
-ernment.

I would like to point out that there
is no particular virtue in having the
impression that we are on our way
unless we know what our destination
is. The cautious traveller is not
known to be averse to a guide-book.
Even a casual pedestrain likes to look
at the signposts on his pathways. But
it seems that in spite ol the contem-
porary experience and the current
sign-boards which all point to the way
for creating a machinery for redress
of public grievances, the Government
has not taken head of them in g man-
ner and in a spirit which shows its
earnestness or its awareness. I am
sorry to have to say this, but I have no
option but to say this. I find that one
excuse or another explanation is al-
ways put forward for not doing any-
thing concrete about this proposal.

The very climate of politics in our
country and the worsening weather
all around suggest that in the hurri-
ccane of accusations anq of known
cases of corruption, in the endless dis-
coveries and disclosures of corruption
and of maladministration and of
arbitrary exercise of administrative
power, it is necessary that we should
have an adequate and a reliable com-
pass and if we are to find such a
dependable machinery, it would have
to be through an institutionalised form
of redressing public grievances.

Mr. Deputy-Speaker, Sir, I do not
think that half-way houses will do. I
do not think that drift and inertia
and indifference will solve the pro-
blem. Time mayv heal many wounds,
but time will not always solve pro-
blems. I do not think that evasive
answers or pleas of postponement
woulq satisfy this House either. I
feel very strongly that the Govern-
ment cannot continue to lapse into the
kind of political jay-walking to which
it has become accustcmed. We must
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know which way the Government is
proceeding, what way the Govern-
ment’s mind is functioning and what
the Government specifically propose
to do about the proposal for such a
machinery. That is why 1 was per-
suaded, instead of moving a detailed
resolution about the functions and
powers of an institution such as the
Ombudsman or Lok-ayuk'h as I term
it, I have moved a resolution asking
for the appointment of a Committee
of Members of Parliament or for a
study panel of Members of Parliament
who would go into all these questions,
who woulg consider all these complex
factors and would come forward with
an acceptable solution, acceptable to
the whole of the nation.

We need not bring into this any
political fears or apprehensions. I
am. for the sake of this discussion, not
even pointing out the various specific
instances in which this House felt that
the Prime Minister or the Cabinet
Sub-Committee was not really an
adequate body to go into the grievan-
ces or accusations or allegations. I
find from a Press report of the dis-
cussion in the Executive Committee of
the Congress Party that even there it
was considered that neither the Prime
Minister nor the Sub-Committee of
the Cabinet were really 5 substitute
for the appropriate institutional
framework for redress and investiga-
tion of public grievances.

10842

Sir, if we are to regard legislation
as modern social engineering, if we
are to regard our task in the light of
the complex problems that confront
our society ang which beset democra-
cy all over the world. we must realise
that there must be some way of mak-
ing democracy and making the spirit
of democracy truly effective. We
must realise that the Question Hour
in this House is not a substitute be-
cause before we get to asking any
specific questions the Chair would
always rule that this House cannot
during the Question Hour go into spe-
cific instances. We also know that the
various other methods which are avail-
able to a common citizen for ventilat-
ing his grievances are not adequate.
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Indeed, as I have pointed out in my
ear.er speeches, even tihe methods
which are made available to us by the
Constitu ion, namely Chapter III
enshring the fundamental rights in
our Constitution and the constitution-
ally guaranteed rights of going to the
High Cour.s ang the Supreme Court
under the writ jurisdiction, are not
adejuate. As I pointed out ip an
earlier occasion, as Lord Denning said,
just as the pick and shovel have ceas-
ed to be effective instruments of agri-
culture in modern society, in the same
way the writ jurisdiction which is
strewn with legal complexities and
procedure has ceased to be fully ade-
quate instrumentality for securing
justice for the common man.

I should like to point cut that the
ins itution of Ombudsmap attracted
very considerable and widespread
interest in the Uniteq Kingdom, and
now we know that the present Gov-
ernment of the United Kingdom had
assured the electorate and is going
very shortly to bring forward a legi-
slation to establish this institution in
the United Kingdom. What Jed to
the town of tide in the public opin-
ion in that country is this remark-
able report by Justice on The Citizen
and the Administration—The redress
of grievances, commonly known as
the “Whyatt Report”. Prefacing this
report, Lord Shawcross had this to
say:

“But the nature of govern-
mental and local governmental
activity is now such that Jarge
areas of discdeation are created in
regard to all soris of matters
affecting the lives and rights of
ordinary people in varying deg-
rees. The general standards of
administration in this country are
high, probably indeed higher than
in any other. But with the exis-
tence of a great bureaucracy there
are inevitably occasions, not insig-
nificant in number, when through
error or indifference, injustice is
done—or appears to be done. The
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man of subsiance can deal with
these situations. He is near to the
establishment; he enjoys the status
or possess the influence which
wiil ensure him the ear of those
in authority. He can afford to
pursue such legal remedies
as may be available. He
knows his way around. Bu.
too often the litt'e man the ordi-
nary humblecitizen, is incapable
of asserting himself. The little
farmer with four acres and a cow
would never have attempted to
force the battlements cf Crichel
Down. The little man has be-
come too used to being pushed
around: it rare’y bvecurs to him
that there is any appeal from
what ‘they’ have decided.”

Mr. Deputy-Speaker, it is for this.
little man, this humb'e citizen that an
institution such as the Ombudsman
must be brought into existence in our
country. It is for the sake of securing
justice and for cleansing the public
life of the augean stable of corrup-

tion, real and imaginary, that such
an institution must be brought
into existences. It is in

order to protect those in public life
and those in administration itself that
such an institution must be brought
into existence. It is to provide an
alternative to the colq and protracted
formality of procedure in courts of
law that such an institution should be
brought into existence. There is
every conceivable reason ‘%today which
impels us to the consideration and to
the conclusion that such an institution
is mow overdue in our country.

Unless the present Government
wish to apply the principle of selective
inattention, the process of delusion
the process of editing out of one’s
cognition and consciousness all these
factors which perhaps offer a s~me-
what distressing stimuli, the Govern-
ment cannot afford to wait too long
or to postpone the decision too long.
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I do not want,, Mr. Deputy-Speaker,
to go in any considerable detail about
the functional frame work of this ins-
titution. Ear.ier I had occasipon to ex-
pla:n the framwork of this institution
in various countries. As we logk
around, we find that all the coun-
tries oi Scandinavia have a function-
ing Ombudsman. We find that a
country of the Commonwealth, the
country of New Zealand, had accepted
this institution a few years ago and
has come out very we!]l in the func-
tioning of that institution, We find
that Great Britain is on the thershold
of bringing into existence this institu-
tion in fulfilment of the promise the
Labour Party had made to the electo-
rate. Even the countries of Soviet
Union and other East European coun-
tries have the institution of procura-
tor which is analogous, and which is
supposed to secure to their citizens
a .measure of speedy justice.

There are many aspects of the work-
ing of this institution, but as I have
submitted this resolution only for the
constitution of a study panel of Mem-
bers of Parliament, a committee of
Members of Parliament, I would like
to make this plea to the Home Minis-
try to accept this resolution in the
spirit in which it has been moved.

Mr. Deputy-Speaker:
moved:

Resolution

“That this House is of opinion
that a Committee of Members of
Parliament should be constituted
to examine the form and feasibi-
lity of bringing into existence
suitable ;machinery for investiga-
tion and redress of public griev-
ances, including the possibility of
establishing an institution ana'og-
ous to the institution of Ombuds-

man existing in Scandinavian
countries as well as in New
Zealand.”

There are some amendments. Are

they being moved:
Shri Yashpal Singh (Kairana): Sir,
I beg to move:
That in the resolution,—
Omit “including the pos-
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sibiiity of establishing an
institution  analogous to the
institution of Ombudsman
existing in Scandinavian coun-
tries as well as in New Zea-

iand.” (3).
Shri Vishwa Nath Pandey (Salem-
pur): Sir, I beg to move:
That in the resolution,—
“Members of Parliament”, insert—-
“consisting of ‘ten Members of
Lok Sabha and five Members of
Rajya Sabha, with instructions to

make a report to this House with-
in three months,”. (1).

Shri D. C. Sharma  (Gurdaspur):
Sir, I beg to move:
That in the resolution,—

after “Members. of
insert—

Parliament”,

“consisting of five Membars of
Lok Sabha and two members of
Rajya Sabha wi.h instructions to
make a report within six months,”
(2).

Mr, Deputy-Speaker: The resolution
and the amendments are now before
the House for discussion. A large
number of hon. Members want to take
part in this discussion. Therefore,
hon. Members will take five minutes
each.

Dr. L. M. Singhvi: Sir, that will
amount to throttling the debate com-
pletely. There is no point in having.
a debate when you are allowing those
who want tp speak only for five
minutes.

Mr. Deputy-Speaker: Is it th2 plea-
sure of the House that the time should
be extended?

An hon. Member: No.

Mr. Deputy-Speaker: It is oeing op-
posed.

Dr. L. M. Singhvi Then, let us bet-
ter close the debate. There is no
point in having discussion for such a
short time. Let the time be exten--
ded.
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Mr. Deputy-Speaker: I wil! put it
to the House. Is it the desire of the
House that the time allotted for  this
resolution should be increased?

Several hon. Members: Yes.

Mr. Deputy-Speaker: All right. I
will extend it by one hour. The
Minister would be taking half an hour
and there should be time for Dr.
‘Singhvi %o reply. So, each Member
will have 5 or 6 minutes.

Shri Warior (Trichur): Mr. Deputy-
Speaker, I rise tp suport this Reso-
lutiopn. In fact, every Member will
support it. It will be interesting to
know from which quarter the opposi-
tion really comes. There must be some

opposition. Otherwise, Government
should have accepted this
Resolution, or at least the
substance of this Resolution

when it was considered by the Lok
Sabha eariier. What was it that made
the Government hesitant to accept it
in full? 1Is it because there is no ex-
perience of the working of Ombuds-
man, either in this country or in any
other country? I think that is not the
reason. Because, there are several
institutions, almost of the same type,
from the Scandinavian countries in the
north down to New Zealand in the
south. So, experience has been gained
in the working of that institution. Not
only that. We cannot say that all of
them are of the same stereo-typed
pattern. Each country has adopted it
according to its own necessities, its
own demands, to meet particular situ-
ations; so, by and large, their pattern
remains the same. The details can be
worked out by each country, accord-
ing to its shown requirements. So, the
main substance of the Resolution
shoulg first of all be accepted, thera
Government. If the subs:ance or cni-
rit of the Resolution is accepted, there
are ways and means of proceeding
further, by slow process.

I do not agree with Dr. Singhvi that
it should not be a half-way house. It
is not a question of half-way house
or taking it piece-meal. In the begin-
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ning, its scope should be limited. Later
on, as more and more experlence is
gained, its scope can be widened. The
whole gamut of administration need
not be brought under the orbit of
Ombudsman initially. First of all,
only the main or important things
need be taken up by this institution.

15.54 hrs,
[Surr KHADILKAR in the Chair]

The scope of its empire could be ex-
tended and widened later.

We know that there are sections of
the population in this country which
are against the establishment of such
an institution. But we should not be
guided by them. What are the main
characteristics of such an institution?
It is meant mainly to safeguard the
common man, who cannot go in for
costly litigation to seek redress of his
grievances in courts of law. For the
common people there should be some
institution which will give redress to
their grievances, which will safeguard
them from injustice, because bureau-
cracy is hardening itself more and
more.

We are thankful to the Lok Sabha
Secretariat for bringing out an ex-
cellent brochure on this subject on
‘the eve of the discussion of this Re-
solution. In that report, special re-
ference is made to the situation obtain-
ing in the United Kingdom, to which
a reference was made by Dr. Singhvi.
The brochure says:

“The general standards of admi-
uistration in this country (UK)
are high, probably indeed higher
than in any other. But with the
existence of a great bureaucracy
there are inevitably occasions, not
insignificant in number, when
through error or indifference, in-
justice is done—or appears to be
done. The man of substance can
deal with these situations. . . . .
But too often ‘the little man, the
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ordinary humble citizen, is incap-
able of assarting himself......

This ijs a very important point. It is
one of the basic principles on which
this institution is created. Still more
important, by the establishment of
this institution we do not say that our
courts of law or other institutions to
rectify or remove grievances and in-
justice are not properly functioning.
Far from it. There is no such reflec-
tion involved. The only thing is that
this institution should be free from
pressurisation from any quarter what-
soever.

It must be directly responsible fto
Parliament. It must be free to act
with sufficient authority and force in
the manner it thinks fit on given cir-
cumstances, without fear or favour,
whoever may be the person in office,
however high, with whom it is deal-
ing. It must be responsible only to
Parliament, and not to the executive.
The independence of this institution
is the primary thing. Unless
that is safeguarded, it will not be able
‘o function at all.

There is so much talk of eradicating
corruption. Even the official life of
our present Home Minister is in jeo-
pardy because of this corruption.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He has taken a vow to era-
dicate corruption within two years.

Shri Warior: We cannot completely
eradicate corruption, whether it is two
years, seven years or seventy years.
1t will continue. But that is not the
point. The conditions in India are the
same as in any other country, like
United Kingdom, Scandinavia or New
Zealand. Those countries have this
institution. Even in countries where
chances of corruption should be very
little, where deterrent punishments
like death panalties and shooting are
prescribed, even in those countries we
find people in high positions being at
times caught red-handed. When that
is 'the position in other countries,
there is no reason why we should not
have such an institution when similar
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conditions are obtaining here. The
Sathanam Committee and other com-
mit.ees have referred to corruption in
high places. From high places it per-
colates down below. If it is not nip-
ped in the bud, in the higher circle
itself, we cannot get relief from thus
malady of corruption. This institution
should be so powerful to deal with
any person, however high, without
fear. Then alone can we expect some
work in the eradication of corruption
from this country. With these words,
I wholetheartadly supropt this Resolu-
tion.

Mr. Chairman: Shrimati Tarkesh-
wari Sinha. Hon. Members should not
take more than 6 to 7 minutes.

Shrimati Tarkeshwari Sinha (Barh)
Sir, more than my limitation, I under-
stand your limitation and so I will not
‘ake more time. You have been very
kind in giving me this opportunity.
Because, on the last occasion, though
I wanted to speak on this, because of
some statements which were to be
made, I could not get an opportunity.

So much has been said about ‘the
significance and importance of Om-
budsman like institution in our country
that it is needless for me to develop
the point about the importance of this
ins'itution. The consensus of the
House that we have taken and also
the opinion which is available outside
this House have convinced us that
there is need for this institution. Last
time also when Shri Hathi. the Minis-
ter of State for Home Affairs, was ra-
plving to the debate, understood the
basic spirit behind the expression of
this House and he said that the Gov-
ernment was going to axamine the
possibility of bringing about any such
institution not exactly on the lines of
Sweden, Norway, or New Zoaland but
according to the genius of this country
itself, TTRpTRAT T

16 hrs.
I would like to mention here that

not only Sweeden, Norway or New
Zealand, of which mention has been
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made so much jp the past, have had
Lthis institution functioning but there
ale many otner countries also which
have felt the need for bringing about
such king of an institution. Why? Be-
cause the need for justice not only to
the ordinary citizen is very unique,
not only the need for removing cor-
ruption in the country is also very
significant, but the greatest force that
the Ombudsman derives is from the
fact that all democratic countries in
the 20th century have left behind the
laissez faire system of life and there
has been a definite shift towards a
positive policy of the state. The state
is interfering in our day to day life
and the state has developed for itsclf
wide discretionary powers against in-
dividuals, against institutions—against
everybody. Therefore to bring about
a balance between the discretionary
powers of the state and the freedom
of the individual and for preserving
the dignity of the individual—I am
more concerned about the dignity of
the individual—so that the dignity of
the nation can also be preserved
there ijs need for having such an
institution. I think a balance should
be brought about and a balance can
only be brought about by having such
sort of an institution,

I woulg like to say that not only
such countries but also countries
which follow the Communist pattern
of statehood, like the USSR, Yugosla-
via and Czechoslovakia, have adopied
with certain modifications an institu-
tion like this. There may be a dif-
ference in the functioning of the ins-
titutions prevailing in the Scandina-
vian countries and in the USSR and
Yugoslavia, but the basic spirit is the
same.

Even in West Germany, the Federal
Republic of Germany, they had this
institution for military personnel and
if the morale of military personnel
cannot be distorted by such institu-
tions, it is all the more necessary to
have such institutions not only for mi-
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litary personnel bui for civilian per-
sonnel as well.

Then, there is another institution in
the Phuippines angd in Singapore; even
in Greece and Canada. Canada also
has a federal structure ang it is a
much more difficuli problem t{hat faces.
the administrative structure of a fede-
ral institution, more than what we
face in our country; yet, Canada is
seriously thinking of bringing about
thig institution.

I also express my thanks to the
Parliament Secretariat for preparing
this kind of a brochure. I would re-
quest, through you, the Speaker and
the Secretariat working with. the
Speaker as also the Chairman of the
other House, to prepare such informa-
tion for the benefit of Members so that
while discussing subjects of such im-
portance we can take objective atti-
tudes. Through you I would convey
the thanks of the House to the
Secretariat for doing this kird of use-
ful work.

There are two or three problems
that I want to bring to your notice
because I myself have been a very
unfortunate victim of such a situation.
I was praying in my mind that if an
institution like the Ombudsman had
been there probably I would not have
felt the agony and humiliation which
I suffered. But I do not want to make
a complaint about all those things. 1
do not want to dig somethirg from
the grave. But I am convinced more
and more, not because it has happened
to me but because it can happen to
so many people, to anybody, that
harassment and discretion can be ex-
ercised not only to the advantage of
the state but also to the advantage ot
certain individuals who may be func-
tioning through certain agencies. I
would, therefore, submit to vcu that
this kind of an institution is the spire
and substance of parliamentary life.

As my time is very short, there are
two or three suggestions that I would
make. There was a meeting of the
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Congress Parliamentary Party whose

report 1 have studied. One of the
Minisiers, who was invited to the
meeting, suggesied that  complaints

should be channeliseq througn Mem-
bers of Parliament. 1t is all right
that we represent public opinion and
we are in a position to bring ceriain
compiaints to light, but to leave to
Members of Parliament alone  that
they should prepare the complaints or
that only through parliamentary or
governmental agencies these  comp-
lainis should be scrutinised, the whcle
procedure again becomes so cumber-
some. Even in my case the comp-
laint appeared a year bhefore¢ and cne
whole year it took for the Govern-
ment to arrive at the judgement, whe-
ther good, bad or indifferent. Cin
anybody repay me the long time that
it had taken for the investigation?
No person could be in normal......

Mr. Chairman: There is a miscon-
ception. Ombudsman is not the per-
son to take up ministerial complaints.

Shri Harish Chandra  Mathur
(Jalore): Certainly, that is t.e very
idea...... (Interruption). His job is

to go into ministerial complaints.
(Interruption).

Shrimati Tarkeshwari Sinha: A
very distinguished and eloquent Mem-
ber, Shri Mathur, was appointed the
(Chairman of the Rajasthan Adminis-
trative Reforms Committee and there
is a very important reccmmendation
that they made. The country is not
interested in corruption of the kind
where somebody hag taken four annas,
eight annas or one rupee; the country
js interested in corruption at high
places. Therefore any such institu-
tion which can give effect to the
country’s satiment and make an im-
pact on the problem of corruption al
high places can only be such an ins-
titution.

The one or two suggestions that I
have to make are these. Whatever
shape and form the Ombudsman may
take, whoever may be in charge of
this Ombudsman, the nominee should
be appointed_by the President with

VAISAKHA 3, 1887 (SAKA) for Redress o

108
Public Grievances (Res.) 34

. lhe recommendation not only of the

Chief Justice of India bu. of the
Speaker and Chairman of the two
Houses respectively. He should be
the nominee. Then, there should be
a panel working under him and that
panel also shoulq be appointed with
the recommendation of the chief per-
sonnel which the President would
appoint for this Ombudsman.

Then, there is also another sugges-
tion of mine. There is a great insti-
tution, called the Centrai Bureau of.
Investigation, Whatever has happened
to the history of the Central Bureau
of Investigation, every day we are
hearing some report or the other.
Somebody is condemning the Central
Bureau of Investigation; somebody is
not condemning it; somebody is defen-
ding it. But the situation that has becn
facing us is that the whole basis of
this inquiry is being questioned. Thcre
is unanimoug opinion that this basis
of inquiry has not been able to saiisfy
either the Government or the couniry
or the House. Therefore, I would
request you to convey to the Govern-
ment that the CBI, or whatever insti-
tution it may be, should be directly
made responsible to Parliament and
not to any department of Govern-
ment.

There is another small suggestion
of mine, namely, that there should be
separate Ombudsmen—one for  civil
purposes and another for military pur-
poses. There are many things in ihe
military to which publicitv is  not
given while on the civil side pub’icity
about corruption cases and highlight-
ing the defects of perscrnel in au-
thority has really to be given. There-
fore there should be two institu‘ions
Whatever form the institutions may
take. I am sura, the Government will
be able to do it

Before I conclude there is a counlet
that T woulq like to recite. What hoas
happened ahout the history of these
investigations being carried into cor-
auction cases about me I do not want
to say anything more than this:
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A G ¥ dFgaX & HO @,
q 9 fFaq @l #® gEE @ |
fFet 7 woar W g F wfge aX
A @A ql T qEE® @ A

Shri D. C. Sharma: Mr. Chairman,
our late Prime Minister once said that
every inhabitant had a problem and
that India haq about 40 crores of
problems. When he said that our
population was 40 crores. If I should
think in terms of our grievances, I
think, everyone has at least half a
dozen grievances. How are we to re-
dress those grievances?

Some persons tell us that those grie-
vances should be routed through the
political party. The political party
sends those grievances to the persons
in charge and the persons in charge
get the reply from those very parti-
cular persong against whom  those
grievances are made. How can there
be any justification? Again, it is said
that there is writ petition and I
think, if you look at the history o the
High Courts in India and of the Sup-
rame Court, you find there is plethora
of writ petitions. Why is that so?
It is because people find that they get
justice through writ petitions from the
Judges of the High Courts and the
Supreme Court.

An Hon. Member: Do they get it.

Shri D, C. Sharma: There are
strikes and  hunger-strikes. Every
section of the population of this coun-
try is going on strike at one time or
another.

An Hon. Member: Even MPs.

Shri D. C. Sharma: The teachers go
on strike; the patwaries were on
strike at one time in my State. There
was the linguistic agitation in my
State; there was the Hindj agitation,
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the Punjabi agitation and all that.

There are all kinds of agitations. Now
I want to ask one thing. Do we want
that our country should be in this
condition all the time on account of
one agitation or another? How is this
to be solved? I think the only way
of solving this agitational approach to
our problems is this that we should
have an independent agency like the
Election Commission to look into the
grievances of the people. I think our
country is passing through a pharce
of political, mental and social ill-
health. Unless that is done, nothing is
going to happen because the idea has
gone abroad that the Government un-
derstands only one type of language—
I say so with great humility anq I
say so also with great regret—and
that is the language of agitation. What
is going to come between the Govern-
ment and the agitation,

Shri Dinen Bhattacharya
pur): DIR.

(Seram-

Shri D. C. Sharma: D.IR. has not
been able to curb men like you.

The only thing is.... (Interruption).

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
You are addressing the Chair.

Shri S. M. Banerjee (Kanpur): It
applies to the Chair.

Shri D. C. Sharma: Sir, you are a
very honourable Member of this
House. I was submitting very res-
pectfully that the agitational approach
is gaining ground in this country
from the student community right up
to the highest officer in thig country.
If we want to restore our democracy
to good health and to sounq health,
we should not encourage this approach.
Somebody goes on hunger-strike;
somebody dnes havans; somebody dues
Akhand Path and somebody else re-
sorts to other religious things so that
ke can get his grievances redressed.
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Al! kinds of devices are resorted to
in order to get the grivances rediess-
ed.

Shri Kapur Singh (Ludhiana): The
hon. Member implies that the Akhand
Path is a spurious device. I protest
against it.

Shri D, C. Sharma: No, no. I also
do havans; I also do Akhand Path.

Shri Kapur Singh: May be so. But
leave Akhand Path alone.

Shri D. C. Sharma I have very
great respect for Akhand Path and
havans. 1 was submitting very res-
pectfuily that the people are having
recourse to these things to get their
grievances redressed and, I think, you
should find a safety valve for these
grievances. You should have a tribu-
nal to be appointeq by the President
like the Election Commission so that
it can go into these questions. It
should not only be at the Centre but
it should also be in the States because
the States are as much to be blamead
as the Centre is to be blamed.

The hon. lady Member was referring
to himself. She had to undergo a
great deal of agony. I know that. Of
course, she has got a clear chit now.
But T think, if there had been
some kind of a commission of grievan-
ces, as it is to be found in other count-
ries of the world, she would not have
had that king of agonising expcrience
which she had. Therefore, T suppert
the Resolution moved by my friend
Dr. Singhvi and I say that in order to
decide about the functions and the
working of this body, we should have
a Committee of Members of Parlia-
ment drawn from both the
Houses. I know the Government will
take half a century to get this thing
done. The Government believes in
delay. in postponement, in postponing
the thing from one day to ano‘her-
day. Therefore, I believe, if we want
to get it expedited, it should be refer-
red to a Committee and the country-
men will have a sigh of relief ‘hat
there is something between them and
the bureaucracy which is always trying
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to exercise power in a way which is
not conductive to the welfare of the
citizens.

Shri Surendranath Dwivedy (Ken-
drapara}: Mr. Chairman, Sir, I con-
gratulate the mover of this Resolution
which gives an opportunity to the
House to devote some attention to
this question. But I do not feel en-
thusiastic in giving my full support
to the Resolution because the very
fact that he has suggested another
Committee seems to me to be playing
into the hands of the Government.

Sir, on the last occasion we had a
very elaborate discussion on this or-
ganisation of Ombudsman and Mr.
Hathi, who was replying on behalf
of the Government, had said—

he did not oppose the principles of’
the Resolution—

“The Santhanam Commiites Rc-
port is there and that it would
be discussed in the House, the
Government would consider it,
and that let us see what is the
outcome of that and then we will
decide it”.

I do not know when and how long
thay will actually take to have a dis-
cussion in this House on the Sathanam
Committee Report and whether they
are going to have it at all....

Shri Hathi: On Monday.

Shri Surendranath Dwivedy: That
is not the discussion on the Santha-
nam Committee’s Report. It will be
a discussion on the Demands of the
Home Ministry. Don’t take shelter
behind that. The Santhanam Com-
mittee’s Report is a different thing
altogether. The Santhanam Commit-
tee has given some suggestions so far
as the eradication of corruption at
high levels is concerned. They have
accepted certain recommendations but
not this very racommendation which
affects corruption at the political level.
They have not vet come to a decision.
It goes against them. It is suggested
that there should be a penal which
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should go into the question of any
grievance as to whether there is a
prima facie case or not. Once the
prima facie case is established, then
they may go to the law courts or then
they should appoint a commission of
inquiry, etc. etc.

Now, Sir, it seems that the Govern-
ment is  having second-thoughts on
this question. As I find now, they
adopt a novel procedure so far as cor-
ruption at political level is concerned.
This time, the Home Ministry itself
took the responsibility cf going into
the question of corruption against
some political leaders. They made use
of their own machinery, the C.B.1, to
go into it. They found that the
scandals revealed by the C.B.I. were
of such a nature that these will pro-
‘bably expose the entire Government
machinery and the functioning of the
Congress organisation in the States.
So, they are having second-thoughts
now. After getting the report which
established a prima facie case, they
-did not want to appoint any commis-
sion of inquiry as such. There js now
opposition to any such inquiry commis-
sion béing appointed, even if there are
really cases brought against persons
who are in the administration indulg-
ing in mal-practices, to enquire into
those things. The agitation is now
going on and the thinking is going on
in the Congress Pariy to the effect,
“No, no. This thing should never be
done. The C.B.I. should never be sent
-there.” They are also not prepared to
appoint a judicial ccmmission of in-
quiry for this purpose. It is clearly
stated in the Santhanam Committee’s
Report that if 10 Members o Assem-
Ily or Parliament make allegations—
they are very resnonsible persons—
‘he Government should immediately
go in for a judicial inquirv. They are
-afraid to appoint a judicial commis-
sion of inquiry to go into the allega-
tions of such a nature. Now, what
else remains? The executive natural-
ly deals with these things. As a re-
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sult, the people feel that the execu-
tive, being a Party Government, wants
to protect their own Party men. This
actually happened in scme recent
cases. We have seen that in Orissa,
Mysore, Bihar and other places. So,
I would suggest that there should be
no question of a committee being ap-
pointed for the purpose. If Govern-
ment are not prepared to appoint a
commission of inquiry in such cases,
if they are not prepared to accept the
Santhanam Committee’s suggestions,
if they are not prepared to have even
a CBI inquiry into such matters, and
at the same time they say that the
Ombudsman organisation is laudable
and there is no objection to it, then
let them here and now state that they
are prepared to accept this organisa-
tion of Ombudsman as the only
method for dealing with public grie-
vances. After all, why do the people
want a judicial inquiry? It is because
they have very little faith in the exe-
cutive government. Since the Om-
budsman is an organisation which will
be responsible to Parliament, it will be
an impartial bodv. so to sav. because
it will come within the purview of
Parliament and the people could have
complete faith and further the report
of the Ombudsman could be discus-
sed here.

I have found that there is almost
unanimity on this matter; I found this
on the last occasion. and I find it on
this occasion also, so far as the setting
up of an organisation like this is con-
cerned, and Government have no ob-
iection to it. Therefore, while the
hon. Minister replies. I would expect
him to announce—whether he accepts
this resolution in this particular form
or not—since the fact has been men-
tioned bv the hon. Mover himself that
the Congress Partv itself is thinking
along such lines, that Government are
going to set up this Ombudsman orga-
nisation as soon as possible.

=it forsama qrdw : TTo weMIHew
et & a7 & awe Y HHew A
foar @ ag wwigg & | 99 dFeq w7
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Feaaeqr § A T F FeaT AY WAL
£ 39 [ faaror fear st o) SqaT A
T, 7, Fqfaq WX w7 a1g arAw
=q 99 | 36 TEATE HT @I G9T a1
FWHE AR A qaaa g T aaT 5
AT ST T A FT TG &Y FAM |
faa fva 2o & qdY sqqear € 2
agl X ¥F ¥ qGT LT HIX F1 qg
w|E

“The Ombudsman was not only
an instrument of Parliamant for
supervising the administration but
also a protector of the rights of the
individual. This institution not only
afforded a fulfilment of the sense
of justice and fairplay inherent
in every individual but also pro-
vided supervision on behalf of the
people of the day-to-day activities
of their government, even if the
government were elected by the
people at specified period.”.

mwFgafaea g i F
TR TG o TH § AR S 5 owm-
A | J gaamar WY § WX 99 &
Ifee ¥ @ gw AR qgHAEE A
FO T N IS § | TF wadAr
AR g FA7aT | g afafa #
IR TIYAT Y | I Tg WAL
fraor afafs o ans @ 1 Afew
T & F Y gU A wWeEER WK
FoqaeqT TWET W AG G I g |
Ffe & g wavw g Agar g 6
FragaAT ¥ fAadt ey S se
awﬁ%ﬁwi’r qraqg faudy qrigg
THeq TE@I § TW@ A M F hAT AW
LA FT GIAT ALY &1 FFAT & | T
& &Y e @ f 5@ F g A il 9%
IFATH §Y HI LA FY AT FAT
sawEs § | afeT Srgged S
FE G697 J & for ¥ T ¥
407 (Ai) LSD—9
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fame F773 Y e § Tl guTa AW
oF fammr 2w & o 3w F ag A
1Ly I 5 efreq, faads, STams,
T AR Fgrds, & qwear § e IR
SR FT AN GAT T § I FY JAaear
& qUa 39 99 #7 faar £ Aqgeqr
griT | TafT S waw S faarer 3w
F T 37 g B FYE FHE FATE T,
aT JEqT FATE q aTfE qUEAT G
g A g IT WY wravaE Qe F;
TG ¥ gETEW FAT AMET |

& 1T F qTHA TF A AT FZAT
argar g | afe w1E aaf wAEW w
T EW X IT F7ITHT F I, FIGA A
s ot faqr fogg & 39 &1 &
A€ IHAT & | TR FE AR I
% o= ¥, fafeet & og ar s E
T A W Y P gAATE A QA &
gt ag & fr faa afgsy a1 anfm
& faaTs 3§ ¥ WraAew qa f&ar gar &,
farag #1 gS gt @ IE F 19 q
foid & faw s & o @ | gafag
STITHAT EY a1 F1 & 6 gq W & w7
O TEY qEwdT g1, OF CHY qedr
forq geqr & Ao ¥ Srar i fwswraay
w1 gaw Afy & frameor g @ A st
1 qwg ¥ g faw @ |

FUTT AW TOST FT XA | Y S
% AW § @, JOET K 4T Ay WISGAT
FT HEH AW GIAA T AT AR @S
%1 fawg & i over 5@ 1 5w gfeem
AT & | 9@ aF Lwatfaal #1 A @
formrfor 7€) grmT, S &7 Afqw W@ IW
74T G a9 IF I WHET g g AT
&Y & #X a9 7F qg WeeraK Sy fF
T F w wO F sAT &Y T g L
g & ;T R

Fga ¥ qry gg WY S FTT ATGAT
g fF dfaam ® ol arr 3119 314
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¥ A 99 99 GETA FHATAT B
oo fear mar § 99 A d@fqge & ¥
frar faar s/r | o ag § A
oY% FTWH T T W 6 F WA
A ARTT G AHFEAT AT FIA F AR A
sfqerg a0 g S¥ WY Hell wEeT g
T B FH & FFAT S |

o a0 ¥ yoTae F w7 F Ao
Fafe ¥ g W ¥ 5 &
I & g9 W] fasqeaT ¥
AYY FAeq FT G $3, I FT I=F
TR Iufeag F¢ IH JAF F Terfy
¥ #1099 grEWiaE qaaiaE
FEFAE F Y @ ] F AER
e sw w5 7 a5 oifem
FL D F F T aWHQ gD WK
ATy AR AFAE | ToT @
R qg FATET AR TRER
WY R aFAT ]| T TR F g
# 210 faee % Gahew F1 @O T WA
F@TE N

&l siaEn Iw (I
gwafa wgEa, =10 fauet ¥ 9t swre
wga & ard sufeda fra § agega @
fraroia & | A ewmar g fF i
S fAeelt oY ST weEr e
fore ga 3wt & Ay Y 7€ @ 99 wE A
e A HEwEEr fegwm &
fog & wwwar § o1 W g afew
a1 7 ol O AR e ¥ dar
fr e 2w § & gfed W e
TAAHZ TG, TAT GST gHTU _W @
sl R fF 18 w-d aER WY =5
W § S99 g TX T WE FY gedr
Fgl a% SWAR R WX FIP oaw
STagTieE gt §@ a7 9 faa F3@
FIATEAEFAT | TR ARG geeq F
ag A §vew T § R deg e
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1 o ufafq a@rf @ g TE@
T faar w77 & fog  wamar g & ag
IgT gafsa & 1| g o afafa s
ag fafwwr A & sgr 3@ oww &Y
qoqT AT W AFX F AT * Ay
AT HRITE G ST F FTH A7 W i
FEN A ag WY T w0 o gar 2w
§ gg gear frw s s & S
gray &7 @ wwmar § fF owmew
g ¥ MW § ar ¢ e gw waEr
T HTH TH qAG H G579 ¥ §T HIA-
foordY, @ = EEfEaT & a A
faam wmT g, 39 A 7 S T
FEF A O F a@FR F Gy
IS ATET AG AT AT | FH IR H
e o2 faa #@ F I R
Jmafrfa R faE M ag o &
R FIERT HR 39 &9 arq 9 fa=r
wam fe afafs £ fond wfea &
ogaT A AR T9 ag F afwfy ¥
AT AR AW § SATAGICH g aHAT
Zarag | F awwan g e s R T
TEIT FY A AT AR
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T gray A § OF T aTd W FET ¢
o ATATAF TS § S & J A&
s g &, Afermz, wRiwgfer #iT
sfefadr | 7@ 0 5T TF g W
friaer s & foq smd o E
FfS=T F1 HH TG FA TG,
T FTA Y AT T, T F AT
forerm i § 77 g AW & g fea
F forewr & Sfsfady, mamawfasT &
FTH AW F17A AT | SEFTFH
foredree AT TEAfed & w1 9T
g TeT § AR gt W ag st
FI I QR AGHE AR AT
Taw 3 &1 AT TR W F A
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foromr &7 S /A T § a8 ST
FAIET § AT I F AT AT AT
e amarr At 9w =nfas gl
T QU QT AT AL ISIAEIZ | T
fag ot & wwwan § B stegzadm G
g Al aEw e aRan g e foma @
SYTET &S F T FT (O & WA @
T SUTRT T | AR A TG g R ag
ANTTHAT A A HAT G A
L U F TG gRT AT &S uw afafa
it T@ifs oF e R ATy
¥ frgsa < feor s o) ag & dr
fasraai®), M fF 46 FAT FATH
37 farpraal & ST A T 99 9@ ar
g T GG AFATE | o FAT TR
g 7 aafe somama g ot 9 SfveeEe
g, ¥4 qfasr & av =g fawmr g,
7g A1 TF g & F fagaw @ F:1
ST T 6T T THd & | AfHA
AT oA A aaana g F Semae
g WY I w Ay faewraa @ @
R sAar Y fowraa i T & ®
T | F, AT FT AT L S J
Tl fad &7 5% @ § AT Fq4T F;
srr | fRd a1 ST Serae ¥ s S
I § WX FF FL I qEATATE AT
feg@edfrs &1 WX ag Wl
T A A9 I § AATqA  F T
T ARy €, A R Ay ag aga
s&q & f& g agi 9 @ T FY
gear &1 faptor #3, 9 s #1 foraat
B AT FIF, faar AT ¥,
eI § Aeg AT FX G | WX W
FET@IFLATGET @S 67w
@ 7 T & FEEATH T g

# T QS F ST & R A
FWIE | oW AR T H1E 7A9e TG 8
f& oF FAE TAT F TH THX KT
SqITIT F1 AEAWFAT, qrgAdr A
SqTagIHar Ft I FT J9 | I TG
TR AW F faq Soawn ), a1 959 F1
a1 foam 9 o
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@ greg | (v w7 # sfaer
| O HTERT AT ag a9y 9% forg
w40

< mwera g e g e Y SR T
FTA ¥ g9 Th ¥ WF w1 @) 3L o
¥ I ST FX gH W THET I qH
SRITHT g, e FgrogaRIw g
ST FT TET &Y qFaT § W qo17
9 HIX YT g AT g |

«ft T fag : awfa w@Ew,
g Weged W & fag & e
geed, A fauwdt F1 a9 AN g
T S FT TT FATHATR T FATE |
IFI A T AW F T&T F qqATE |
BN W § rEt g ¢ &, o
TR gl faeET & | AETenT ey
TR AT fF R MW A FV=7 -
ASTAATE, AT W [T HIgl
F AT & — §T HrgAl w7 AT
J|W ¥ AR F ST HT QT
TTE fAerT | wT g ag § fF o
99§ § HAIA I3 gU &, AfFT 9T v
FYE FET AL &7 I ] | 48 A gE
T T TFETE DTN | foraAy ATFRM,
R 3976 & I & afaa giv—afeed
e g Ffeed IATEE |

Sfeew § 9197 F1 A9 FA FT
Fae agy adwT @ fF g oy qw A
F1E T ALE 1 LT T, ITHT ey
T FT§9F, TG SWG AT FT AW F¢
forraal #1 g7 &% W 3T K
FLHFLTF |

¥ aad g qg war fv g
M { oS &1 foeew #9 aF wo@r
W@ATI g9 I & fF we F g W)
st ® frar 4, ag gafeg fFar ar fs
fegeart Rww @, fergwmAr
FT FY qig T F GF | AFFT HIST Hq7A-
AT H AT R 5 H499 & ¥
faeew &1 @ew @ fogr S "
T 78 & 4 TRAT & H AT F Q@
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= a9 fag !
[ 7l ag e et Az-formvare sl ¥ A,

AN AR THF AT Y q@d W A
Pt #9191 wg=R F AT w@T
TSR B

¥ 9 fewwdl A1 g w3 & fan
75 I § 5 50 Wtege 7 for wame
X Feqr w1 g fa@m T 3, 9w weaw
= FEw frar ) 99 gag ¥ 95
faeimr & § f5 3w ¥ oo =W
AT AT T TF qeam qQABT @
ST, & gA & a war e faary
ot faedl & [heqe w1 @ w3
F g AR T I w6 faw ¥ 3w
F ELEA T AT T T A |

gt IF AT FT ACAS §, TH A
FIT FERY FLAT § HI A\ 0
36 AR TESRwA Fr &) m
% ¢ fr 7@ ¥ 97 7 faami aewge
A A &, At 57 F wed s AN
T & faw gw @ o § 1 et
dfeq A AgE X wEr a1 5 ow
WEH & 99 I97E A1 T ¥ 64K ag
AT g R F AT w3 qr, Jfw
T A 77 AFAAS F AE IqF
RIEIER LD L ]

W forfs 4 gue 5 Ag@w @
TOHT 3 6 Freqgada soreft B s
ST | TE TN AT FY A &Y qEd
T 7 3@ WY A F fag @ T@
FIAT G | T F FATET I ¥ AT AW
F o WY 71 W 9% g AW
H X THT T ST 97 FF AR 527
FAT FT JIT T AT & FC AR
FA o O 37 WS g a8
% fr =i Foiifag oY, AR & wgraw,
§ 7 & fr qatee 9T g o g
TG §, TAEE I ATIHY < 6T §,
afr fafreex a1 sew fafree &
AATH FAT faega gavwa &7 g1

afer aifeaie & & 9ga & afes
qae d FEr &1

& forg ag Tga w& 4 & s wrAE
wzey, s faady, 3 9 g9 @l g,
I qX wao fwar s faeEt awx
¥ 0 avgATey 5 98 g@ WegmA A
aE 7 & MR gw ffeecarge & 3T
fraga g fr ag 39 Wegme F1 "79(L
FF, FifF 7 g7 T WA
) 7% WiegET A 3@ 7 gang T
ey g9 ¥ 97 &, R AREE ¥
faed | a9 PR ot FTga@ A4 )
g0 99 2w ¥ ®Y &, fow { Wy
ferrafea & a9 W 9 F ARG
HFEHT ATAT 4T HX FRA Aid TS
FI Iq #1 g7 o< fan afew A
FAR A F FrATH FAT AE § FF et
A GH F7F & 1€ W A AGF Ay
2§, o g faear € @F wRTR
Fo foad § 5T gt w8 5
fradt 21 @ SF & fF T & o
a1 faunl Swwde g R,
Afew 37 *Y feamiy Soade & faw ot
®e ¥ F a7 99 4T g€ ¥ WX
w1 fegfa ag & fF 9= Y at fewmit
Faaede it & A At iy § wed
WRAZIAZ | & g TG Faal i 9T 77
froa 33 §, 3T At FET e
Afer 97 1 ger wifey fv =R
frg g1 ¥ 43 FT AT 1 9 TR
far &1

Fo o & T F|T FAST
QST g WX gré FLE AT QAT
¥ @1 Suvar Ae-faae =|«r s
faad wgT F1 g [WeqWT q A
T AT 93 Wi fAat v g, a¥ 1
AN 7 AT A ZH FT I3T T FATH
B AT AT | T T DY AT FAT
g, @1 wgwEdT T F Awen & Tw
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T [ W F GAE G
fod, Y 3w IR HT &, at
[ qEeAl § IWAT AT X
I 5T & T F Afey fF S A
o wrear § AR F v TR
Sman g, @ @ § FE B 7 A0
A fR g iR wm @
wE W AN I R )

T Ay X 9w w1 faar
s, 1 ¥ agafel @sr g S,
g7 foid @@ @ AT K Jw &
e A AT FT T FTAH g1 FAAT |

Shri  Muthiah (Tirunelveli): Mr.
Chairman, 1 support the Resolution
moved by Dr. Singhvi. There is im~
perative need today for a machinery
in India to investigate and redress
people’s grievances. This machinery
should be based on the model of the
Ombudsman popular in Sweden, Den-
mark and New Zealand. There should
be a public grievances officer or com-
missioner in our country today, be-
cause of the circumstances and condi-
tions prevailing now.

The functions of the public grievan-
ces officer are to investigate people’s
grievances impartially and redress
them quickly, to eradicate corruption
at all levels, to redress administrative
wrongs and excesses and to safeguard
the liberties of the common people.
This officer will have the authority to
investigate complaints against officials
ang legislators, He will receive com-
plaints from the common people and
investigate them impartially and
quickly. He should have the authority
to summon any person or call for any
document and examine any person on
oath.

This officer should be appointed at
all levels. There should be a public
grievances commissioner at the cen-
tral level, at the state level and at
the district level. The volume of
work naturally will be very large and
so this public grievances officer should
be assisted by adequate staff. He
should be accessible to all people.

Institution  VAISAKHA 3, 1887 (SAKA) for Redress of
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The qualifications for such an offi-
cer are adequate legal knowledge,
absolute integrity, absolute indepen-
dence and freedom from all govern-
ment pressures and vested interests,
ability, efficiency and easy accessibi-
lity to all people. This officer should
have easy access to all files and mate-
rials.

I will mention the reasons why the
appointment of such an officer has
become necessur | There are too
many procedural delavs and ch-
stacles  in  administration which
handicap poor people in our country
today. The redress of the common
man’s grievances is the sheet anchor
of a popular democracy. The courses
of remedy now open to a citizen are
to publish his grievances in news-
bapers, represent them to legislators
or ministers and resort to courts and
secure writs to vindicate hig rights.
Resort to courts is very difficult for
the common man for it is very costly
for him in the first instance, then it
?nvolves too much delay in getting
Justice, and then, sometimes it ends in
miscarriage of justice.

There is need for such an officer in
India and this need has been stressed
by very prominent citizens in our
country. Tt has been commended by
the present Chief Justice of India,
Justice Shri Gajendragadkar, a for-
mer Chief Justice of India, Shri Sinha,
a former Attorney-General of India,
Shri Setalvad, and several leading
lawyers in India. The statement of
the Home Minister, Shri Nanda, in
December, 1963 in Parliament is re-
levant in this context. He said:

“A machinery for looking into
grievances of citizens against the
administration is urgent. The
Central Vigilance Commission can-
not take up this work for its main
task is to deal with corruption, So
a separate machinery to deal with
people’s grievances is necessary”.

Such a machinery is sure to ensure the
rule of law and justice for all and
peace and prosperity for all the peonle
of this country
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Shri A, N. Vidyalankar (Hoshiar-
pur): Mr. Chairman, I want to oppose
this motion not because I do not sub-
scribe to the idea of eradication of cor-
ruption or of grievances, I also wish
that there should be some procedure
for the removal of grievances. 1
oppose this motion not because I do
not appreciate the intentions of the
hon. Mover but because I think that
what he has proposeq is unnecessary.
He is proposing a Committee of
Members of Parliament that will go
into this question. In their report on
aedministrative reformg the Home
Ministry have saiq on page 5:

“It was decided to have an
immediate review in all the
Ministries of the internal arrange-
mentg existing for handling com-
plaints and grievances particularly
in those areas where they or
their attached and subordinate or-
ganisationg came into contact
with the public anq to have sepa-
rate complaints’ cells under the
direct charge of . a senior officer
for expeditious handling and dis-
posal of complaints.”

Then they say:

“In the context of the oft-re-
peated demand for an institution
on the lines of the Ombudsman
obtaining in Sweden and else-
where, the question of having a
Commissioner for the redress of
the grievances of the citizens is
being considered.”

So. Government has accepted the
principle of introducing this system in
a different form. The name may be
different, You may call it a commis-
sioner or Ombudsman. Since Govern-
ment had accepted it in principle, we
should insist and press the appoint-
ment of the commissioner.

I agree with Mr. Dwivedy when he
says that the executive should not
take upon itself to give decisions. If
an officer like the ombudsman is ap-
pointed and he is part of the execu-
tive, I cannot understand how he will
be able to deal with allegations of a
serious nature, In such matters, 1
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think the judiciary  should be em-
bowered to deal with such cases. There
is a misconception about this demand
that Government can eradicate cor-
ruption by these agencies, Govern-
ment agencies can take some action
against the corruption cases but I do
not believe that Government alone
can eradicate corruption. It can be
done by the effort of the people, by
better and proper education and
building up character because after
all what is the Government? Who
forms the policeman? After all they
come from the people and whatever
is the standard of character, that will
be prevalent among the government
servants or policeman or any other
agency. All  the agencies among
us will share all the vice and
virtues that are common among our
people. If an agency comes into ex-
istence, we will say: we have appoint-
ed this agency and we have eradicat-
ed corruption, I do not think corrup-
tion can be eradicated in this man-
ner. I deeply sympathise with the
hon. lady Member: I deeply appre-
ciate her feelings of agony. I think
that there should be gsome redress.
But  how are these cases rele-
vant? For instance there are 'many
cases of murder and for several years,
months and months and years, they
are pending before the High Court or
the Supreme Court or other agencies.
We have in our experience that there
are election petitions pending for a
long time. The person undergoes all
the agony. Therefore, I do not think
that the CBI could be criticised. It is
an executive agency that investigates
the matter and it should have access
to all the official papers. If there is
misuse of any power it can be looked
into and redressed but that does not
mean that we should outright con-
demn such agencies and go on ad-
ding more agencies and officers and
officers. It is a serious matter and
it should not be treated lightly; it
requires serious consideration, So far
as the Government is concerned, Gov-
ernment has to a certain extent state-
ed that they had started the ex-
periment. Let us see whether that

10872
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succeeds and what result comes out
of it. Then only we can, on the basis
of that experience, formulate furter
proposals. ~

Shri Narendra Singh Mahida
(Anand): Mr. Chairman, I rise in
suport of Dr. Singhvi’s resolution and
also Shri Vishwanath Pandey’s am-
endment for having in the Committee
ten Lok Sabha Members and five
Rajya Sabha Members to make a re-
port to the House in three months.
Parliament is a sovereign body and
Members representing the different
sections and making tkis Committee
can go a long way in solving many
problems. We receive so many com-
plaints and representations from
various sections of our people but we
feel helpless sometimes because we
are not able to assist them by merely
listening to them or running after
the different Ministries to redress
those grievences. By having such a
Committee we will be doing a useful
service to the nation and Parliament
and to our people. The Swatantra
Party was the first in supporting such
a scheme or Committee and I am
proud of that Dr. Singhvi has taken
it up and is forcefully putting it up in
this Resolution. Except for one or
two Members, there is universal ac-
ceptance. There is no response to
public grievances from the bureau-
cracy, Unless there is a storm or
agitation or unless a man goes on
hunger strike nothing moves in this
country. This idea should be remov-
ed. 1 welcome Mr. Mathur’s sugges-
tion in the Rajasthan committee; he
gave a very useful idea and he has
given the qualifications age, etc. The
Home Minister should take note of it
and see that these ideas are taken up
and implemented. In my State, I had
so many difficulties about foodstuffs
and rationinz. Pcople had to wait for
weeks to get oil, wheat and rice. The
Governor was feeling helpless; the
Chief Minister of Gujrat was feeling
helpless. If these people approached
the Prime Minister or the President
or the Members of Parliamnt, we
all would feel helpless because indi-
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vidually we could not do anything.
We have to synchronise all our efforts
and do something for the good of the
people. If we have an Ombudsman
or rather a parliamentary panchayat
—call it by any name you like which
befits our democracy—many things
could be solved. Corruption also, at
the highest level, at whatever level
it may be, even the Ministerial level,
it will be dealt with. It will enhance
the reputation of the Ministers if they
appeared before such a committee and
cleared themselves. That will give
them a good and great reputation, and
a good reputation to the Members of
Parliament and to the country as a

whole.

I am surprised that in such a large
country as ours, one of the biggest
democracies in the world, has not
followed this system. Even small
countries—small in respect of area and

population—like the Scandinavian
countries and also New Zealand,
have this system. Even in the

USSR. they have what is called the
Procurators-General, and they have
thus introduced this system. Why
should we not think of it, because
India has the panchayat raj for such
a long time and it has been there
through the panchayat system in our
democracy. We should now also have
a parliamentary panchayat as suggest-
ed.

My point is that even the Chief
Justice and the Attorney-General and
many leading jurists have supported
this idea. I do not know why one
Member here has opposed this resolu-
tion. If the Government is honest
and if they mean business and if they
want to drive out corruption, why
should they oppose this resolution?
When it is supported by Members of
Parliament, it should be accepted.

1 feel that some times smaller peo-
ple are being harassed a lot. I know
of a case in an erstwhile State in
Gujrat where, after merger, the con-
cerned government servants did not
get their pension for seven years. I
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[Shri Narendra Singh Mahida]
know that mention was made the
other day about a Harijan not hav-
ing received his pension for 17 years.
These things are going on, and one
feels helpless in the mater of giving
justice to the smaller people. I there-
fore think that such a body or com-
mittee as the Ombudsman will be
very helpful. Iam quite sure that the
hon. Minister will accept this resolu-
tion and see that this sovereign house
is represented in a commitee as sug-
gested.

et m@ea o T (7))
T F FA S w5 A3¥ f7Ar @, e
1 F-JFF 3T F A

Shri Ansar Harvani (Bisauli): Mr.
Chairman, Sir, I am not one of those
who think that every politician in
this country is corrupt. I am not one
of thosc who will make sweeping re-
marks about ministers at the Centre
or in the States about their corrup-
tion cases. But I am really one of
those who believe that our ministers
like Caesar’s wife should be above
suspicion.

In the recent past there have been
many affairs. We still remember the
Mundhra affair; we still remeber the
Dalmia affair; we still remember the
Punjab affair; the Orissa affairs is
too recent. These affairs have shaken
the confidence of the people in par-
liamentary democracy, in our politici-
aus, in our ministers, Central as well
as of the States. Therefore, it is the
duty of the Congress Government to
evolve a certain formula and set up
an organisation and an apparatus to
clear the position of these people who
day in and day out-are being accused
of corruption.

We remember it very well that for
many years in Punjab, allegations
were made against the late Chief
Minister there. We kept on sitting
jdle; we kept on sitting silent; we
kept on doing nothing. We kept on
brushing aside the charges that were
brought not by the members of the
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opposition but by the members of the
Congress party themselves. But ulti-
mately, circumstances forced us to
make an enquiry into them, and the
result of that enquiry is very well
known. It is not necessary for me to
repeat the result of that enquiry.

In the recent past, we resisted, and
resisted to the last, any sort of en-
quiry into the affairs of the Orissa
Government. We thought that a
genius was ruling over the State of
Orissa and that there was no neces-
sity for making any enquiry about
the affairs. 1 am not personally very
much satisfied with the way in which
that enquiry was made. Can you or
can you not think of it? An ordi-
nary inspector of the CBI or even an
IG of Police finds it awkward to make
an enquiry about a Chief Minister or
a Minister. However, the CBI en-
quiry was made, and I am not pre-
pared to go into the controversy
whether the CBI report which has
been placed on the Table of the House
is genuine or fake, but even then, the
result is very well known, and as a
result of this report or that report—
it has not been disclosed to us—the
Chicf Minister of Orissa had
to go and the Chairman of the Plan-
ning Board there had to go. That
shows the state of affairs.

Therefore, it is in the interests of
the ruling party, it is in the interests
of the Congress ministers, both
at the Centre and in the States,
that they should present themselves
for some sort of enquiry and that
enquiry should be in a dignified way,
in a dignified manner, by a dignified
organisation, by ‘a dignified appara-
tus, and not by the CBI or anyone of
the police organisations. I will go
further and say that I support to a
very great extent the demand of a
section of the Opposition that a judi-
cial enquiry -should be made into the
Orissa affair. We should not shirk
it, and we shoulq not be ashamed of
it. If a map is corrupt, if my brother
is corrupt, or 'my father is corrupt er
if my colleague is corrupt, we should
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hand them over to a public enquiry,
Because I am not for corruption. I

hope and trust that the talks
of corruption that are going on
at al] levels should be stopped.

Today, India’s greatest problem is cor-
ruption. Democracy cannot survive,
the pa.rliamentagy democracy cannot
survive, if our ministers are sus-
pected.

A few years ago, at the Bangalore
session of the Indian National Con-
gress, I moved a similar resolution,
but ultimately, I withdrew it, be-
cause an assurance was given that the
income-returns or income-tax returns
of the ministers and the legislators
will be called for by the party. But
when the decision came to be imple-
mented, what happened? The adult
sons have been exempted from filing
their income-tax returns, and we only
know so well their position, and we
know so well how some of the adult
song of some higher-ups have been
acting.

With these few words, without tak-
ing more time of the House, I support
the resolution,

sy Yo fWE (waTfeaaT)
awmafy weied, AT & 957 g & %
aF St @ §ETT 5T QAT FT AT
faer T S&fd aF@ agd w4 4T |

TTo foudy S d%cw TEET B
¥ gamar § 5 5@ R wwEAr &<

IAN § | AW Y FAH I F I
§C waws § fr fafa & gae & fo
faat S ggarer g &% g ¢ S g
¢ 3w A IW H AW Ium T @
I FE F Y T oW ¥ o
fear ST =fgd 1 gw =R S WY

qree A9, AfFT I qed oA

aa| FT goarn afer faw ¥ fF

T ¥ qUE ®WogmA AqM oA
wfrr & W fet wt ot forran w1
e T @ 1 frwrad aga & 1 3w Wy

& fay fely i qer @ &

qEEE qWEA § |
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wefry % w0 fawdt & wweq &
T T |

16.57 hrs.
[Mr. DepuTy-SPEAKER in the Chair]

Siri P. K. Deo (Kalahandi): Mr. De-
puty-Speaker, Sir, I take this oppor-
tunity to congratulate my hon. friend
Dr. Singhvi for having brought this
most timely resolution. I fully sup-
port the resolution. When this can-
cerous growth of corruption has been
corroding the moral fibre of the nation
and when we hear of corruption even
in tiic case of ministers and those who
are placed high in the administration,
we lose all faith in the government.
People have been groping in the dark;
they did not know from which quar-
ter they could get redress. So, ulti-
mately, tThey approached the Prime
Minister who is the fountain head of
the executive. In this regard, I most
respecifully submit that the executive,
instead of han¥Mg over the investiga-
tion of the corruption charges to a
judicial body or to some other inde-
pendent body, by arrogating the power
of a judge they tried to decide those
cases. The authority in power, with
its brute majority, has been throwing
its mantle to give protection to these
corrupt people, the corrupt ministers.
That is our experience in the case of
Orissa affair. That is our experience
in the case of Bihar and also Mysore.
Only yesterday, a memorial has been:
submitted by the M.L.As. and M.Ps. of
Rajasthan against the Rajasthan Gov-
ernment. We all khow what will be-
the fate of this memorial or memoran-
dum. But, at the same time, I feel
that it is high time that some proce-
dures were laid down as to how these
serious charges or allegations are go-
ing to be decided.

17 hrs.

In this regard, I beg to submit that
at the moment there is no regdlar pro-
cedure where these charges could be
processed and varfous methods are be-
‘ing adopted. We khow the case of the
S. R Das Commission. The report of
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S. R. Das Commission never saw the
light of day, but we know what are
the recommendations. It is now high
time that we must have an institution
like the Ombudsman in this country,
who will be directly responsible to the
Parliament, who will be an officer of
this House and who will draw his
authority from the elected representa-
tives of the people. He will be ap-
pointed by the President, so that he
will be properly insulated agdinst any
political pressure. We can expect
justice only from such a body like the
‘Ombudsman if fhere is the institution
of Ombudsman on the model of Scan-
dinavia and New Zealand,

In this connection, Sir, I would be,
failing in my duty if I do not point
out that dealing with a case here and
there is not going to solve the pro-
blem. Killing a mosquito here and
there is not going to solve the mos-
quito problem. It has to be tackled at
the breeding place. The breeding
place of corruption is permits, licences
and quotas. This system of permits,
licences and quotas has to go. That is
why the Swatantra Party has been
harping from the very beginning that
administration of licences, permits and
and quotas should be done by an in-
dependent authority. Then only we
will be able to combat this menace of
corruption to a great extent.

Shri Khadilkar (Khed): Mr. De-
puty-Speaker, Sir, the House knows
that there was a Committee set up
known as the Prevention of Corrup-
tion Committee on which my hon.
friend Shri Nath Pai and myself hap-
pened to be members. This problem,
the subject matter of the resolution,
the question of appointment of an ins-
titution of Ombudsman, was tho-
roughly gone into by that Committee
in all its aspects, and while taking
the question of corruption into con-
sideration the Committee devoted
considerable thought and devised cer-
tain means to eradicate corruption
because corruption at several levels

APRIL 23, 1965

for Redress of
Public Grievances (Res.)

10880

must be looked at from different
points of view,

For instance, speaking in Delhi a
few months back, Shri S, G. Barve,
who has recently assumed charge as
Member of the Planning Commission,
has made the following observation
which js worth quoting:

“It is the corruption at the poli~
tical level to which a good part of
the administrative corruption fe
directly or indirectly accountable.
Apart from the wider circle of
corruption and nepotism so gene-
rated, the want of moral standards
in public life is degrading to pub-
lic morality itself. The cynicism
and coarsening of outlook in the
younger generation induced by
this depravity in high places is
amongst the heaviest tolls that the
country is having to pay for this
degradation of public life.”

So the Committee had suggested a
pane] so far as ministerial corruption
is concerned. So far as the institution
of Ombudsman is concerned, the Com-
mittee felt that we should not import
this institution as it is in Scandinavian
countries or some other countries be-
cause political and social climate in
this country must be taken into consi-
deration while devising ways and
meang to remove the major grievances
that are there.

So the main question is this, The
subject matter of the resolution is Om-
budsman. The principle is all right;
it should be discussed. But the ques-
tion is, can we just import that insti-
tution and Implant it here. I do not
think it is possible, it is feasible and
it will help to eradicate the general
feeling that there are grievances at all
levels and they must be removed,

The main thing is, how to redress
the grievances of citizens, what is the.
machinery for it and how can we
check the uncontrolled power of ad-
ministration, because today though it
a democracy, in practice with the dif-
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fusion of powers at various levels the
<checks and balances are not in exis-
tence and therefore certain uncontroll.
ed power is exercised by the adminis-
trative personnel at different levels.

Therefore, the Committee had sug-
gested a Directorate of Plblic Grie-
vances. Unfortunately, while accept-
ing the major recommendation of a
Vigilance Commission, this part has
not been accepted by the Government.
Though they are considering how to
bring about or how to bring into exis-
tence some machinery to remove pub-
lic grievances, I am sorry to say that
they have made a wrong teginning be-
cause they are going to entrust this
work to some officer in the Ministry.
I am very sorry to say this, because
if an officer belonging to a ministry 1s
supposed .to look at the grievances
there is no possibility of justice being
done. Even if justice is done, people
will never feel that justice is being
done, therefore, taking into consi-
deration the opinion expressed by the
Chief Justice, as so many people have
said, or the Attorney-General and
other big people in public life, I
would plead with the Home Minister
that some machinery independent of
the administrative machinery, inde-
pendent of the bureaucracy must be
made available to the common citizen
to remove all his grievances. This is
very essential. We should, as Shri
Barve has observed, clean our politi-
«cal life. Unless we clean our politi-
cal life, the general atmosphere will
never be clean in this country. That
recommendation also, regarding the
'setting up of a panel must be taken
into consideration and in some form
it shoulq be accepted.
long

Mr. Deputy-Speaker: How

will the Minister take?
Shri Hathi: Half an hour.

An hon, Member: The time may
be extended,

Mr. Deputy-Speaker: It has glready
‘been extended. I will call him at
.5.15.
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Shrimati Lakshmikanthamma
(Khammam): Mr. Deputy-Spcaker,
Shri Jawaharlal Nehru once said that
it took him 8 to 9 months to form a
small co-operative society. That is
because of the way in which our ad-
ministration is functioning. Here
in Parliament we have got the Public
Accounts Committee which goes into
misuse of government money. We

have also got the Estimates Commit-
tee.
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Mr. Deputy-Speaker: This Resolu-
tion relates to Ombudsman,

Shrimati Lakshmikanthamma:
Exactly, I am coming to that. I do
not know what exactly Dr. Singhvi
wants to achieve by the establish-
ment of this institution. I feel the
need of the time is to appoint a Com-
mittee of Members of~ Parliament
from al] sides, on the lines of PAC
and Estimates Committee, to go into
the grievances of the public.

For instance, take the Public Ac-
counts Committee and the way im
which it is functioning. Though we
have achieved freedom and we are
an independent country, we are still
working under the same olq rules.
The rigidity of the old rules still con-
tinues. Only the other gay, we were
presented with a big volume of the
Report of the Public Accounts Com-
mittee on the working of Bharat
Sevak Samj. That is not the only
instance. There are, for instance, the
“Central Social Welfare Board, the
Khadi Board and other boards. T
had a discussion with the Chairman
of this Committee and I came to know
that it is working under certain limi-
tations, because the rules are such. I
feel that there should not be such
difficulties when we are dealing with
the general public. The Committee
which I sugest should deal with the
grievances of not only the public but
also certain institutions which have
their own difficulties or grievances
with the administration.

It has proved a success in countries
like Finland, Norway and Sweden
because the conditions prevailing
there are different from our own. I
fee] that the difficulties faced by the
PAC and other committees are due
to the fact that the administration is
not oriented or adapted to the present
day conditions, Most of the corrup-
tion in administration is due to the
long delay in the movement of flles.
All these aspects will have to be
studied by the Committee which I
have suggested.
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Mr. Deputy-Speaker: She shouid

conclude now.

Shrimati Lakshmikanthamma: To-
day in the public life Nandaji has got
the greatest regard, whether he has
been able to root out corruption or
not, because he is sincerely working
towards that end. Nobody could
roct it out completely. Even
Krishna could not root out evil from
the face of earth. It every one does
his duty, whether he is a member of
the public, politician, businessman or
an administrator, corruption can very
easily be rooted out from this coun-
try.

A'm Hathi: Mr. Deputy-Speaker,
most of the hon. Members have
covered a field which is much beyond
what the Resolution seeks to do. But
as is my habit, I will nof go into
various other points which have been
covered by several Members. 1 will

confine myself to the Resolution,
to the spirit of the Resolution,
to the attitude and approach of
the Government to the Resolution

and to the subject matter of the Re-
solution and nothing further than
that. T wil] not deal with either the
CBI or the Orissa matter or any other
matter not relevant to the resolution
that has been referred to by hon.
Members here.

Shri Nath Pai (Rajapur): That is
embarrassing to the Government,

Shri Hathi: It is not embarrassing
to the Government but, as I said, as
is my habit, I stick to the points under
discussion.

Shri Nath Pai:
convenient.

Shri Hathi: But there is a force
of habit—one force of habit is to have
running commentary on whatever one
speaks, the other force of habit is to
stick to the theme which is before the
House.

Which you think is

So far as the subject is concerned,
Members have perhaps combined the
two different aspects—one is the
question of corruption and the other
is the question of redress of public
grievances, So far as the appoint-
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ment of a committee is concerned,
we had already a committee appoint-
ed, known as the Santhanam Com-
mittee, ang that commfttce was
charged with the task of not only
looking into the eradication of cor-
ruption but also to recommend what
other measures it deems fit and in
the wisdom of the committee and
the members of the committee they
recommended that there should be a

central vigilance commissioner and
this central vigilance commissioner
shoulg have three organisations

under him—one would be a director
for the redress of public grievances,
one should be a police organisation
for the purpose of investigation and
the third to deal with vigilance
matters.

If there is a question of appointing
a committee of Members of Parlia-
ment, that committee had already
been appointed and the report of the
Committee is already before the Gov-
ernment. Now the question is of im-
plementation of that report: What is
the attitude of the Government in this
behalf? Shri Khadilkar was perfect-
ly right when he said that if you ap-
point an officer in the Ministry itself,
the hierarchy of officers is generally
prone to support what its department
has done and therefore tnough that
remedy exists, that may not be a fool-
proof remedy.

‘There is also another aspect to con-
sider and that is this. What is this
redress of public grievance? That is
in a way to see that the administra-
tion is responsive, that it looks to tne
complaints or grievances of the people,
that it is geared up to such a strength
that delays do not occur and that the
administrative machinery itself is
capable of dealing with matters that
are entrusted to it in a way that the
public may have the least cause of
grievance. So, it is not that this offi-
cer who is sought to be appointed or
who would be appointed will be in
charge of grievances only; he will also
see that whatever comes to him is
properly disposed of and there may
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be a superior officer also who could
look into all these tnf#ngs.

Now, these are the questions which
are being considered. But as to what
form that should take, whether it
should be an Ombudsman in the spirit
or in the form which exists in differ-
ent countries or it should be some-
thing differenf, is a matter to be con-
sidered. Some of the Members have
thought that in order to eradicate cor-
ruption among people at the political
level, such a machinery would be a
cure for all evils. Even if we take
the Ombudsman as it exists in Swe-
den, what is its function?
=

Its function is not tg look to the cor-
ruption at the political level. I have
an article by a very learned author
here and there he has very ably said:

“Supervision by the JO covers,
with certain exceptions, all central
and local government officials.
However, members of the Govern-
ment are exempted from his con-
trol. The reason for this is that
members of the Government for-
mally have no power of decision of
their own. All matters belonging
to the Government are resolved in
Cabinet Council where according
to the Constitution the King alone
decides. From a formal point of
view, the members of the Govern-
ment are counsellors only. How
the ministers fulfil their duties as
advisers is controlled exclusively
by Parliament which may order
the prosecution of a minister be-
fore a special court....”

The other article which is even by ore
of the members of the Ombudsman
has also said that the Ministers are
not subject to the supervision of the
Ombudsman.

If we refer to the brochure which
has been prepared by the Lok Sabha
Secretariat we find this:

“The Swedish Ministers are not,
either collectively or individually
directly responsible for the indivi-
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dual acts of civil servants outside
their relatively small Ministries
and do not come under the pur-
view of the Ombudsman.”

Then, further, it is stated:

“The Danish Ombudsman’s juris-
diction comprises Ministers, as
also others in the service of the
government. Ministers in Nor-
way and New Zealand do not come
under the jurisdiction of the Om-
budsman.”

Then it it said:

“When judging whether there is
need for J.O.’s control on the Min-
isters, it should often be kept in
mind that Ministers have no res-
ponsibility, etc.”.

He hag also said that this should not
be a political ambit in the sense that
there should not be any political pres-
sure. If the Ministers are also brought
within the purview of the Ombuds-
man, then there is likelihood of poli-
#ical pressures being brought in and it
is one of the reasons why they have
been kept apart.

Mr, Dwivedy put one question. He
said that he did not want me to say
that I accept the Resolution and that
he would be satisfied if I say that we
accept the idea of Ombudsman.

Shri Surendranath Dwivedy: You
are going to do it.

Shri Hathi: Even if the idea of Om-
budsmap is accepted, the question will
be of the powers, duties and functions.
That may not perhaps respond to or
satisfy what the Members want, that
is, it may bé the Ombudsman of the
Swedish pattern where the Ombuds-
man may not have the jurisdiction over
the Ministers. Then the very object
with whi¢h you suggest that the Om-
budsman should be there will not be
satisfied.

Shri Surendranath Dwivedy: But
You accept those objectives.
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Shri Hathi: We have not accepted
that. What we have accepted is this
that there %hould be some machinery
for the redress of public grievances.
We have accepted that. I said so last
time and I say so even now. What
my hon. friend said was that if I said
that we accepted the idea of Ombuds-
man then he would be satisfied. Now,
supposing for a moment I say that I
accept the idea, but in regard
to the constitution, we take the
Swedish pattern, then what will he
say?
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Shri Surendranath Dwivedy: It
should be taken not merely in name
but also in content.

Shri D. €. Sharma: We can expand
its functions here,

Shri Hathi: As I have just pointed
out, his idea has not been accepted
in three of these countries, Therefore,
the mere fact that the Ombudsman is
there may not solve the problem which
members want to solve or provide an
answer to the question that we have
before us. This is the first point that
I would like to make.

The second point that I am making
in thig that the Onbudsman by itself
is a good name, but if we look to the
functioning of the Ombudsman, we find
that it has a very vast and wide func-
tion. It has the power of inspection,
If one reads through the reports of
its working, one will find that in those
countries many of the Complaints
which have been investigated have
not been complaints lodged by indi-
viduals, but they are complaints which
have arisen because of the power of
inspection. The Ombudsman has got
the power of inspection, and during
these inspections, it hag found such
cases. The Ombudsman is given the
power to inspect the courts also, and
the judiciary is under the Ombuds-
man. I shall read out and point out
what powers o finspection it has:

“At the inspection of the courts
it is checked that there is no
balance of work and that the cases
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are decided as soon as possible.
At every court, the fileg of 25 civil
cases and 25 crimina) cases are
selected at random and examined
in detail with regard to the prepa-
ration and decision. At an inspec-
tion at the public prosecutors’ it
is checked inter alia that the time
between crime and prosecution is
made as short as possible, that
preliminary investigations are con-
ducted in a correct way and that
detention is ordered only in ac-
cordance with the law.”.

This is the duty of the Ombudsman. It
has the power to inspect courts, Then,
it is said:

“Ever since the creation of the
office, the J.O. in connection with
hig tours of inspection visited the
prisons and by Conversation with
the prisonerg secured information
with regard to their treatment It
is interesting to compare the
minutes of J.O.s prison inspection
150 years ago with those of today.
Previously, terrible conditions..”.

So, we find that the Ombudsman
gathers information from the inspec-
tion of various offices, various agen-
cies and various departments, and
finds out what ig wrong, what the
causes of delay in the redress of the
grievances of people are, and having
done that, the Ombudsman recom-
mends to Government: the Ombuds-
man nas no power to punish directly
the man; of course, it has the power
to prosecute, and it can institute pro-
secution, But it has ho power to punish
directly the man, and it has to recom-
mend to Government,

Now, let us see the number of cases
dealt with, by this organisation., Let
me take the case of Sweden, for ex-
ample. The population there is about
7:5 millions. Thne complaints that the
Ombudsman disposed of in 1959 was
780 and the complaints disposed of in
1960 was 983. In 1959, therefore, we
find that thre were 780 complaints
disposed of. Out of these, 39 were
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those arising out of the newspapers,
84 arising as a result of inspection, 619
investigated by officers concerned but
no action taken by the J.O., in 8 pro-
posals were made to Government and
in 5 prosecutions were instituted. 780
cases in a year ig all right in a country
like Sweden with a population of 7:8
millions. But in a country like India,
even one Ministry would have more
complaints than 780. In each Minis-
try, therefore, we have started......

Shri Surendranath Dwivedy: There
may be the organisation in the States
also.

Shri Hathi: That is apart from this.
I am talking now only of the Central
Government.

Dr. L. M. Singhvi: The same reason
can be advanced for saying that tne
grievanceg are too-many that they cam
never be redressed, and, therefore, we
must suffer misgovernment and mal-
administration,

Shri Hathi: No, no. We have to find
out what should be done. We have
taken steps to see that as far as pos-
sible, this is done. In each of the
important ‘ministries which have to
deal with the public, we have opened
a ceil for dealing with complaints.
So they are being dealt with. I have
got figures.

Shri Surendrapath Dwivedy: That
is np answer.

Shri Hathi:
know. . .

That is no answer. J

Dr. L. M. Singhvi: Neither will
justice be dgne, nor will it appear t¢
be done.

Shri Hathi: What I mean to say
is that we want the essence of the
thing. We do not want the form. We
want that the grievances of the people
should be redressed.

Shri Surendranath Dwivedy: Whick
is the machinery to do it?
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Shri Hathi: That is the point. We
want there should be a suitable

machinery 1o redress the grievances
of the people. But let the two ideas
not be combined—the question of coc-
ruption and the question_of grie-
vances. For corruption cases, we
have already a Central Vigilance
Commission, for dealing with courrup-
tion among government officials. So
far as the redress of grievances is caa-
cerned, that also, is with Government.
If a man has a grievance with any
business firin, for example, for that
this machinery would not be of uny
use. That is not even the idea. The
idea is to redress grievances arising
from the operation of government
agencies or government machinery.
For that, what should be the proce-
dure and wkut should be the machi-
nery.

Onc machinery has already been
suggested by ithe Santhanam Commuit-
tee, that there should be a Centrai
Vigilance Ccmmissioner and under
him there should be a Director of
Pubiic Grrevances who would look
into the grievances. That idea is
already there. Whether that itself
would be sufficient or not is a ques-
tion to be decided.

Therefore, what do we do? If there
is an arbitrary decision by an officer,
there 'must be some forum where it
couldg be challenged. If there is
delay, there should be some machi-
nery by which it could be eliminated
These delays occur because of certain
procedures, certain bottleneck, a cer-
tain way of handling things and
inefficiency. What is the root cause
of all these grievances? It may b2
because of a corrupt official who may
not do justice, though justice should
be done to ihe aggrieved. Thai is
one thing, Wherever justice has not
been done, there steps in the Central
Vigilance Commissioner. A complaint
can be made to him. He looks into
it. Wherever there is neglect of duty
or dereliction of duty, there also he
comes in. Wherever there is delay
because of not any mala fide raasons,
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but because of certain procedures or
a certain way of handling things, then
comes the question of tightening up
the administrative 'machinery. If we
take steps to tighten the administra-
tive machinery, much of the delay
could be eliminated.

These other two grievances I refer-
red to are—either dereliction of duty,
neglect of duty or corruption, wher-
ever there is a bias, wherever there is
any prejudicial treatment to a person
because of a certain bad motive or
certain mala fide consideration. If that
is proved that would be enquired into
by the Cenirai Vigilance Commis~
sioner. Therefore, they have got the
forum. Then comes the other ques-
tion, the other difficulties which arise
not because of any mala fide but
because of certain other delays. Wea
have io pinpoint why these delays
occur. There you may say that the
ombudsman has powers to look into
varijous cases. We have appointed, as
the House knows, four committees.
These commiltee: do not go into those
things but into the procedural bottle-
necks, the cause of the delays, why
they occur and sc on and they sugges:
to the Government the remedy for
these. One of the teams in which
there is Shri Mathur, has suggesicd
certain reforms and the Commerce
Ministry has already accepted that.
Supposing a man goes for a licence
and he lras to gc there a number of
times because of certain procedures,
that is a gricvance and that could
be eliminated if the procedure is set
right. If the person does it nat
becauce of any bottleneck in the pro-
cedurs but with a view to take bribe,
then it comes under the case of cor-
rupticn. For that we have already
a machinery. But that is a compli-

cated matter which is to be looked
into in detail.
Shri Manoharan (Madras South):

Even after the Vigilance Commission-
er pronounced on officer or officials
to be corrupt, I want to know whether
Government was prompt enough to
take action or failed to take action or
delayed taking action.
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Shri Hathi: I will give you the
figures, the number of cases that had
been started agoinst officials. The
percenfage of successful prosecutions
is 87; that is tc say, 87 per cent con-
victions. Some action might have
been taken departmentally. I want to
distinguish between two different
aspecls; let us not combine the two.
Today, unforiunately they are com-
bining two things. Oiie is the redres-
sal of public grievance and the other
is corruption. All these combinea
together naturally affect the common
man; I fully agree. Where a man is
aggrieved kbecause of courruption, we
have already & nvachinery. Wherever
a man is aggrieved not because oi
corruption hut because of neglect of
duty or dereiiclion of duty which does
not amount to dishonesty, we have to
look to the cases how these delays
cccur and if we take out the root of
the delay, then this very cause of the
grievance will not remain. It is @
matter which requires further studies.
I was going to say that’ Government's
attitude in this respect was to move
forward in a way that it should be
possible for us to meet the demands
of the people so that their grievances
are redressed.

Shri D. C. Shurma: When will it
move?

Shri Hathi: It is already moving
(An. Hon. Meiwmver: They are
considering to move). It is not consi-
dering to move. Mr. Deo made a
point about the licences. There also
both these things are there. It may
be corraption; i¢ may be a public
grievance not minus corruption. it is
not that the Government has not
moved or “when it will move”. It
has already moved. The House is ware
that we have already a special consul-
tative group of the Members of Parlia-
ment consisting of both the Houses, the
Lok Sabha and the Rajya Sabha and
as recently as the 14th April, if I am
not mistaken there was a meeting of
this committee. The Members of this
group are, Shri M. P. Bhargava, Shri
Sudhir Ghose, Shri A, D. Mani, Shri M.
Govinda Reddy, Dr. Siddhu, Shn
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B. K. P. Sinha and Shri Gopi Krishna
Vijayavargiya from Rajya Sabha and
from Lok Sabha  Shri Chaturvedi,
Shri Hanumanthaiya, Shri Ansar
Harvani, Shri Hari Vishnu Kamath,
Shri Y. P. Mwendal, Dr. Sarojiai
Mahishi, Shri Masani, Shri  Harish
Chandra Matkur, Shri Vasudeven
Nair, Shri Skam Lal Saraf, Shri D. C.
Sharma—he was not there on that
day  unfortunately—and so on. At
that meeting, thic very question was
discussed. The question of such a
‘nachinery as - Ombudsman was or
what should it ©.¢ was considered by
this group on administrative reform.
This special group on administrative
reform which consisted of Members
of both the Houses considered the
question. At that meeting, the Home
Minister, intervening, said:

“Tne Government did not want
the Vigitance Commissioner’s or-
ganisation {o get mixed up with
a machinery for redress of griev-
anccs. The idea of giving super-
visory powers to an outside agency
in respecl of redress of grievances
has still not been accepted and
requires to be very carefully
examined 1n the context of the
demand madc for Ombudsman.
This question could be one of the
matters to be studied by the
Group if so desired.”

ot ged W @@ (3am9) ¢
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Shri C. K. Bhattacharyya (Raigan;;:
Appoint an Ombudsman.

An hon., Member:
Minister continue.

Let the Home

Mr. Depuiy-Speaker: When the
question of qucrum has been raised.
he cannot continue. Let the quoriin
bell be rung—Now, there is quorum,
The hon. Minister may continue.

Shri Hathi: Ultimately concluding
the discussion for the day, the Homr
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Minister said thaat on three items, tnis
committee or group of Members of
Pariiament consisting of both the
Houses where all the parties were
represented, should concentrate in the
first instance. Therefore, a panel of
Members of Parliament from ihis
group with certain other Members
also can he there.

Dr. L. M. Singhvi: The idea is to
see that it is postponed at least until
1967.

Shri Hathi: The three subjects
were: firstly, the question of adminis-
trative delays, secondly, the question
of having a machinery for the redress
of gricvances in the context of Llhe
demand for Ombudsman; thirdly, the
juestion of controls. These three are
the subiects which will be taken up
for study by the special consultative
group of Members of Parliament on
administrative reforms.

Therefore, what I mean to suggest
is this. I am not at all opposed to
the idea of having a machinery for
redress of grievances. There should
be some machinery. Last time also
I accepted the principle and I gave
an assurance that we are considering
the matter. We have moved a bit
further in the sense that we have had
several cells in different ministries.
In addition to that there, is now this
study group of Members of Parlia-
ment.

Shri Narendra Singh Mahida: That
study group is not appointed by the
House.

Shri Hathi: It is not. That is
exactly the point. Do we want work
to be done or do we want a particular
fashion only?

Dr. L. M. Singhvi: We do not want
it to be indefinitely postponed as has
been done hitherto all the time,

Shri Hathi: It will not be indefinite-
ly postponed. Therefore, Sir, for two
reasons I cannot accept the resolu-
tion. Ome is that a Committee of
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Parliament had already been appuint-
ed. The Santhanam Committee has
made its recommendations. Now the
question is one of implementation. This
special consultative group will advise,
and I can say in all sincerity ihat
whatever the study group advises it
shall be our endeavour to have sonie
machinery which would redress pub-
lic grievances. 1 would, therefore,
request Dr. Singhvi to withdraw his
resolution,

10898

Shri Shree Narayan Das: Will it br
included in its terms of reference?

Dr. L. M. Singhvi: Sir, I am ex-
tremely thankful to all the esteemed
and honourable colleagues who have
participated in the discussion, who
have contributed a great deal to the
crystallisation of ideas and to make
the demand more intense and more
pressing in the country and on the
Government, The Government must
have been impressd, I hope, if 1t s
impressed by anything democratic, by
the remarkable near unanimity and
consensus ¢f opinion from all sides of
the House (Interruption). It appears
to me that this was a meaningful
consensus and by ignoring this coun-
sensus the Government is really un-
doing its own image deliberately by
not respecting democratic opinion.

Shri Hathi: We are not ignoring.

Dr. L. M. Singhvi: I am particuiar-
ly grateful to Shri Dwivedy who
clinched the issue by putting categori-
cally a forthright question to the
Minister. He asked, what are the in-
tentions of this Government in respect
of this vital issue, and whether it in-
tends to do anything at all except to
postpone the issue, except to make
sure that this proposal is not imple-
mented into a proper institution fo
the benefit of this country.

Shri Vidyalankar sounded a slight
note of dissent, I should like, in par-
ticular, to say that the two reasons
which he had adduced actually can-
celled each other. He said that the
resolution does not lie because the re-
port of the Home Ministry on page &
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already accepts the idea of Ombuds-
man. Secondly, he said that one
more institution like the Ombudsman
would do no good. I am not able to
reconcile the two arguments by any
stretch of logic or imagination. I
have great respect for my hon. friend,
Shri Vidyalankar, but....

Shri A. N. Vidyalankar: I said, one
more institution in addition to what
the Government already has.

Dr, L. M. Singhvi: Precisely that.

I do not think we have here cven
an earnest attempt, 5 token of the
government'’s seriousness or sincerity
in the matter.

The hon. Minister started out his
reply by saying that we already had
a Committee namely, the Santhanam
Committee. It has been used, I think,
more as an excuse, a very lame ex-
cuse. I should like fo ask the hon.
Minister as to why the Government
has not been able to accept the most
important recommendation of the
Santhanam Committee in respect of
appointing a national panel for eradi-
cating corruption in high political
places. This was the question raised
here in the course of the discussion
by a member of the Santhanam Com-
mittee, Shri Khadilkar. He asked
this question, and I know the Minis-
ter has no reply to give. Nearly one
and a half years or more have lapsed
and the Government, each time we
put a question or raise a discussion,
say that the matter is receiving atten-
tion. They have Jearnt at the feet
of their precursors, the bureaucrates,
this language which deeply displeas-
es us all, and I think this bulk-passing
is only going to do a tremendous
amount of damage to the cause of
progress and to the cause of creative
effort in streamflining our constitu-
tional and administrative machinery.

Shri Rakar Ali Mirza (Warrangal):
He says, it does not include politicians
and Ministers.

Dr, L. M. Singhvi: 1 do indeed. I
am afraid, I am not impressed by any
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of the arguments of the Minister,
even though I have very great per-
sonal regard for my hon. friend, Shri
Hathi.

He said that the Santhanam Com-
mittee had not recommended Ombuds-
man. The Minister would be good
enough to recall that the Santhanam
Committee was appointed only for the
purpose of working out procedures
for the eradication of corruption. As
I have pointed out, Ombudsman is not
only an institution for eradication of
corruption, it is something more, in
addition to it; it is an institution for
making available to the common citi-
zen of this country, an adequate
machinery for ventilating for having
his grievances investigated and for
having his grievances redressed.

In the first place, the Minister dces
not implement the recommendations
of the Santhanam Committee in res-
pect of appointing a national panel
In the second place, he says, at any
rate, we hag a Committee of Members
of Parliament. And yet the Minister
would claim that we are considering
the matter which is extremely com-
plex, which defies all human effort,
so far as the Government of India is
concerned and, therefore, the Govern-
ment of India is still considering what
the functions of this body should be,
and how this body should be brought
into existence, It is a very sad com-
mentary on the understanding and the
earnestness of this Government.

I would like to draw your atteation
to another argument which was ad-
duced by the hon, Minister. He says
that there is no need to appoint any
other Committee of Members of Par-
liament. And yet he has I think
adduced;, the best argument for ap-
pointing another committee. Because,
for the last two and a half years
whenever 1 have been raising this
subject, time and again, on the floor
of the House, all that I could elicit
from them was there are different
kinds of Ombudsman in diiferent
countries, fhey have different func-
tions, they have different jurisdie-
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tions,—as if 1 am not aware of the
variations—and, therefore, the Gov-
ernment of India is considering as to
what would be the best to adopt for
our own country. Now. this is pre-
cisely the purpose for which I thought
that perhaps if the Government of
India were not able to see the light,
we would be able to shcw them the
light, if the Government do not have
the capacity of entangling confusion,
the capacity of willingness or readi-
ness to accept in an open-minded
spirit a suggestion made by a Mem-
ber with the feeling that such a sug-
gestion would contribute to the bene-
fit of the nation.

Mr. Deputy-Speaker. I would like
to know why it is that the Govern-
ment all the time express their in-
ability or difficulty in being able to
finalise the functions of this institu-
tion. The Vigilance Commission, the
Minister has pointed out, is only for
official corruption; it does not d=al
with ministerial corruption. The
national panel which was recommend-
ed by the Santhanam Committee is
not accepted by the Government as
vet. But, so far as the redressal of
grievances are concerned, the Govern-
ment it content to repeat ad infinitum
and ad mauseam that it is receiving
their most benevolent consideration,
perhaps in the perspective eternity.

It appears to me that the Govern-
ment has been prone, as in many
other fields, to hunt with the huunds
and hide with the hare. They do not
want to completely disown an idea.
which is a popular idea, and vei they
have not the courage, they have not
the imagination or the creative ap-
proach to face up to new ideas. If
the old Walrus were around, he would
not have talked of cabbages and kings
but he would have referred to the
utter confusion which characterises
the administration of this country.

We were greatly heartened when
the present Home Minister, soon after
he took the mantle of his present
offise, came out with what appeared
to be a very audacious, and, what
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now appears to be, a somewhat
thoughtless declaration of his inten-
tion to sacrifice himself in a spirit of
self-righteous self-immolation if he
were not able to eradicate corruption
from this country within a few years.
I do not know what his intentions in
that respect are, but I do not think
that the country is entitled to ask this
Ministry and this Government to ive
us an earnest of its willingness and
its sincerity really to coustitute a
body, really to bring into existence a
mechanism which would serve the
purpose which I have outlined.

Shri Nanda, I should like to say in
brief and in passing, has a touch both
of the yogi and the commissar. He
has a bit of the Sadhu Samaj and a
bit of the Congress Socialist Forum;
a bit of astrology and a bit of p'an-
ning. It is, therefore, very difficult
for me to solve the riddles in which
the Government formulate their stand.

Shri Kapur Singh: Planning goes
well with astrology.

Dr, L. M. Singhvi: It seems that the
spectre of corruption hovers over this
country very heavily today. It
seems that grievances of the people
are crying to the skies and that cor-
ruption has acquired the gqualily of a
lurid and: grotesque dream in this
country which haunts the body-politic
all the time. I fear that the repiy.
which the Minister has given, will
crack the image of its sincerily. Per-
haps it is too much to hope that this
Government might yet be able to pick
up the livid fragments into which the
image has brcken by taking up this
idea and seeking to implement it in
right earnest before it is too late.

Shri Bakar Ali Mirza: What about
politicians and ministers? Are they
included?

Dr, L. M. Singhvi: Yes, they would
be included in the idea that I have
outlined.

Before I conclude, I only nave this
to say. I would characterise the
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Minister’s reply as a brush-off reply,
a reply which does not redound to
the credit of a minister who is as
understanding and responsive as Shri
Hathi is known to be, a reply which,
[ think, constitutes one of the many
fragments in the pile of broken pro-
mises of the Government and a reply
which perhaps suggests that {ne Gov-
ernment thinks that it is quite seli-
sufficient, that it does not have to
make a reasoned rebuttal of a good
case in Parliament because it has a
brute majority....

Shri Hanumanthaiya (Bangalore
City): Do not say “brute majority”.

Dr.-L. M. Singhvi: ....a roply
which is so obtuse that it is com-
pletely confined to its own private
mythology in these matters and is not
open-minded at all. I am very sorry
that it has now become a matter of
conscience and I am unable to with-
draw the Resolution.

Mr, Deputy-Speaker: 1 will put the
amendments to the vote of the House
first. The question is:

That in the resolution,—

after “Memberg of Parliament”,
insert—

“consisting of ten Members of
Lok Sabha and five Members
of Rajya Sabha, with instrue-
tion to make a report to this
House within three raonths,”.

(1)
The motion was negatived.

Shri Narendra Singh Mahida: There
was not a single “No”.

Mr. Deputy-Speaker: I will put it
again then,

Shri Kapur Singh: It is no use put-
ting it again. Now the matter is
closed; it is over now. You cannot
put it again. But we merely wish to
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represent that there was not a single
“No”

Mr. Deputy-Speaker: Then, 1 shall
put Shri D. C. Sharma’s amendment.

Shri D. C. Sharma: I withdraw it.

Amendment No. 2 was, by leave,
withdrawn.

Mr. Deputy-Speaker: Now ! shail
put Shri Yashpal Singh’s amendment.
The question is:

That in the resolution,—
omit “including the possibility of

establishing an institution
analogous to the institution of

Ombudsman existing in
Scandinavian countries as
well as in New Zealand”.

(3).
The motion was negatived.
18 hrs.

Mr. Deputy-Speaker: The question
is:

“This House is of opinion that
a Committee of Members of Par-
liament should be constitu‘ed to
examine the form and feasibility
of bringing into existence suitable
machinery for investigation and
redress of public grievances, in-
cluding the possibility of estan-
lishing an institution analogous to
the institution of Ombudsm.
existing in Scandinavian countri
as well as in New Zealand.”

Shri Hari Vishnu Kamath: The:
should be quorum when the vote
taken. There is no quorum now.

Shri Vasudevan Nair: There
quorum,

Mr. Deputy-Speaker: There
quorum.
An hon, Member: There )5.!.

quorum.
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Mr, Deputy-Speaker: 1 will count

the number.

s} gHW A FBIT : FIH A4) 3
Fr°m & faar wrefen <& & ava 7

Mr. Deputy-Speaker: There is

quorum.

Lok Sabha divided:

Divisioa No. 15]

Alvares, Shri

Aney, Dr. M.S.

Dwivedy, Shri Surendranath
Himmatsinghji, Shri
Kachhavaiya, Shri Hukam Chand

Alva, Shri A. S.

Azad, Shri Bhagwat Jha
Balakrishnan, Shri
Balmiki, Shri

Basappa, Shri
Bhattacharyya, Shri C. K.
Brajeshwar Prasad, Shri
Chavan, Shri Y. B.
Chuni Lal, Shri

Dass, Shri C.
Hanumanthaiya, Shri

AYES

Kamath, Shri Hari Vishnu
Kapoor Singh, Shri
Krishnapal Singh, Shri
Mabhida, Shri Narendra Singh

NOES

Hem Raj, Shri

Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Shri T. T.
Malhotra, Shri Inder J.
Muthiah, Shri

Pratap Singh, Shri
Raju, Shri D. B.

Raju, Dr. D. S.
Ramdhani Das, Shri
Rane, Shri

[18.02 hrs.

Mohan Swarup, Shri
Singhri, Dr. L. M.
‘Warior, Shri
Yashpal Singh, Shri

Rad, S hri Jaganatha
Samanta, Shri S. C.
Sen, Shri P. G.

Sharma, Shri D. C.
Shree Narayan Das, Shri
Siddananjappa, Shri
Subbaraman, Shri
Tiwary, ShriR. S,
Valvi, Shri
Venkatasubbaiah, Shri P.
Vidjyalankar. Sbri A. N.

Mr. Deputy-Speaker: The result or

“This House is of opinion that

the division is: Ayes*—14, Noes--37".

The motion is lost,

The motion was negatived,

the arrangements for defence ot
Indian borders (with Pakistan,
China and Burma) should be fur-
ther improved and their protec-
tion should be under the averail
supervision of the Detence
Forces.”

Mr. Deputy-Speaker: He may con-

18.05 hrs.

RESOLUTION RE: DEFENCE O¥

tinue the speech on the next day. The
House stands adjourned 10 meet agamn
on Monday at 11 Am.

INDIAN BORDERS

y «ri Krishnapal Singh (Jalesar): 1

'to move:

18.06 hrs.

The Lok Sabha then adjourned ttll

Eleven of the Clock on Monday, April
26, 1965/Vaisakhu 6, 1887 (Saka).

*Ayes: The name of one member could not be recorded.

**Noes: The names of four mem bers could not be recorded.
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